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HOUSE OF THE PEOPLE
Tuesday, 2nd March, 1954

The House met at Two of the Clock

[MR. SPEAKER in the Chair] N
ORAL ANSWERS TO QUESTIONS

INDIAN TEBRRITORIAL FORCE

*553. Th. Lakshman Singh Charak:
(a) Will the Minister of Defence be
pleased to state whether the personpel
of the ex-Indian Territorial Force,
who opted for regular service were
given the right to continue on their
existing pay and to revert to their
previous status on release from
service?

(b) Is it a fact that on release from
the Army, they are not being absorbed
in the Territorial Army on the plea
that the Indian Territorial Force has
since beenedisbanded?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) Yes, as far as
Senior and Junior Grade Officers were
concerned.

(b) The ex-Indian Territorial Force
personnel, who wish to join the Terri-
torial Army, are not debarred from
doing so, provided that they fulfil the
terms and conditions laid rdown for
enrolment in the Territorial Army.
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The Deputy Minister of Home
Affairs (Shri Datar): Mr. Appleby’s ob-
servations were made in dealing gene-
rally with the selection of personnel
by Public Service Commissions in
India and not particularly with refer-
ence to the Union Public Service Com-
mission with which alone the Central
Government is concerned. He has, in
fact, mentioned that the Union Puolic
Service Commission do adopt the ap-
propriate criteria and do take very
great care in the recruitment of per-
sonnel for the All-India and Class I
Services and for the Class I posts and
make as good an assessment as possi-
ble of the personality, aptitude and
sense of social values of the candidates.

Mr. Appleby is in India again and
has had detailed consultations with the
Union Public Service Commission and
the Government. The points arising
out of these discussions are still under
examination and Government's de~
cisions thereon will be taken in due
course.

Shri M. L. Dwivedi: May 1 know
who is examining these proposals; whe-
ther they are being examined at Gov-
ernment level or are being examined
by some committee of officials; and
how long is it likely to take for these
proposals to be given effect to?
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Shri Datar: They are being examined
in the Ministries.

Shri M. L. Dwivedi: May I know
whether it is a fact that, in spite of the
Union Public Service Commission tak-
ing due care and applying right criteria
in connection with the selection of pro-
per personnel, certain defects have
been noticed; and if so, whether these
defects are also under consideration?

Shri Datar: Yes, they are also under
consideration,

Shri Jaipal Singh: What are the main
defects that have been pointed out by
this expert?

Mr. Speaker: He should refer to the
reporti,

TRAINING OF DEAF-MUTES

*555. Sardar Hukam Singh: Will
the Minister of Education be pleased
to state:

(a) whether there is any Central
institution for helping deaf-mutes to
develop hearing and speaking power,

(b) if not, whether any State has
such an institution; and

(¢) if so, which?

The Parliamentary Secretary to the
Minister of Education (Dr, M. M. Das):
(a) No.

(b) and (c). There are 41 schools
for deaf children in different States. A
list is placed on the Table of the
House. [See Appendix III, annexure
No. 9.]

Sardar Hukam Singh: May I know
whether any of these institutions run
by the State Governments or by pri-
vate organisations are receiving any

grants or subsidies from the Central
Government?

Dr. M. M. Das: There are two kinds
of institutions. Thirty-filve of these
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institutions are managed by private
bodies and six of them are run by
State Governments. Most of the
institutions managed by private bodies
are receiving financial aid from the
State Governments.

Sardar Hukam Singh: May I know
whether any complaints have been
received by Government that the ap-
peals for employment by these in-
capacitated persons are not receiving a
suitable response from the employers?

Dr. M. M. Das: That is a different
question. We are concerned with the
teaching of these children only; we
have nothing to do with giving them
employment.

Shri Barrow: May I know how the
scales of salaries for teachers in these
schools compare with the scales of
salaries for teachers in ordinary
schools?

Dr. M. M. Das: Most of these in-
stitutions are managed by private or-
ganisations, and a few are run by
State Governments. So far as the
Central Government is concerned, no
institution is run by it. So, we do
not know about the salaries.

Shri Dhulekar: Have these institu-
tions evolved any system or courses
whereby the parents of such students
can take advantage also?

Dr. M. M. Das: The parents of these
deaf and dumb students? I do not
know what he means.

Mr. Speaker: I also cannot under-
stand the question.

Shri C. D. Pande: Unless they are
themselves deaf and dumb!

Sardar Hukam Singh: May I know
whether Government take any in-
terest in the provision of employment
to these deaf and dumb students after
they have received their training
and have left, or do they leave it to
the institutions themselves to find
employment for them?

Dr. M. M. Das: So far as my know-
ledge goes, these institutions are not
in a position to make any such ar-
rangements.
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CULTURAL SCHOLARSHIPS SCHEME

*556. Shri Bahadur Singh: Will the
Minister of Education be pleased to
state:

(a) the number of students from
~arious foreign countries who were
enrolled in Indian Institutions during
1953-54 under the Cultural Scholarships
Scheme; and

(b) what assistance was given by
Government to each of them?

The Parliamentary Secrctary to the
Minister of Education (Dr. M. M. Das):
(a) and (b). A statement is laid on
the Table of the House. [See Ap-
pendix III, annexure No. 10.]

Shri Bahadur Singh: May I know
what is the total number of scholar-
ships that were to be awarded during
1953-54, and whether all these scholar-
ships have been awarded or not?

Dr. M. M. Das: From the statement
it will appear that ninety-four stu-
dents have already got scholarships.

Shri Bahadur Singh: I want to know
the total number of scholarships that
were to be awarded.

Dr. M. M. Das: The total number
was hundred, and four stipend holders
backed out at the last moment: that
is, they did not come to this country
and there was no time left for fresh
selection.

Shri Bahadur Singh: May I know
what was the number of students
from Asian countries, and the number
from Commonwealth countries?

Dr. M. M, Das: I have not got that
record with me, but I can give the
number of students that are of Indian
origin and students of non-Indian ori-

gin.
Shrimati A. Kale: May I know the

names of the countries from which
students are taken?

Dr. M. M. Das: Students have been
taken from certain Asian, Alrvican
and other Commonwealth countries.

Dr. Suresh Chandra: In view of the
statement made by the hon. Minister
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that there are students from
Africa, may I know whether the
Government have received any com»-
plaints regarding the treatment meted
out to the African students?

Dr. M. M. Das: To students in Af-
rica or here?

Dr. Suresh Chandra: Scholarships
have been given here.

Dr. M. M. Das: No such information
has been received by Government.

Sardar Hukam Singh: May I know
whether any representations have
been received from these countries—
Asian or Commonwealth—for the in-
crease of such scholarships and what
attention has been paid to them?

Dr. M. M. Das: I cannot commit my-
self, but so far as I know, no such
representations have been made up
till now.

wiaw =uf
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(1) afc g, aram?

The Deputy Minister of Natural Re-
sources and Scicntific Research (Shri
K. D, Malaviya): (a) Yes, Sir.

(b) Two scientists will be deputed.
(c) Selection has not yet been made.
a5 nfez am  FJr T9 gEEew
7 qrgfsar & w8 amfas arfeen f
qTeT AT § 7
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Shri S. N. Das: May I know what is
the latest development in this direction
in India and in other countries?

Shri K, D. Malaviya: Some scientific
researches and investigations have been
carried out in rain-making in America.
The General Electric Company and the
Weather Corporation, United States of
America have been carrying out work
in this direction. Also, Dr. E. C. Bowen,
head of the Department of Radio Phy-
sics and Electronics, Australia has
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done a lot of work in this connectivn.
Our assessment of the whole situation
is, as I have said, that not much suc-
cess has so far been made outside.

In India also, mostly in Bengal
under the direction of Dr. Banerjee
and also in Madras, some work in

cloud-seeding and artificlal rain-mak-
ing has been carried out. There too
we have met with a little success.

BACKWARD CrAssEs COMMISSION

*559. Shri Muniswamy: Will the
Minister of Home Affairs be pleased
to refer to starred question No. 936
answered on the 14tk December, 1953
and state:

(a) whether Backward Classes Com-
mission is expected to submit its
report; and

(b) when the Commission is ex-
pected to visit the State of Madras?

. The Deputy Minister of Home Affairs
(Shri Datar): (a) Yes; before the end
of 1954.

(b) April, 1954.

Shri Muniswamy: May I know the
places visited by this Commission so
far and the months spent?

Shri Datar: They visited in all 12
States. The number is very large and
the amount spent is not very much.

Shri Velayudhan: May I know whe-
ther the Government have given any
directive regarding the scope and fun-
ctions of this Commission?

Shri Datar: The terms of reference
are quite clear and wide enough.

Shri Veeraswamy: May 1 know
when the Commission is going to visit
Nicobar Islands and Andaman Islands?

Shri Datar: It is for them to consi-
der.

Shri Muniswamy: May I know whe-
ther the Commission as a whole visits
all places or they divide themselves?

Shri Datar: Some places they visit
as a whole; other places are being
visited by batches.
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CANTONMENT ACT

*560. Shri Bansal: Will the Minister
of Defence be pleased to state what
steps are being taken to consult public
opinion in the cantonments in regard
to the proposed legislation to amend

the present Cantonment Act?

The Deputy Minister of Defence
(Sardar Majithia): The hon. Member
will recollect that while piloting the
‘Cantonments (Amendment) Bill, 1953,
I had informed the House that Gov-
ernment would first take preliminary
action by way of

(a) delegation of powers to Civil
Area Committee; and

(b) excision of Civil Areas from
Cantonments which thre mili-
tary no longer required,

:and if experience indicated that fur-
ther changes were necessary, Govern-
ment would be willing to consider
comprehensive legislation in this res-
pect.

Therefore the question of getting
public opinion will arise when ne-
cessary legislation is brought forward.

wt wea A FAT WS AT
g 3T qeeY @ gEAd1d w9 "Ry
g7 gaErg 9 WY A se g @ fr
1 gag-Azeq g@ & fawe  geafeag
gI@ YuUa NS ag ?
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T FT AT § FgAT 18T (F e
H TIAHE 7 AIAT T FQF FO F197
FLAE | 3T 39 F tBE F 98>
A R gz 7 74T Reedrardy or ag ax frar
fF aga a1+t 94 FIAge FT OF OF
TATEAT AT FT AT F ST A7
swgiwgi  o% fr fafes ofear w3
2197 & gag & & a7
wqAqZ FIAY g F qrfeT 7N
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Ffasrfeai #1 ga &1 o7 & foq faga
ey ?

Sardar Majithia: If the hon. Menber
is thinking about excision, there was
a Committee which the Government
formed consisting of the Joint Secre-
tary, DMLC, and others, which has
gone into this question. They have
submitted a very comprehensive report,
I think day after tomorrow a question
on that matter will be coming up in
other House when fuller details will
be given.

EpucaTED UNEMPLOYMENT

*561. Shri Dabhi: Wijll the Minister
of Education be pleased to state:

(a) whether the Bombay Govern-
ment have submitted any proposals
regarding the opening of new pri-
mary schools in the rural areas of
the State with a view to combating
unemployment among the educated;

(b) if the answer to part (a) above
be in the affirmative, what those pro-
posals are; and

(c) whether Government
accepted those proposals?

have

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) Yes.

(b) The proposals involve the em-
ployment of 10,300 rural teachers.

(¢) Yes. Government have so far
allotted 4,000 teachers to the Bombay
Government under their scheme of re-
lief to the educated unemployed.

Shri Dabhi: What will be the total
estimated expenditure on this account?
How much will the Central Govern-
ment be called upon to contribute?

Dr. M. M. Das: In the first year of
appointment, the Central Government
will pay 75 per cent. of the total ex-
penditure. The total amount that
has been sanctioned up till now for
the State of Bombay is Rs. 19,25,000.

Shri Dabhi: For how many years
will the Central Government contri-
bute?
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Dr. M. M. Das: In the first year, 75
per cent. of the total salaries will be
paid by the Central Government; in
the second year, 50 per cent. will be
paid by the Central Government and
the other 50 per cent. by the State
Government; in the third year, 25 per
cent. will be paid by the Central Gov-
ernment and 75 per cent. by the State
Government. From the fourth year,
the whole amount will be paid by the
State Government.

Shri B. K. Das: What is the total
amount so far granted to all the
States?

Dr. M. M. Das: The total amount
sanctioned up till now is Rs.
1,08,63,300. It also takes into account
the salaries of social educational
workers who have been employed.

Shri B. S. Murthy: May I know
whether this involves introduction of
compulsory education in all rural
areas?

Dr. M. M. Das: It no doubt helps
in introducing compulsory education in
the States.

" YoutH Camrs

*563. Dr. Ram Subhag Singh: Will
the Minister of Education be pleased
to state:

(a) whether any youth camps have
been opened by Government in the
year 1953-54 so far under the auspices
of the Youth Welfare Scheme;

(b) if so, how many and where; and

(c) the total number of students
who participated in those camps?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) No.

(b) and (c). Do not arise.

Dr. Ram Subhag Singh: May I know
whether any scheme to this effect was
launched by the Government of India
last year or this year, and if so, what
was the purpose of that scheme, and
has that scheme been implemented by
the Education Ministry?
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Dr. M. M. Das: I do not know what
scheme the hon. Member refers to.
If he means camps for students, then
I may say that Government has given.
some grants to the State Governments.-
for running such camps.

Dr. Ram Subhag Singh: What is the
purpose of giving such grants to the-
State Governments? May 1 know
whether the Education Ministry had
any clear view of this programme,
and if so, what is that view, and to-
what extent that policy of the Gov-
ernment has been implemented?

Dr. M. M. Das: It is a temporary ar-
rangement. A scheme for Rs. 25 lakhs:
has been submitted to the Planning.
Commission and it is wunder their
consideration. It is only a temporary
arrangement.

Dr. Ram Subhag Singh: What part.
of that money has been spent by the
Government?

Dr. M. M. Das: The scheme is still
under the consideration of the Plan-
ning Commission and no part has been
spent from that Rs. 25 lakhs.

Shrimati Kamlendu Mati Shah: Are
girls also included in the youth wel-
fare schemes?

Dr. M. M. Das: I want notice of the
question.

RELIEF TOR NATURAL CALAMITIES

*564. Shri Radha Raman: Will the
Minister of Finance be pleased to
state:

(a) whether under the rules for
relief of distress caused by natural
calamities State Governments can
claim up to only 50 per cent. of the
amount of the doles;

(b) whether any relief given against
any type of manual labour is excluded:
from its provisions and is not shared
by Government under this Grant; and

(c) whether Government propose
to make any changes in the provisions
of gratuitous relief?

The Parliamentary Seeretary to the
Minister of Finance (Skri B. R.
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Bhagat): (a) There are no rules on
the subject. The practice followed
so far has been to re-imburse to the
State Government concerned, as a
grant, up to 50 per cent. of its expen-
diture on gratuitous relief subject to
appropriate ceilings, where the amount
spent by the State is seen to be be-
yond the capacity of the State to
bear by itself. Doles are only one
form of gratuitous relief.

(b) In practice again, relief afford-
ed to manual labour does not come
under the general arrangements for
gratuitous relief. Manual labour is
employed in relief works and is paid
wages at such rates as the State Gov-
ernments may fix. Towards the State
expenditure on such relief works.
the Centre has so far been offering,
in cases where the need for such as-
sistance is established, loan assistan-
ce up to 50 per cent. of the total ex-
penditure on such relief works.

(c) The principles on which the
Centre should give assistance to the
States for relief of distress are under
consideration.

Sari Radha Raman: May I know
which States claimed such grants in
the current year and the extent to
which these claims were admitted or
refused?

Shri B. R. Bhagat: In the year 1953-
54 the States which asked for and
were offered such help are: Bihar,
Madras (before partition), U.P., My-
sore, Madhya Bharat and Bombay.
If the hon. Member wants, I can
give the extent of the aid also.

Mr. Speaker: Not necessary.

Shri Radha Raman: I want to have
some information on the claims that
were refused.

Shri B. R. Bhagat: There was never
any outright rejection but the whole
assistance to be offered is worked out
on the formula of 50 per cent. of the
amount spent by the States in such
work.

Mr. Speaker: He mentioned the
States which were given grants. The
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hon. Member wants to know which of
the States had asked for such grants
and were not given grants.

Shri B. R. Bhagat: 1 think there is
no such case where a grant was asked
for and was rejected outright.

Shri Radha Raman: May I know
whether Government are aware of the
growing feeling among the people of
this country that even in these cala-
mities they would not like to claim
doles from Government but would
prefer payment in exchange for their
labour?

Shri B. R. Bhagat: Yes, the whole
matter is under consideration with a
view to rationalising the whole aid
and making it more effective and
scientific.

Shri S, N. Das: May I know whe-
ther in any of these cases, any de-
parture was made from the prevail-
ing practice, and any of these States
was given more than fifty per cer.t
of the gratuitous relief?

Shri B. R. Bhagat: No departure
was made with a view to making any
exception with regard to the percen-
tage, but certain States like Rajasthan
and Bihar were given assistance even
in those cases where there were no
gratuitous, activities, in order to en-
able them to meet a part of the tac-
cavi loans etc.

PAKISTAN  SECURITIES

*565. Shri A. N. Vidyalankar: Wilil
the Minister of Finance be pleased o
refer to the replies to starred ques-
tions Nos. 1027 and 1028 asked on
the 4th September, 1953 and to
starred question No. 1246 asked on
the 22nd December, 1953 and state the
form and value of the consideration
that was received in India against the
export of Pakistan Securities that
have changed enfacement to Pakistan?

The Deputy Minister of Finance
(Shri A, C. Guha): According to the
information of Government, securities
of the face value of about Rs. 38
lakhs have been exported with the
permission of the Reserve Bank. The
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major portion of these were exported
by banks and insurance companies
for complying with requirements re-
garding compulsory statutory de-
posits in Pakistan. The bulk of the
balance is believed to have been ex-
ported to Pakistan before the adveut
of exchange control.

Shri A. N. Vidyalankar: 1s it not
possible and desirable to call for a dec-
laration from the banks, brokers and
the general public, giving particulars
of the securities negotiated by these
banks and other concerns., during the
period from 27th February 1851 to
date, and find from these statements
the cases of smuggling of these secu-
rities?

Mr. Speaker: This is a suggestion
for action. If the hon. Member wants
to ask for any information. he may
put a question.

Shri A. N. Vidyalankar: 1 asked
about the possibility of doing so.

Shri Damodara Menon: Have Gov-
ernment taken any steps to ascertain
whether any part of the securities
were smuggled out of India?

Shri A. C. Guha: Only if any case
of smuggling is detected, Govern-
ment can say whether any of the se-
curities have been smuggled. But
without committing myself to any
definite opinion I do not think we
can deny that there is a possibility of
some securities having been smuggled.

Sardar Hukam Singh: What are the
grounds on which Government sup-
pose there is a possibility of these
securities having been taken out he-
fore the exchange control came into
operation, when no inquiry has heen
made. no declaration has been called
for, and no other checks have been
maintained?

Shri A. C. Guba: Those
were not presented to the Indian
treasuries after the exchange con-
trol came into operation. for taking
their interest. So, it is presumed that
they must have been sent out of India
before that date.

securities
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Shri A. N. Vidyalankar: May |
know whether Government mave re-
ceived any suggestions that a decla-
ration about the securities should be
called for, and if so, whether Govern-
ment have considered the same?

Shri A. C. Guha: Yes, we have re-
ceived several suggestions from the
hon. Member himself. Government
have considered the matter, and I
do not think, as yet they have been
convinced about the utility of the
procedure suggested.

AMENDMENT OF THE CONSTITUTION

*566. Shri A. M. Thomas: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that pro-
posals have been invited from the
various State Governments regarding
amendments to the Constitution;

(b) if so, whether Government have
suggested the lines on which sugges-
tions are required;

(c) what are the Articles in respect
of which suggestions for amendments
have been received; and

(d) when Government propose to
introduce a Bill for amendment?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) Yes.

(b) No; the State Governments
were free to suggest any amendments
that they considered necessary.

(c) and (d). Suggestions have
been received in respect of quite a
considerable number of articles, and
they are being examined by the law
officers. Since the matter has to be
considered very carefully by Govern-
ment, I cannot say at present when
the Amendment Bill is likely to be
ready for introduction.

Shri A. M. Thomas;: May I enquire
whether the main amendments sug-
gested are to the Chapter on Funda-
mental Rights?

Shri Biswas: So far as I have count-
ed the number of amendments, out of
47, as many as 4 relate to the Part
dealing with fundamental rights, while
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the largest number relates to Part VI
relating to States in Part A of the
First Schedule.

Shri A. M. Thomas: May I enquire
if the States have pointed out the
difficulties which they have to en-
.counter for want of adequate provi-
sion in the Constitution?

Shri Biswas: The suggestions are of
various kinds. In certain matters,
they have pointed out how the provi-
sions of the Constitution go against
what they consider to be the public
interest. In other cases, they have
suggested modification of certain arti-
<les in order to make things simpler,
easier and more expeditious. The
suggestions are of various kinds; it is
very difficult for me to categorise the
different amendments and place them
under distinct headings.

Shri A. M. Themas: The hon, Min-
ister has stated that it is not possible
to fix any time-limit within which any
Bill will be brought forward. May I
enquire whether any division has been
set up in the Law Ministry to deal
‘with the suggestions received and
-classify them and also for drafting
.amendments?

Shri Biswas: That stage has not yet
been reached. The amendments will
have to be considered at a meeting of
the Cabinet and then the Cabinet will
decide upon the procedure which has
to be followed in order to introduce
the necessary Bill.

INDIAN NATIONAL COMMISSION

*567. Shri S. C. Samanta: Will the
Minister of Education be pleased to
state:

(a) the names of the educational,
scientific. and cultural institutions of
an all-India character which have as-
-sociated themselves with the Indian
National Commission; and

(b) the extent of help so far received
by Member States from the UNESCO?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) A statement is placed on
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the Table of the House. [See Appen-
dix III, annexure No. 11.]

(b) Attention is invited to the Re-
ports of the Director General of
UNESCO to the Seventh General Con-
ference and the Second Extra-ordinary
Session. Copies of the Reports are
available in the Parliament Library.

«ft gWo HYo WA : F4T H 19
|FJT § fF WG F9 § g F q19
wrfas gar A 39 7 99 & FAT
F4T H4R I5TF 7

Dr. M. M, Das: Sir, India has been a
member of this Organisation since its
inception in the year 1945. So far as
India is concerned, we have derived
considerable benefit from TUNESCO.
We have received experts, fellowships
and equipment for educational schenies.
The Organisation has also collaborated
with the Government of India in orga-
nising seminars and regional confer-
ences. In 1949, the Adult Education
Seminar was organised in Mysore in
collaboration with UNESCO. The Delhi
Public Library was set up and sub-
stantial help in the form of equipment,
experts and fellowship3 has been made
available by UNESCO. Last yeer,
UNESCO set up a centre for training
of specialisfs in fundamental education
in Bangalore. The centre ig entirely
financed by UNESCO. Recently UNES-
CO has agreed in collaboration with
the Government of India to translate
Indian classics into foreign langu-
ages...

Mr. Speaker: Is it a very long?

Dr. M. M. Das: Yes, Sir. Two or
three items more.

st g®o "o MW ;. FAT F AR

arar § & fegar amm@r s
&A1 ggar § 7

Dr. M. M. Das: During the current
year, i.e., 1953-54, in our budget provi-

sion was made for Rs. 17 lakhs for con-
tribution to UNESCO.

oft qo dio wraRy : #4738 AT
gv § f5 g7eny Sfafgus o
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Dr. M. M. Das: Sir, the under-deve-
Joped States who are members of
UNESCO have felt for sometime past
that the programme of UNESCO needs
to be reoriented to the needs of these
areas. A good deal of money is being
spent on administration and it has
been felt that the resources of the
Organisation should be diverted in
greater amounts for implementation
of concrete projects.

Shri Muniswamy: May I know, Sir,
whether there are sub-commissions
under this Commission, and if so. how
many of them are working, and are
they fully constituted?

Dr. M. M. Das: Sir, there are three
sub-Commissions of our Indian Natio-
nal Commission for co-operation with
UNESCO. They are: the cultural sub-
commission, the educational sub-com-
mission and the scientific sub-commis-
sion. Each of them comprises a large
number of organisations in this country
in the respective flelds.

YouTH WELFARE

*568. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) what steps have been taken to
promote Youth Welfare; and

(b) how much money is being given
by Government to the various organisa-
tions for this purpose?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Dasg): (a) and (b). Youthr Leader-
ship Training Camps have been con-
ducted by the Government of India.
In addition grants have been given
to various Sports Organisations, other
Voluntary Organisations and State
Governments to promote Youth Wel-
fare. A statement is placed on the
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Table.
No. 12.]

[See Appendix III, annexure

Shri D. C. Sharma: May I know
why out of the sum of about Rs. 53,000
which was spent 70 per cent. was
allotted to West Bengal Government,
and how did the West Bengal Gov-
ernment utilise this amount?

Dr. M. M. Das: Sir, the figure that.
has been given in the statement com-
prises the money that has already
been sanctioned. But, a large number
of applicafions are still under con~
sideration and a large amount of
money will be sanctioned and given
before the next financial year begins.
When these grants will be made the:
hon. Member_will find that the West
Bengal Government will not have a
lion’s share of the whole amount.

Shri D, C. Sharma: May I know
what programme of action and study
was followed at these Youth Leader-
ship Training Camps and how wecre
these youth leaders trained?

Dr. M. M. Das: Sir, thcse camps
passed resolutions that a scheme for
labour and social service should be
taken up by the youths.

Shri D. C. Sharma: What is the
Youth Hostels Association, and where-
is its headquarters, and who are the
office-bearers of this Association?

Dr. M. M. Das: Sir, this is a non-
official organisation and I have no in-
timate knowledge of that organisation.

Shri N. M. Lingam: In view of the
fact that Government have no clear
concept of the role of this movement
in the scheme of national develop-
ment and in view also of the fact
that there are other organisations
like the N. C. C. for youth welfare.
do not Government think that this
is a national waste that should be
avoided at the earliest possible mo-
ment?

Dr. M. M. Das: Government does
not agre¢ with the views of the hon.
Member that it is a waste of public
‘he Ministry of Education
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has drawn up a comprehensive scheme
of youth welfare. The main activi-
ties contemplated in this scheme are—

(1) survey of youth problems and
youth welfare programmes,
(2) Youth Leadership Training

Camps,
(3) Work projects for students in

and around the college
campus,

(4) Workshops in the
ties,

universi-

(5) Youth tours, hikes and moun-
taineering,

(6) Youth hostels,

(7) Grants to physical education
institutions and sports orga-
nisations,

(8) Bulletins. brochures and other
publications on youth wel-
fare,

(9) Grants to various States and
other voluntary organisations
for projects for non-student
youths, and

(10) Coaching schemes in sports
and games.

Excess Prorits Tax

*571. Shri K. C. Sodhia: Will the
Minister of Finance be pleased to state:

(a) the total balance lying with the
Government of India relating to excess
profits tax repayable to assessees under
Section 10 of the Indian Finance Act,
1942;

(b) the payments made during the
year 1953-54 out of these balances;

(c) whether there are any conditions
attached to such payments;

(d) if so, what they are; and

(e) by what time these arrears are
likely to be cleared?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) The total
balance with Government relating to
part Excess Profits Tax repayable to
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assessees, as and when it falls due,
was Rs. 973 lakhs on 1st April, 1953.

(b) Payments out of the above
amount made upto 31st December,
1953 were Rs. 175 lakhs.

(The figures are departmental
not yet verified by the Ac-
countants General.)

(c) No conditions are attached to-
such pay:ents provided they are due-
to the assessee.

(d) Does not arise.

(e) These repayments are not real-
ly in arrears. They must fall due
under the law before they are refund-
ed and since all payments are being
made by due dates the question of
such payments being in arrears does
not arise.

Shri K. C. Sodhia: Do these refun-
dable amounts earn any interest?

Shri M. C. Shah: So far as these
refunds of excess profits tax are con-
ccrned, they do not bear any interest.
But, with regard {o deposits, they
bear interest at 2 per cent.

LEGISLATORS SENT ABROAD

*572. Shri Dhusiya: Will the Minister
of Finance be pleased to state:

(a) how many legislators were sent
abroad at Government expense in 1953;
and

(b) the total expenditure incurred
on them?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) and (b). The
information is being collected and will
be laid on the Table of the House in:
due course.

oft g« fag : frad faa & s
ag TEIGHA A FEIAT ?
Shri M. C. Shah: Very soon.

HEqR LT © TE AV ATAH qA1
g, 137 a1 e af
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SCHEDULED CASTES GRANT

*573. Shri Thimmaiah: Will the
Minister of Home Affairs be pleased to
_state the total amount granted to
Mysore State for the uplift of Schedul-
-ed Castes for 1953-54 and the major
items under which it is to be spent?

"The Deputy Minister of Home
Affairs (Shri Datar): A statement
showing the schemes approved by the
Government of India for the removal
-of untouchability in the State of My-
sore during the year 1953-54 and the
ceiling fixed for each scheme is laid
.on the Table of the House. [See Ap-
pendix III, annexure No. 13.] Out of
the total ceiling of Rs. 1,62,500 fixed
for all the schemes, a sum of Rs.
81,250 has already been paid. The
balance will be paid before the close
of the financial year, on receipt of full
details regarding the actual expendi-
‘ture etc. incurred by the State Govern-
ment on the various schemes includ-
ing that met from their own funds.

Shri Thimmaiah: May I know the
number of Scheduled Caste voluntary
agencies that have been given grants
out of the Rs. 12,500 allotted to volun-
tary agencies?

Shri Datar:
‘here.

Those details are not

Shri Thimmaiah: If any amount out
of the Central grant is not spent by
the States, will it lapse for that year
.or will it be passed on to the next
year?

Shri Datar;: That amount will lapse
and again they will have to ask for
money out of the new grant.

Shri N. Rachiah: May I know the
nature of publicity undertaken by the
Mysore Government to eradicate un-
touchability?

Shri Datar: We have not yet received
those details.

Shri Velayudhan: May I know whe-
ther thie money allotted by the Cen-
tre and directly spent by the Centre
for the backward classes has lapsed
‘this year?

2 MARCH 1954

Oral Answers 598

Shri Datar: It has got to be mostly
spent by the State Governments.

Shri Velayudhan: My question has
not yet been answered.

Shri B. S. Murthy: May I know what
steps the Government are taking to
see that the amounts given to State
Governments do not lapse?

Shri Datar: We request the State
Governments to send their schemes as
early as possible, we sanction the
schemes and call for reports every
three months.

RECRUITMENT IN MANIPUR

*574. Shri Rishang Keishing: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that the As-
sistant Recruiting Officer, Shillong visit-
ed Manipur and the Naga Hills from
9th to 15th January 1954; and

(b) the number of youngmen inter-
viewed and selected respectively in both
the places?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes;

(b) Interviewed 320 and selected
22.

With your permission, I would
like to add that special attention is
now being given to this area for
recruitment purposes, and people of
this area, ] am sure, will take advan-
t¢age of it.

Shri Rishang Keishing: Is it a fact
that the officers who were sight-
seeing there met with an accident and
killed a boy?

Sardar Majithia: Though it does not
arise out of this question; I will reply
to it. They did meet with an accident.

Sari Rishang Keishing: May I know
if Government has given compensa-
tion to the bereaved family?

Sardar Majithia: The car was a
civilian car belonging to the Collec-
tor of that district and driven by his
driver, who was also a civilian. A
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report was lodged with the police and
the case was tried by a civil court and,
therefore, the question of compensa-
tion by the Defence Ministry does
not arise

The Minister of Defence Organisa-
tion (Shri Tyagi): I am afraid this
question should not be allowed as
the hon. Member is making an alle-
gation against an officer **(Inter-
ruption).

Mr. Speaker: Order, order. I do
not allow that question and I shall
see that it is deleted from the pro-

:eedings.

AT Qo QHo WEMS © tlﬁr'f(
7 Am feew & AYSraml Y W 537
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Sardar Majithia: As I have already
said, special attention has been given
to thig area. Recruiting Officers will
be travelling in this area extensively,
and if suitable young men are brought
before them, I am quite sure they

will be taken.

Shri Jaipal Singh: Are these conces-
sions physical, educational or other-
wise?

‘Sardar Majithia: As the hon. Mem-
ber knowg only too well, there are
no concessions that way, It is only
facilities that are being provided, and
if suitable people do turn up, they
will be taken.

Mr. Speaker: No. 575, Shri Vittal

Rao.

Shri T. B. Vittal Rao: Along with
575, may I request you to take up 595
as well, because they relate to the
same subject.

Mr. Speaker: Has the hon. Defence
Minister any objection?
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The Minister of Defence Organisa- .
tion (Shri Tyagi): I think reply to the-
first will cover the other.

NATIONAL DEPENCE ACADEMY,
KHADAKVASALA

*575. Shri T. B. Vittal Rao: Will the
Minister of Defence be pleased to state:

(a) the total original estimate of the-
cost of construction of the National
Defence Academy, Khadakvasala;

(b) the date when it was expected to -
be completed;

(c) the date when it was started;
and

(d) what progress has been made to-
date?

The Minister of Defence Organisa--
tion (Shri Tyagi): (a) Rs. 5-87 crores.

(b), The construction was expect-
ed to be completed in 6 or 7 years.
from the date of commencement.

(c) October 1949.

(d) A statement showing the pro-
gress made is laid on the Table of the
House. [See Appendix III, annexure-
No. 14.]

Shri T. B. Vittal Rao: What about
595.

Shri Tyagi: The answer is almost
the same. But if the hon. Member is
anxious I shall read it.

NATIONAL DEPENCE ACADEMY, KHADAKVASAL A

*595. Shri T. B. Vittal Rao: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that the
original estimate for the National
Defenrce Academy at Khadakvasala
will be increased;

(b) if so, to what extent and why;

(c) whether any instances of cor-
ruption and maladministration in the
execution of the project have been
brought to the notice of the Govern-
ment; and

«*Expunged as ordered by the Chair.
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(d) if so, what are those cases and
-what action has been taken on them?

The Minister of Defence Organiza-
tion (Shri Tyagi): (a) Yes.

(b) The original and the revised
-estimated costs for the whole project
.are Rs. 587 and Rs. 645 crores res-
pectively. The increase of Rs. 58
lakhs is due to various reasons but
principally because of g substantial
rise in prices of materials and labour.

(c¢) No.
(d) Does not arise.

Shri T, B. Vittal Rao: May I know,
-Sir, whether there is any senior officer
to supervise the payment of wages
to labour?

Shri Tyagi: Senior officers dc super-
vise, but in this case for the con-
trol of the work done there and
‘to  supervise construction a com-
:mittee was appointed specially and
the Secretary of the Defence
Ministry himself is the Chairman of
that Committee. They also look into
the work which is going on there.

Shri T. B. Vittal Rao: May ' know
whether it is a fact that the Special
Branch Police detected some cases
where the number of employees engag-
~ed was actually less than the number
that was shown in the muster rolls?

Shri Tyagi: It is very difficult for me
to rccollect what reports had come in
the Ministry. But I shall be very much
obliged to my hon. friend if he passes
on such complaints to me, I am very
anxious to enquire into such comp-
laints.

Shri G. S. Singh: When the construc-
tion of the buildings of the National
Defence Academy at Khadakvasala is
completed, do Government contemplate
closing down the National Defence
Academy at Dehra Dun and the Flying
Schovls at Begumpet and Jodhpur?

Shri Tyagi: Sir, the Academy will be
completed in the year 1856, but our
desire is to transfer the National De-
fence Academy in the beginning of the
next year.

As regardg the Military Wing, it is
not the intention to transfer it frum
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Dehra Dun, because the present build-
ings are not enough to accommodate
the Military Wing and if additional
buildings arfe put up for the Military
Wing then the cost will rise by an-
other Rs. 80 lakhs. I do not propose to
deprive Dehra Dun of the Military
Wing.

=t W TA o qgr § 9 agAr
g f% o7 ag Aue dq ghzd @2-
ST 8w {1 AT T IGUFH F FAHE
8T & WAl w1 fF9 GHR SIANT
fwrar strgar ?
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BORING OPERATIONS IN SINGHBHUM
(B1HAR)

*576. Shri Bhagwat Jha Azad: Wil
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether the Indian Bureau of
Mines is conducting any boring opera-
tions in the District of Singhbhum,
Bihar; and

(b) the strategic materials, for which
the operation is being conducted?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) Uranium ore.

Y WA W7 AT FT § S0
ararg frzaiftmaram g o7 oF
Fgi aF gwear fady & ?
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feaid fady g
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Shri Jaipal Singh: In view of the
.great importance of uranium in this
.area of Jharkhand, may I know whe-
ther Government are contemplating to
take the whole area under their own
«control?

Shri K. D. Malaviya: No, Sir, but Gov-
ernment have been making prospect-
ing investigationg in this area in Singh-
bhum. and the Atomic Energy Com-
mission has applied for the mine’s lease
to the Bihar Government. As soon as
we obtain the lease, we shall start min-
ing operations for using uranium ore
for extracting pure uranium.

FOREIGNERS IN DEFENCE INSTALLATIONS

*577. Shri M. S. Gurupadaswamy:
‘Will the Minister of Defence be pleased
to state how many foreigners are work-
ing in Dcfence installations?

The Minister of Defence Organiza-
tion (Shri Tyagi): I presurne that the
hon. Member means depots, factories,
ete. when he refers to Defence instal-
lations. There are 86 foreigners in
such establishments. In addition,
therc are 98 other foreignerg in the
rest of the Defence organisation.

Stari M. S. Gurupadaswamy: May I
know if out of the twenty Defence

ordnance factories, any one has
been completely controlled by forei-
gners?

Shri Tyagi: None of these is control-
led completely by foreigners except
in one of the factories which has
only lately been set up at Ambernath
‘where some foreignerg are working.

Shri M. 8. Gurupadaswamy: May I
know whether it has come to the no-
tice of the Government that in Murad-
nagar factory a secret flle relating to
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a new weapon of defence has been
missing and that it is found in Pakis-
tan Secretariat and the man who was
responsible ‘to it was a Britisher?

Shri Tyagi: I am surprised how this
had arisen out of this question. I should
think that these are questions which
have not been mentioned in the main
question, Supplementary questions of
this nature—whether an officer was
doing this thing or that—will be very
difficult for me to reply and I do not
want that such questions should go
unreplied either. That is my main
difficulty.

Mr. Speaker: I think I differ from
the hon. Minister respectfully: the
point that the hon. Member is asking
is as to the number of foreigners work-
ing in the Defence installations and the
implication of the question is clear:
whether it is safe for India to have
foreigners in such services of Defence.

Shri Tyagi: I can understand if this
were the main question. When a
Member sayg that one of the officers
did such and such a thing of which 1
do not have any information, I cannot
reply.

Mr. Speaker: The hon. Minister can
say that he has np information, but that
is different from saying that the ques-
tion is irrelevant. He just gives an
illustration about a particular foreig-
ner in the service of the Government
of India taking away papers which
are found in the Pakistan Secretariat.
That is a serious enough matter.

An Hon Member: If there is any
truth in it.

Shri Tyagi: I would request that if
there is any information with the hon.
Member, he could forward it on to me
so that I can make enquiries.

ARCHAZOLOGICAL ARTICLES
*578. Dr. N. B. Khare: Will the Mine
ister of Education be pleased to state:

(a) whether any steps have been
taken by the Government of India to
bring back to this country articles



605 Oral Answers

such as copper plates of archseological
and historical interest which were re-
moved to Great Britain prior to Inde-
pendence; and

(b) if the answer to part (a) above
be in the affirmative, the nature of
such steps?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes.

(b) Govérnment are making an at-
tempt to catalogue and prepare a list
of all those articles that have been
taken away from time to time from
this country.

Dr. N. B. Khare: When will the
attempts be successful, or when will
they end?

Dr. M. M. Das: That depends upon
the future. Sir.

Shri Muniswamy: Have any attemptg
been made to make out a list of those
articles of archseological interest and
to which States in our country they
belong?

Dr. M. M. Das: Our foreign diplo-
matic Missions and the diplomatic
Missiong of foreign countries here have
been requested to make a catalogue of
articles of historical importance to
this country which are in those coun-
tries.

The Prime Minister (Shri Jawahar-
1al Nehru): May I add a word, Sir? It
is not a particularly easy matter to
get back thingg of artistic value, arti-
cles of historical or archaological in-
terest which private collectors or a
Government has taken in the past, be-
cause the country that possesseg them
also values them very greatly. There
is no means of forcing them to give
them back unless it be through a
friendly course or by exchange. That
is the only way to deal with it.

Shri Jaipal Singh: The question re-
fers to the removal of articles of his-
torical interest previous to Indepen-
dence. Did Government make an in-
ventory of them, and may I know
whether, they have gone out to private
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institutions or agencies or otherwise,
and also whether any effort has been
made to make an inventory of the
material that has left this country
after Independence?

Dr. M. M. Das: Government has got
no information about materials of
importance, historical or otherwise,.
that have left this country after In-
dependence.

EXCAVATIONS OF ASHWAMEDHA  SITE

*581. Shri Krishnacharya Joshi: Wil
the Minister of Educatfon be pleased
to state:

(a) whether it is a fact that as
a result of exocavationg of the first
Ashwamedha site at the foot of the
Himalayas near Dehra Dun, bricks con-
taining Sanskrit Verses in early Bra--
hmi script have been found; and

(b) if so, what other thingg of his-
toric importance have been unearth-
ed there?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes.

(b) None.

Shri Krishnacharya Joshi: What is
supposed to be the time of this Aswa-
medha?

Dr. M. M. Das: So far as the Aswa-
medha performed in this particular
site is concerned, it was performed im
the latter part of the 3rd century A.D.

Shri Krishnacharya Joshi: May I
know whether there are any archaeo-
logical specimens that go to prove
that there was Aswamedha?

Dr. M. M. Das: From the Nonaghat.
inscriptions we know that one Andhra
king performed thig Aswamedha. the
king who was the founder of the
Brisala dynasty. From the sunga ins-
cription in Ayodhya we find that
Pushyamitra performed this Aswa-
medha. And from coins that are with
us in the museum we know that
Samudragupta performed this Aswa-
medha.
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FINANCING AGRICULTURAL OPERATIONS

' *582. Sarl Lakshmayya: Will the Min-
ister of Finance be pleased to state:

(a) whether the Reserve Bank of
India had made any provision for fin-
ancing agricultural operations and
marketing of crops of co-operative
societies in the Madras State in 1952-
53 and 1953-54; and

(b) if so, whether these facilities
continue to be given to the Andhra
State after its formation? '

The Deputy Minister of Finance
(S8hri A. C. Guha): (a) Yes,
Sir. A credit limit of Rs.
47930 and Rs. 28150 lakhs to be
availed of through the Madras State
Co-operative Bank for financing agri-
cultural operations and marketing of
crops, under section 17(4)(a) and 17
(4)(c) of the Reserve Bank of India
Act, was sanctioned during 1952-53 and
1953-54 (upto 12th  February I1954)
respectively. The figure of Rs. 28150
lakhs is exclusive of the amount of
Rs. 246-00 lakhs sanctioned in respect
of the Andfira State Co-operative Bank
during the year 1953-54.

(b) Yes, Sir.

Shri Lakshmayya: May I know the
rate of interest charged. on that?

Shri A, C. Guha: 1} per cent. is
charged by the Reserve Bank.

Sarl Lakshmayya: May I know whe-
ther there is any proposal to set up
a Financial Corporation for agrieul-
tural operations, on the model of In-
dustrial Finance Corporation?

Shri A. C. Guha: There have been so
many proposals. 1 cannot say that
Government have come to any decision
about this “thing, but I can only say
that the Reserve Bank of India is car-
rying out an ‘all-India enquiry into
the question of agricultural credit, and
till the results of the enquiry are
out Government cannot come to any
decision on this question.

Shri Lakshmayya: May I know whe-
ther the Central Government pro-
pose 1o set up such a Corporation for
agricultural operations?

740 P.S.D.
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Shri A .C. Guha: I have already
stated that unless the results of the
Reserve Bank enquiry in the matter
are published we cannot come to any
decision in the matter.

INVESTIGATION OF COMPANIES' AFFAIRS

*583. Slri Morarka: Will the Minis-
ter of Finance be pleased to state the
number of companies whose affairs
have been investigated by Government
Inspectors under Section 138 of the
Indian Companies’ Act since 1936?

The Deputy Minister of Finance
(Shri M. C. Shah): Necessary informa-
tion is being collected and will he plac-
ed on the Table of the House as early
as possible.

Shri Morarka: Are we to under-
stand that information since 1936 1is
not available with the Central Gov-
ernment at all?

Shri M. C. Shah: Information is be-
ing collected.

Shri Morarka: May I know the mini-
mum qualifications necessary for such
Inspectors?

Shri M. C. Shah: There are Regis-
frars. Up till now the Company Law
administration was delegated to the
States, and those Reglstrars continue to
administer the Company Law within the
respective States. We have to obtain
all this information from the Regis-
trars. Now the Central Government
has taken over the administration and
the delegated powers have been with-
drawn. There is no question of quali-
fications of Inspectors.

KumMBH MELA TRAGEDY

*584. Shri L. Jogeshwar Singh: Will
the Minister of Home Affairs be pleas-
ed to state the number of killed and
injured at the Kumbh on the morning
of the 3rd February, 19547

The Deputy Ministey of Home
Affairs (Sari Datar): Attention is in-
vited to the statements made by the
Prime Minister on the floor of the
House on the 15th February 1954, This
is a matter under investigation oy
the Committee appointed by the Uttar
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Prgdesh Government and the Com-
mittee's report must be awaited.

Shri L. Jogeswar Singh: May I know
how many persons were reported to
be missing and how many of them
have been restored to their relations?

Shri Datar: Sir, that itself is a
matter under investigation.

Shri V. G. Deshpande: rose—

Mr. Speaker: I am going to the next
question.

Shri V. G. Deshpande: I want to
ask a question on a matter which is
not under investigation.

Mr. Speaker: The matter is under
enquiry.

INCOME-TAX

*«585. Shri B. 8. Murthy: Will the Min-
ister of Finance be pleased to refer to
the reply to starred question ‘No. 1223
for the 11th September, 1953 and statc
whether any agreement has since been
entered into with the Government of
Burma for avoidance of double taxa-
tion?

The Deputy Minister of Finance
(Shri M. C. Shah): The matter ig still
under consideration.

Shri B. S. Murthy: May I know whe-
ther the Government are aware of
the difficulties being experienced by
the Indian merchants in Burma, and
what steps are being taken to mini-
mise their difficulties of double taxa-
tion? .

Shri M. C. Shah: Government are
aware of their difficulties, and there-
fore we have continued the Order of
1936 wherein certain reliefs are grant-
ed. They have kept the matters pend-
ing till the agreements are entered
into. The draft hag already been
prepared: it will be scrutinised and
sent to the Burma Government. After
we receive the consent of the Burma
Government these agreements will
be entered into.

Shri B. S. Murthy: Is it a fact that
the books in India are being summon-
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ed to Rangoon and their books in Ran-
goon are being summoned to the res-
pective places in order to assess their
income-tax?

Shri M. C. Shah: We-are not sware
of that. I will enquire into that matter.

SANGEET NATAK AKADAMI

*586. Sardar Hukam Singh: Will the
Minister of Education be pleased to
state:

(a) whether the Theatre Building
and Planning Committee of the San-
geet Natak Akadami has decided to
establish a fully equipped modern
theatre in Delhi;

(b) whether Government have agre-
ed to sanction z grant equal to the
amount collected from the 'public to-
wards financing the project; and

(c) if so, whether it is proposed to
finance such projects in other places
as well?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):

(a) Yes, Sir.

(b) The Akadami has not approach-
ed the Government with any proposal.

(c) The question does not arise at
present.

Sardar Hukam Singh: May 1 know
whether Government ig aware of any
peculiar aspects of this Akadami
which would distinguish it from ordi-
nary theatres?

Dr. M. M. Das: Sir, it will be a 'na-
tional theatre.

sft wea qoA ;. TA HEAT FT AR

Ay G ATTF CRIGHT TR AATE ITH

i 3 ATEF FY AR FAT THTHY

¥ 53 ®E Fega &1 77 A AFS

aFar ar 7

Dr. M. M. Das: Sir, 1 think Parishad
is the Sanskrit or Hindi equivalent of
academy.
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Short Notice Question and Answer

- SALT MANUFACTURERS

8. N. Q. 4, Shri Jethalal Joshi: Will
the Minister of Preduction be pleased
to state- ) )

(a) whether complaints have been
received from State Governments re-
garding the abuse of concessions by
the salt manufacturers owning 10
acres of land who are exempted from
the licensing system;

' (b) the States from which com-
plaints have been received; and

(c) the steps Guvernment
to take in the matter?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). The hon.
Member hag evidently in mind the con-
cessions granted to small scale manu-
facturers of salt working in areas of
10 acres and less, in terms of Govern-
ment’s Press Note of 23rd April 1948.
Complaints regarding the abuse of the
concessions have been brought to the
notice of the Government by licensed
salt manufacturers and also by the
Salt Experts Committee and the Salt
Advisory Committee, on which the im-
portant salt manufacturing States of
Madras, Bombay, Saurashtra and
West Bengal are represented.

propose

(c) Government have decided to
restrict the concession to areas of 2%
acres and less from 1st March, 1955.
A statement embodying and explain-
ing the Government’s decision on the
subject is laid on the Table of the
House. [See Appendix IIl, annexure
No. 15.1

Shri Jethalal Joshi: From the state-
ment I find that there is an attempt
on the part of the Government to re-
move most of the possibilities of mis-
use, but there is one point which re-
quires elucidation, At the end of page
two, it is stated:

“the movement of salt manufac-
tured under the concession under
(1) above will be restricted, as it
is intended for local consumption
only, and no facilities will be given
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for transport by rail in respect of
it.”

May I know whether this means that
these owners will continue to enjoy
facilities for transport by shipping?

Shri K. C. Reddy: I do not know
if any unlicensed salt is now being
shipped to places of consumption. I
should imagine that if such salt is
oflered for shipment it would be ac-
cepled,

Shri Jethalal Joshi: Is it a fact that
each ten acre owner is paying three
annag to the Agarias while Govern-
ment manufacturers and licence-hol-
ders have to pay seven annas and they
are not subject to any labour laws? .

Shri K. C. Reddy: I would like to
have notice for this question.

Shri Jethalal Joshi: May I know if
it is advisable for the Government to
apply some labour laws in the best
interests of labour and have Govern-
ment contemplated any?

Shri K. C. Reddy: No, Sir. Not yet.
That is for the Ministry of Labour to
look into.

Shri N. M. Lingam: May I know if
any conditions have been prescribed
regarding the percentage of sodium
chloride in the manufacture of un-
licensed salt?

Shri K. C. Reddy: No such quality,
control has yet been exercised, It js
the intention of Government to exer-
cise such control hereafter.

WRITTEN ANSWERS TO QUESTIONS

AGE LIMIT FOR COMPULSORY EDUCATION

*558. Shrimati Renu Chakravartty:
(a) Will the Minister of Edueation be
pleased to state whether the attention
of Government has been drawn to the
speech made by Dr. Shrimali to the
Secondary Education Section of the
All-India Educational Conference at



613 Written Answers

Calcutta, on the need for raising the
age limit of children who should be
provided with free and compulsory
education?

(b) What is the attitude of Govern-
ment towards this proposal?

The Minister of Education and Na-
tural Resources and Scientific Re.
search (Maulana Asad): (a) Yes.

(b) Government are committed to
make provision for education to all
children upto the age of 14 years as
envisagéd in the Constitution. Until
this target is achieved it would not be
possible to raise the upper limit of
comipulsory education.

APPRAISERS OF CuSTOMS DEPARTMENT,
BomBay

*562. Shri Gidwani: Will the Minis-
ter of Finance be pleased to state:

(a) whether any Appraisers of
Customs Department, Bombay, were
suspended during the years 1951, 1952
and 1953;

(b) if so, what was the nature of
charges against them;

(c) whether they were prosecuted;
and

(d) whether any departmental en-
quiries were held against them?

The Deputy Minister of Finance
(Shri A, C. Guha): (a) Yes, Sir. One
Appraiser was suspended in 1952 and
two in 1953. No appraiser was sus-
pended during the year 1951.

(b) The charge against the Ap-
praiser who was suspended in 1952
was contravention of certain depart-
mental orders. The charges against one
of the appraisers suspended in 1953
were contravention of certain depart-
mental orders. The charge against the
second appraiser suspended in 1853
wags the acceptance of illegal gratifica-
tion.

(c) Only the Appraiser who was
charged with the acceptance of illegal
gratification has been prosecuted.

(d) Yes, Sir. Departmental enquiries
have been heli against the appraisers
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other than the one who has been prose.
cuted in a court of Law.

LoAN TOo ANDHRA

*569. Shri Nanadas: Will the Minis-
ter of Finance be pleased to state:

(a) whether the Andhra Government
have asked fer any loan for repairing
and bunding of the Godavari river
banks;

(b) if so, the amount asked for; and

(c) the decision takén in the matter?

The Minister of Finance (8hri C. D.
Deshmukh): (a) to (c). The Andhra
Government asked for a total loan of
Rs. 3:75 crores in the half-year 1953-
54 for filnancing the expenditure on
their Schemes on Capital account, in-
cluding the Scheme for repairing and
bunding of the Godavari river banks,
and also for meeting a part of their
Revenue Budget deficit for the half
year ending 31st March 1954¢. The
Government of India have agreed to
advance a loan as requested, but have
not yet decided which specific schemes
should be financed from the loan. This
will be decided in consultation with
the Planning Commission.

SMUGGLING

*570. Pandit D. N. Tiwary: Will the
Minister of Finance be pleased to state:

(a) the number of cases of smuggl-
ing from India to Pakistan. and vice
versa, detected in 1952 and 1953; and

(b) the commodities that are general-
ly smuggled from one country to the
other?

The Deputy Minister of Fimance
(Shri A. C. Guha): (a) and (b). A
statement giving the required informa-
tion is laid on the Table of the House.
[See Appendix III, annexure No. 18.]

REBPUBLIC DAY

*580, Shri Biren Dutt: (a) Will the
Minister of States be pleased to state
what amount was spent to celebrate
Republic Day in Tripura?
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(b) what were the items of expendi-
ture and thé amounts incurred there-
on?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). The
information is being collected and will
be laid on the Table of the House when
received.

INDIAN BANKS ABROAD

*587. Shri Bansal: Will the Minister
of Finance be pleased to state:

(a) the number of Indian Banks
operating in foreign countries; and

(b) how many of such Banks are
licensed to deal in foreign exchange
by the countries in- which they are
operating?

The Deputy Minister of Finance
(Shri A. C. Guba): (a) 35 Indian
banks operate with 138 branches in
foreign countries,

(b) The requirements about licens-
ing for dealing in foreign exchange
vary from country to country and we
have no precise information on the
point. There has however not been
any general complaint from Indian
banks about not being able to obtain
such licences.

REHABILITATION FINANCE ADMINISTRATION

*588. Shri Gidwani: Will the Minis-
ter of Finance be pleased to state:

(a) whether the Administration and
Advisory Board of the Rehabilitation
Finance Administration have communi-
cated their unanimous opinion to Go-
vernment that the rate of 6 per cent.
interest charged on loans is high and
should be reduced;

(b) whether they have requested
the Government not to charge any
interest for money advanced to the Ad-
ministration or to bear all the admin-
istrative charges of the Administra-
tion;

(c) whether the Government have
considered the same; and

(d) if so, whaf is their decision?
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The Deputy Minister of Finance
(S8hri A. C. Guha): (a) and (b). Yes,
Sir.

(c) and (d). The
consideration.

matter is under

TECHNICAL AID FROM JAPAN

*589. Dr. Ram Subhag Singh: Will
the Minister of Finance be pleased to
state:

(a) whetHer India has received any
technical aid from Japan; and

(b) if so, what?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) No, Sir.

(b) Does not arise.

PurcHASE TaAx

Sari A. M. Thomas:
* \ Pandit D. N. Tiwary:

Will the Minister of Finance be
pleased to state:

*590

(a) whether it is a fact that con-
sultations are being carrfed on by the
Centre with the State Governments
for introducing purchase Tax instead
of Sales Tax; and

(b) if so, what is the result?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) Yes, Sir, certain
consultations at the official level are in
progress. But the proposal to intro-
duce purchase tax relates only to inter-
State transactions.

(b) The matter is still under consi-
deration.

DEsCRIPTIVE MEMOIRS OF MINISTKIES

*591. Shri 8. C. Samanta: Will the
Minister of Home Affairs be pleased
to state:

(a) how many Ministries or Depart-
ments of Ministries have been in-
cluded in the last printed Memoirs:

~and

(b) how far the
Memoirs of different

Descriptive
Ministries or
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Departments have helped in the re-
organisation work?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Descriptive
Memoirs of five Ministries/Depart-
ments for the year 1953 have so far
neen printed.

(b) The Descriptive Memoirs are
intended to convey an accurate picture
of the existing organisational set-up
of the Ministries/Departments concern-
ed, of their respective functions and
of the actual distribution of work
among the officers therein. Such a pic-
ture is essential for any work connec-
ted with resorganisation or review of
Kstablishments.

OriuM

- *592. Shri D. C. Sharma: Will the
Minister of Fimance be pleased to
state:

(a) the djstricts in Punjab which
have been authorised to cultivate
opium in the year 1953-54; and

(b) the estimated acreage of culti-
vation in the country during this
period?

The Deputy Minister of Finance(8hri
A. C. Guba): (a) In the Punjab poppy
cultivation was permitted only in the
districts of Hoshiarpur and Jullundur
in the year 1953-54.

(b) The estimated acreage of culti-
vation in the whole of India during

this period is approximately 54,000
acres.
BORDER CHECK PosTs
»593. Shri Radha Raman: Will the

Minister of Finance be pleased to
state:

(a) the establishment
curred on the Indian horder check
posts during ‘the year 1953-54¢ ag far
as information ig available; and

(b) the total amount of smuggled
goods seized at these posts during the
above period?

The Deputy Minister of Finance
(8hri A. C. Guha): (a) The establish-
ment charges incurred on the Indian

charges in-

2 MARCH 1954  Written Answers 618

border check posts (including Land
Customs Stations) during the year
1953-54 (upto the 3ist January 1954)
are approximately Rs. 55,25,000/-.

(b) The total value of the smuggled
goods seized at these posts (including
Land Customs Stations) for the same
period is approximately Rs. 40,36,000.

WORLD BANK

*594. Shri K, C. Sodhia: Will the
Minister of Finance be pleased to
state:

(a) whether India holds any shares
in World Bank’s capital, and

(b) if so, the amount thereof?

The Minister of Finance (S8hri C. D.
Deshmukh): (a) and (b). Yes, Sir.
India holds 4000 shares of the value of
$400 million, of which 20 per cent. or
the equivalent of Rs. 34.28 crores 19
paid-up.

REHABILITATION OF Ex-CRIMINAL TRIBES

*396. Shri Bhagwat Jha Azad: Will
the Minister of Home Affairs be
pleased to state:

(a) what amount has so far been
given by the Central Government to
the Government of Bihar for the re-
habilitation of ex-criminal tribes in
Bihar; and

(b) whether this amount will be
utilised to cover the provision already
made for this purpose in the budget
of the State of Bihar, or whether this
would be in addition to the amount
already allotted by them?

The Deputy Minister of Home
Affairs (Shri Datar): (a) A sum of
Rs. 17,500/~ has already been paid and
another instalment of an equal amount
will be paid before the close of the
financial year on the receipt of full de-
tails regarding the actual expenditure
etc. incurred by the State Government
on the various welfare schemes includ-
ing that met from their own funds.

(b) The grant given by the Centre is
in addition to the amount provided by
the State Government in their budget.
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The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) The total
grant to the Council during 1953-54
was Rs. 1 lakh out of which Rs. 8,250/~
has been spent on cultural delegations
to foreign countries, Rs. 26,284/- on
publications and Rs. 50,933/- on estab-
lishment charges, including the
amounts spent on the Editorial staff.

(b) No.

EDUCATIONAL INSTITUTIONS IN ANDHRA

*598. Shri Lakshmayya: Will the
Minister of Education be pleased to
state:

(a) the amount that was sanction-
ed during 1952-53 for the establish-
ment or development of educational.
technical and scientific institutiong in
Andhra, residuary Madrag and My-
sore States respectively, under the

five year educational development
plan; and
(b) which institutions in thes.

States have been selected for the pur-
pose of these grants?

The Minister of Education and Na-
tural Resources and Scientific Research
(Maulana Azad): (a) and (b). The
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relevar;t information is being collected
from the States and will be laild on
the Table of the House later.

NATIONAL DEFENCE ACADEMY

*599. Sardar Hukam Siagh: Will the
Minister of Defence be pleased to
state:

(a) the number of students who
were admittedq to the Joint Services
Wing of the Nativnali: Defénce Aca-
‘demy during 1953-54; and

(b) how many applied to the
U.PS.C. for admission?

The Deputy Minister of Defence
(Sardar MajJithia): (a) 572.

(b) 6,061.

UNDISPOSED OF  RECEIPTS

*600. Shri Gidwant: (a) Will the
Minister of Finance be pleaseq to refer
to the reply to unstarred question No.
584 asked on the 22nd Deccmber,
1953 regarding a bundle of undisposed
of receipts found in the Customs
Wing of the Centra) Board of Revenue,
ang state whether the responsibility
has since been fixed?

(b) If so, has any action been taken
against the officer concerned?

The Deputy Mimister of Finance
(Shri M. C. Shah): (a) Yes, Sir. the
responsibility has been flxed for a
prima facie case.

(b) Necessary action against the
officer concerned is being taken.

EstaTe Dury Act

[ Shri A. M. Thomas:
| Shri B. K. Das:
Seth Govind Das: .
Shri S. C. Singhal:
Shri L. N. Mishra:
\ Pandit D. N. Tiwary: .
[Shri Krishnacharya Joshi:

*601.

Seth Achal Singh:

Will the Minister of Finance be pleas-
ed to state:

(a) whether any amount hag so far
been collected under the Estate Duty
Act and if so, how much;
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(b) whether the administrative ar-
rangements in connection with the
enforcement of the provisions of the
Act are complete;

(c) how many cases have so far
been registered for assessment under
the Act; and

(d) how many have been disposed
of?

"The Deputy Minister of Finance
(Shri M. C. Shah): (a) No amount has
been collected so far. The Estate Duty
Act came into force with effect from
15th October 1953 and under section
53(3) the accountable persons are al-
lowed six months time to flle an ac-
count of all property passing on the
death of the deceased. No accounts
are therefore due before 14th April
1954 and none has been flled. No as-
sessment could therefore be made a8
yet.

(b) Yes, apart from the appointment
of valuers. who are to be appointed
within 12 months after the commence-
ment of the Act. Necessary steps are
being taken to draw up a panel of
valuers within the time laid down in
the Act.

(c) The number of cases which have
so0 far come to the notice of the Estate
Duty authorities is 715, but out of this.
564 cases are likely to be non-dutiable
cases.

(d) No case has yet been disposed
of because no return has yet become
due or been filed.

MIGRATION FROM INDIA TO PAKISTAN
AND Vice Versa

84. Shri Dabhi: Will the Minister of
Home Affairs be pleased to state:

(a) the total number of versons who
have up to this time migrated from
India to Pakistan and have ceased to
be citizens of India;

(b) the tutal number of persons who
have up to this time migrated from
Fakistan to India and have either be-
come or are eligible to secome citi-
zems of Indla;
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(c) the names of the State in
which the persons referred toinpart
(b) above have settled; and

(d) the number of these persons in
each State?

The Minister of Home Affairs and
States (Dr. Katju): (a) The Govern-
ment of India have no up-to-date infor
mation; but according to the Census of
Pakistan, 1951, the total number of
migrants from India to Pakistan was
6,576,000

(b) to (d). According to the 19451
Census, there were 7,295,870 dispiaced
persons in India. Since then approxi-
mately 6.5 lakh persons have migrated
to India from Pakistan. Of thess,
52,99,120 persons became Indian citi-
zens under the provisions of the Con-
stitution. Two statements are attach-
ed showing the State-wise distribution
in respect of—

(1) the displaced persons according
to the 1951 Census,—(Similar distribu-
tion in respect of the 6.5 lakh migrant:
mentioned above is not available): and

(2) persongs who became Indian citi-
zens. [See Appendix III, annexure
No. 17.]

Pending the enactment of an Indian
Citizenship Law, those migrants who
have not already become Indian
citizens are being treated as potential
Indian citizens.

PATNA ELECTION TRIBUNAL

85. Babu Ramnsrayan Singh: Will
the Minister of Law be pleased to
state:

(a) the date on which the term of
appointment of the Patna Election Tri-
bunal will expire;

(b) the number of cases pending
before this Tribunal;

(c) whether the proceedings on the
pending cases have been stayed by
order of the Patna High Court;

(d) whether the Tribunal will con-
tinue to function till the disposal of
the cases by the Patna High Court;
and

(e) if not, what action will be taken
by Government?
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The Minister of Law and Minority
Affairs (Shri C. C. Biswas): (a) An
Election Tribunal is not appointed for
any specified term. ‘It is expected to
continue until it has disposed of the
petitions referred to it. The financial
sanction for the posts of Chairman and
Members of the Patna Tribunal has
for the present been accorded upta the
31st May, 1954,

b) Two.
(c) Yes.
(d) Yes.

(e) Does not arise.

COMMON CADRE OF SERVICES FOR
Punjae AND PEPSU

86. Shri Bahadur Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any formula for a
common cadre of Punjab-PEPSU -civil
services has been submitted to the
Ministry for approval;

(b) whether there are any other
States in India which are having a
common cadre; gnd

(c) whether this formuly would
apply to important services only?

The Deputy Minister of Home Affairs
(Shri Datar): (a) In December 1953
the Governments of Punjab and PEPSU
arrived at an agreement regarding the
constitution of joint cadres for the
Indian Administrative and Police Ser-
vices in those States. On the basis
of this agreement it has been decided
to establish joint cadres for Punjab
and PEPSU for the two All India Ser-
vices.

(b) It has been decided to establish
joint cadres for Bombay and Saurash-
tra also for the two All India Services

(c) The scheme for joint cadres ap-
plies to the two All India Services
only,
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The Deputy Minister of Finance
(Shri A, C. Guha): (a) to (c). The
quantity of cloth exported from India
during 1953 was about 678 million
yards of which 495 million yards were
exported under bond without payment
of excigse duty, and nearly 183 million
yards under claim for refund of duty.
In respect of about 138 million yards
out of the latter quantity, refunds
amounting to Rs. 54 lakhs have been
already made.

SCHEDULED CASTES PERSONNEL IN DEFENCE
MINISTRY

88. Shri M. R. Krishna: Wil the
Minister of Defence be pleased to state:

(a) the number of Extra Temporary
Establishment personnel belonging to
the Scheduled Castes who have been
promoted to the posts of lvwer divi-
sion clerks and upper division clerks
vn the recommendations of the Fay
Commission; and

(b) whether any special considera-
tion was shown to them in the promo-
tions?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) On the
introduction of the prescribed scales of
pay, the pay of all ET.E Clerks was
fixed in the grade of U.D.C. or L.D.C.
on the basis of the daily rates of pay
drawn on the date of election of the
unified scales prescribed in 1944. The
pay in the new scales was fixed as
U.D.C. if according to daily rates a
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person was placed in ‘A’ Grade and as
L.D.C. if he was placed in ‘B’ or ‘C’
Grade. These were not cases of pro-
motion.

(b) No special consideration is
shown to members of the Schedule?
Castes in the matter of promotion.
The orders regarding reservation of
vacancies in favour of members of the
Scheduled Castes/Scheduled Tribes do
not apply to promotion, which is made
on the basis of seniority and/or merit,
as the case may be.

TATA INSTITUTE OF FUNDAMENTAL
RESEARCH

89. Shri Gidwani: (a) Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state the yearly
grant paid to the Tata Institute of
Fundamenta) Research, Bombay?

(b) What is the yearly amount paid
by the Tata Trust to the Institute?

The Minister of Education and Na-
tural Resources and Scientific Research
(Maulana Azad): (a) and (b). A state-
ment giving the required information
is placed on the Table of the House.
[See Appendix 1II, annexure No. 18.]

NATIONAL CABET CORPS

90. Shri Gadilingana Gowd: Wil
tne Minister of Defence be pleased to
siata:

(a) whether Government have cons-
tituted an advisory committee in con-
nection with the selection of National
Cadet Corps in Andhra State; ang
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{b) it so, itg personpel?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) A Commit-
tee has been constituted under Rule
42 of the N.C.C. Rules and its func-
tions are given in Rule 43 of the N.C.C.
Rules.

(b) A statement is laid on the Table
of the House. [See Appendix III, an-
nexure No. 19.]

sy sfrssm wf gro ey

Re. 85 wws fag @ #ar faw
w4 ag Fard ®Y FaOr FIG ¥ ¢

(¥) wrE wfasm, usFha gfq
w31 A AANNFT F7 H+q OHY Feqrar}
A 9ra # amzifas afamane,
AiegfaF aqr *s9a fgar, i e
aur fafeqr sifs & araw § 3@
fradr ufr &Y & ; an

(=) fa<ha agrar & sfaflaw
g Far ggraqar & § 7

The Minf%ter of Finance (Shri C. D.
Deshmukh): The information is being
collected and will be laid on the Table
of the House.
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OFFICIAL REPORT

T055
HOUSE OF THE PEOPLE

Tuesday, 2nd March, 1954

The House met at Two of the Clock

[MRr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

3-2 p.M.
MESSAGE FROM THE PRESIDENT

Mr. Speaker: I have received the fol-
lowing message from the President:

“I have received with great satis-
faction the expression of thanks by
the Members of the House of the
People for the address I delivered
to both the Houses of Parliament
assembled together on the 15th
February, 1954.”

MESSAGES FROM THE COUNCIL
OF STATES

Secretary: Sir, I have to report the
following two messages received from
the Secretary of the Council of States:

(i) “In accordance with the pro-
visions of rule 125 of the Rules of
‘Procedure and Conduct of Busi-
ness in the Council of States, I am
.directed to inform the House of
‘the People that the Council of
States, at its sitting held on the
27th February, 1854, agreed with-
out any amendment to the Govern-
ment of Part C States (Amend-
ment) Bill, 1953, which was passed
by the House of the People at its
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sitting held on the 23rd February,
1954.”

(ii) “In accordance with the
provisions of sub-rule (6) of rule
162 of the Rules of Procedure and
Conduct of Business in the Council
of States, I am directed to return
herewith the following Bills, which
were passed by the House of the
People at its sitting held on the
24th February, 1854 and transmit-
ted to the Council of States for its
recommendations and to state that
the Council has no recommenda-
tions to make to the House of the’
People in regard to the said Bills:

1. The Appropriation Bill, 1954,

2. The Patiala and East Punjab
States Union Appropriation
Bill, 1954.”

—

BUSINESS OF THE HOUSE

Mr. Speaker: We will now proceed
with the general discussion on the
Railway Budget. As regards the dis-
cussion on the report of the Industrial
Finance Corporation Enquiry Com-
mittee, to be taken up at flve o’clock.
I presume all Members who wanted
copies of the report of the Committee
have received those copies.

Some Hon. Members: No Sir.
Some Hon. Members: Yes Sir.

Mr. Speaker: I am not clear as to
whether it is ‘yes’ or ‘no’.

Some Hon. Members: No Sir.
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Mr. Speaker: I understand that an
announcement was made in the House
yesterday and notice was put up on
the Notice Board. May I know how
many Members really called at the
Notice Office and did not get copies?

Several Hon. Members rose—

Shri Radhelal Vyas (Ujjain): As soon
as the announcement was made, I had
been to the Notice Office. Before some
of us went there, copies had already
been distributed to some of the Mem-
bers. Not a single copy was available
there.

off g feg  (fxar aRa—
wew) : Azt % &g v oY)

Mr. Speaker: The only course is
further supply of copies if possible,

Several Hon. Members: Yes.

The Deputy Minister of Finance
(Shri A. C. Guha): We have supplied
sixty copies: 40 copies to the Notice
Office and 20 and previously five to the
Library. In all, we have placed 6b
copies at the disposal of the Members.

Some Hon. Members: Out of 500.

Mr. Speaker: Order. order. dow
many more copies can he spare?

Shri A. C. Guha: Yesterday, your
direction was that we need not supply
copies to all the Members and that
gome copies may be supplied. It is
only a two-hour debate. At the most
ten or twelve Members can take part
in the debate.

Shri Bansal
I suggest, Sir,...

(Jhajjar-Rewari): May

Mr. Speaker: Order, order. Let us
not take time on this and reduce the
time for the discussion on the Budget.
Is it possible to have more copies? How
many more copies can he spare?

Shri A. C. Guha: I think some more
copies can be made available. How
many copies will be required?

Mr. Speaker: It is not a question of
tow-hours or one-hour debate. Which
ever hon. Member wants to speak even
for five minutes, he must have a copy

of the report. If it is not very incon-
vnient let us have the debate post-
poned till day after tomorrow. In the
meanwhile copies may be supplied to-
day.

Several Hon. Members: Yes.

Shri A. C. Guha: How many copies
would you like, Sir, to be made avail-
able?

Several Hon. Members: To all Mem-
bers.

Mr. Speaker; To as many Members.
as want the coples, It is very difficult
to say how many. That means, now
if this discussion goes off till day after
tomorrow, another question arises.
which was raised by the hon. Member
Shri Ramachandra Reddi, as to whe-
ther there would be any extension of
time for the General Discussion on the
Railway Budget.

Some Hon. Members: A day more.

Mr. Speaker: It is not a Question of
one day more at all. There is no time.
Members have to take an overall
picture of the business before the
House till the end of the session and
adjust within that time. There are s0:
many ways. Would it be possible to
spare the question-hour by dropping
the questions?

Several Hon. Members: No, no.

Mr. Speaker: Then, we may go on
for some time, say, half an hour more.

Shri H. N. Mukerjee (Calcutta
North-East): May I make a suggestion,
Sir? On Friday, we have 2§ hours for
non-official work. On this day, we may
do without what is put there in the
programme and we can have this
discussion instead.

Mr. Speaker; Instead of non-official
business? s

Shri H. N. Mukerjee: Yes.

Mr. Speaker: If the Members are
agreeable, I have no objection. The
List of Business has been circulated.
It the Members whose business is put
up there are agreeable, we may proceed
that way.
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Some Hon. Members: We mav take
a decision day after tomorrow.

Mr, Speaker: The difficulty is that if
the decision is postponed till day after
tomorrow, we shall not be able to have
one hour by dropping the questions.
That is why I put up the suggestion
today.

Shri K. X. Basu (Diamond Harbour):
The Minister’s reply can go to the next
day.

Mr. Speaker: It comes to prolonga-
tion of the whole programme.

Shri X. K. Bass: In the mean time,
Leaders of Groups may meet and dis-
cuss and come to some arranzum\nnt.

Mr. Speaker: We will go on. Other-
wise, Members will have no time. We
cannot hold it up indeflnitely.

Shri A. C. Guha: Then, Sir, the dis-
cussion on the IFC Report is postponed
till the 4th?

Mr. Speaker: I have no objection.

Shri A. C. Guha: What am [ to
understand from the discussion? If I
am to supply copies now, I am ready
if you so wish. We can have the dis-
cussion even today. If you want it
to be postponed to the 4th, I have no
objection,

Mr. Speaker: My idea in taking up
this question at this stage and suggest-
ing postponement till day after tomor-
row was to see whether we can take
advantage of the question-hour and
get one hour more. But, as the hon.
Members do not want it. they may
have the discussion today even. I do
not mind.

Shri Ramacbandra Reddi (Nellore):
May 1 also point out that the views of
the Board of Directors of the Industrial
Finance Corpuration have also been
published by the Government of India.
Copies of this have not been circulated
amung the Members. At least a few
copies of this might be supplied.

Mr. Speaker: That is a new request
which the hon. Minister might con-
sider. Anyway, we are not having the

Railway Budget 1060

discussion today. It might go on on

the 4th now.

Shri A. C. Guha: There is another
dificulty I would like to bring to your
notice. 1 think we have given about
40 or 50 copies to the Notice Office.
How many more copies would you
direct me to supply?

Mr. Speaker: I think the best course
would be for Members who want
copies to have a request for a copy
made in the Notice Office. Their names
will be registered, say up to 4 o'clock,
and as many copies as are requisition-
ed will be supplied. That will be the
only solution.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

PRESENTATION OF THIRD REPORT

Shri M. A, Ayyangar (Tirupati): I
beg to present the third Report of the
Committee on Private Members’ Bills.
and Resolutions.

RAILWAY BUDGET

Kumari Annie Mascarene (Trivan-
drum): Yesterday I was referring to
the condition of the Railway Depart-
ment at the time the Congress took up
the administration.

[MR. DEPUTY-SPEAKER in the Chair]

I was pointing out how the Raflway
Department presented a complicated
problem and how the Congress ad-
ministration had handled it, how the
integration of the States and the parti-
tion of the assets and liabilities had
affected the Railway system and how
the Congress had handled the situa-
tion in such a way that today we have
got a regular well-organised Railway
system. Be it said to the credit of
the late lamented Shri Gopalaswaml
Ayyangar that he manned it during
strenuous times and got over the
difficulties and laid the foundations of
a Railway system which would have
done honour to the most advanced and
highly develoged countries in the
world. Thus far and no farther.
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[Kumari Annie Mascarene]

This is a major scheme of nationa-
lised industry, a large undertaking of
a public utility concern with a separate
financial entity. 1 examined the facts
and figures at my disposal and compar-
ed them with the facts and figures of
the past, and 1 regret to submit that

the Railway Department has de-
teriorated in recent years. Nay, we
have fallen far below the earning

capacity of crucial times such as 1948.
The surplus during 1948 was Rs. 9'85
crores whereas in 1954 it is Rs. 9'48
crores and in 1955 it is estimated 1o
be Rs. 9.3 crores. Between these years
we had risen to peak heights of earn-
ing capacity, sc much so that in 1952,
‘we had Rs. 21'85 crores and in 1953,
Rs. 24'87 crores. There has been no
great difference between the expendi-
ture and the income during these four
JYyears respectively and proportionately.
I expect the hon. Minister of Railways
‘to explain the situation,

Then I come to the contribution
‘made by the Railways to the General
Revenues of the nation. The Railways
being a major national undertaking
with investments running to crores and
crores of rupees. we expect the natural
economic consequences of the Railways
yielding a fair return to the General
Revenues. The Railways are an earn-
ing department, unlike the other de-
partments like Defence, Education,
‘Health, Judiciary etc. The Railways
being a source of revenue to Govern-
ment should enable Government to run
successfully the other departments
which have more of expenditure than
of income.

The resources at our disposal are
rather disappointing. In 1950, the
income was Rs. 22515 crores, and the
contribution to the General Revenues
was Rs. 32:5 crores or about 13 per
cent. In 1954, the income is Rs. 272
crores, and the contribution to the
General Revenues Is estimated at
Rs. 35'5 crores, i.e. 135 per cent. of
the earnings. Midway between these
years, the contribution to the General
Revenues fluctuates between 12 per
cent. in 1951, 18 per @ent in 1952, and
12§ per cent. in 1953, We are told
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that the years 1951, 1952, and 1933
are years of peak earning, and yet we
find that the contribution tp the Gene-
ral Revenues has not in any way in-
creased, but fluctuates between 12 and
13 per cent. However much money
may be flowing into the Railways, we
find that the contribution to the Gene-
ral Revenues does not exceed 12 or 13

per cent. I wish to know why this is
S0.

This is clear proof that there is no
healthy functioning of this department.
The idea of the state undertaking a
monopoly is not only for the efficient
running of it, but also for the profit-
able running of it. But in this de-
partment, we find that there has been
so much of waste, carelessness, indif-
ference and irresponsibility on the part
of the officers, with the result that 2
large part of the income is being wast-
ed.

We have heard in this House that
there are thousands and lakhs of ticket-
less travellers. We have also heard in
reply to questions that accidents due
to fire or other causes have destroyed
railway goods. We also heard the
remarks of censure from the Public
Accounts Committee, which very often
passes a vote of censure on the Rail-
way Ministry., I would like to invite
the attention of hon. Members to page
5 of the fifth report of the Public Ac-
counts Committee on the Appropria-
tion Accounts of the year 1949-50 where
they say:

“The Committee regret ‘o
observe that the various irregu-
larities disclosed in Para. 19 of the
Audit Report in regard to the pay-
ment of compensation claims to the
contractors...... are marked by
wastage, neglect and incompetence
of the Railway Officers who had
handled the case...... The Com-
mittee also observe that the
Officers especially the senior Offi-
cer of the rank of Deputy Control-
ler of Stores through whose neglig-
ence the pilferage of stores was
facilitated especially at a time
when commodities like...... »



1363 Railway Budget

“The Committee regrets that the
Ministry should have failed to
consult the Comptroller and
Auditor-General in introducing any
changes in the accounting struc-
ture...ete.”

These are clear proofs coming from
the Public Accounts Committee whose
membership consists of a majority of
Members from the opposite, a com-
mittee appointed to scrutinise the fin-
ances of the State, and this is their
verdict. Therefore I request the hon.
Minister to explain why the contri-
bution to the General Revenues has
fallen so low.

Then. Sir, we come to the achieve-
ments of the Department. To do
justice to the Minister, I must say that
there are achievements in this De-
partment. They have begun to produce
goods for the railways, they have
developed lines on zonal systems etc.
etc. and for that the Minister deserves
credit. Still, looking at the earnings
we had for the last seven years—I have
gone through the budgets carefully—
I find that adding up our earnings,
they come to Rs. 1670-67 crores as
income, Rs. 1267-9 crores as expendi-

ture and Rs. 93'78 crores as surplus. .

I have added up all the income and
expenditure for the last seven years
and this is the result. Though the
Department have great achievements
those achievements are not in propor-
tion to our earnings and expendituze.

Then with regard to zonal develoo-
ment. they have not done justice to
it. If you look at the map of the rail-
ways, you will find that the railways
in the north are so intricate and well-
knit that they cross each other, and
as you go turther down. it becomes
wider and wider till when you reach
Travancore-Cochin State it evaporates
altogether. Sir the Minister had al-
ready started a railway line of 96 miles
from 1949 and in six years the Minis-
ter promised to complete 36 miles—in
1955! I wish to ask him why he had
finished 171 miles of raijway in
Kandala-Desa with 31 railway stations
and 311 bridges with the longest
bridge—the Bana’s bridge—which was
inaugurated by our President on the
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2nd October 1952. This is in 19 months:
and, Sir, in 7 years we are getting
only 36 miles of railways. Perhaps it
will take another 38 years to compiete.
96 miles! (Interruptions).

Then I wish to invite the Minister's:
attention 1o inconsistencies that I
have seen in his speech.

Mr. Deputy-Speaker: The hon. Mem-
ber has had sufficient time.

Kumari Annie Mascarene: I have

five minutes more.
Mr. Deputy-Speaker: No, no.

Kumari Annie Mascarene: It is only
ten minutes since I started.

Mr. Deputy-Speaker: I think the
other day the hon. Member touk six
minutes and today she has tgken ten
minutes.

Kumari Annje Mascarene: [ want to
draw the hon. Minister’s attention to
the inconsistencies in his speeches.
There is a cteady decrease of pas-
sengers; there is an increase in coaches,
in wagons and in locomotives and yet
there is overcrowding in the railways.
How does this happen? I am unable
to fit these things together., I am ask-
ing the hon. Railway Minister to re-
concile them in such a way that there
is no inconsistency. If I am mistaken,
he may correct me.

Then, with regard to third class pas-
sengers. The Minister has risen to
philanthropic heights by abolishing the
first class. He has defeated even the
Soviet people, who still maintain the
class system in their railways. From
the philanthropic heights I wish to ask
him whether he can reconcile himself
to third class passengers hanging from
the roofs of compartments. I wish he
could further sece the women and
children segregated 1n a single
compartment and struggling for exis'-
ence. I have been myself travelling
in the second class compartment. I
wish to draw his attention towards the
condition of the lavatories there, Theie
is a pipe under the commode. I do not
know for whose use it is. Persuns of
diminutive structure and magnitude
can easily go in and wriggle out. 1 can
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{Kumari Annie Mascarene]

tell the Railway Minister that the rest
of the world is otherwise. I wish he
will change it to the condition that
it was formerly.

I want to draw his atbention to a
matter of serious concern. Accidents
happen almost daily.

Shri R. K. Chaudhuri (uauhati): On
a point of order. Sir,

Mr. Deputy-Speaker: Let us hear the
point of order

Shri R. K. Chaudhuri: The point of
order that I wish to raise 1s one of
momentous importance. It is this
whether a woman and a man 1n this
House have equality of rights. Yester-
day, I was cut short by the Chair and
the hon. lady Member spoke for about
ten minutes yesterday and nearly ten
minutes today and she is speaking in
spite of the Chair’s remarks.

Kumari Annie Mascarene;: If one
accident happened in a monti one can
understand i¢; if two or three acci-
dents happened in a year, one can
understand it, but what can you say to
a series of accicents, two accidents @&
day. We say that it is Nature that had
caused it, that il was floods that caus-
ed it. I am asking you, when a bridge
collapses under the train it i1s not the
main bul the criminal negligence of
the engineers and officers, wne lovk
after the bridges. I just wish to remind
him of a verse in the Gita—

wHFURd A §q  SFERTEesEd |
qEY: qEgAEt NEged gaesd 1)
For the rising of cause snd effect,

‘Nature is responsible; for causing pain
and pleasure man is respunsibie,

Mr. Deputy-Speaker: Not woman?

Kumari Annie Mascarene: I’ only
Government had been entrusted to her
it would have been the best in thc
country.

Sir. the financial year has dawned
with despair, difidence and doubts be-
cause the intricate system of ral'ways
which resembles the network of the
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nervous system, threatens to collapse
with a paralytic stroke. I wish fo ask
the Rallway Minister, in view of the
fact that the finances diminish every
year, in view of the fact that we have
got a construction programme in full
swing, in view of the fact that the Five
Year Plan has to be implemented, in
view of the fact that there is so much
of corruption and so much of ir-
responsibility in the department, how
is he going to plan to go ahead in
future? I wish to suggest to him that
he must approach the people and be
more with the people than with the
officers, that he must visit the construc-
tion schemes himself and make an ap-
peal to the people and listen to their
complaints, that he must, at least once
in a way, travel in the railways and
make himself one with the common
man so that they may have confidence
in him, and that he may take stringent
measures against those officers who
bring down the reputation of the de-
partment and waste money.

Shri M. L. Agrawal (Pilibhit Distt.
cum Bareilly Distt.—East): Railways
are the biggest national undertaking of
this country. They are indeed the life
lines of India. On their proper admi-
nistration depends the strengthenirg,
improving, maintenance and extension
of this vital service. Naturally, the
Parliament and the country at large
are deeply interested in scrutinising
annually the stewardship of this depart-
ment of public utility.

The hon. Minister of Railways, ever
since he assumed his portfolio has been
making Herculean efforts to reform
the department, to give greater satis-
faction to the users and the em-
ployees and to root out corruption,
and if in spite of them the results are
neither spectacular nor show appre-
ciable improvement, the fault is not
his. He has certainly succeeded in
imparting a new and healthy tone
to the administration.

The Ministry of Railways has sup-
plied to the Members of Parliament
copious literature in the form of books,
booklets. reports, summaries. state-
ments, maps and charts, besides the
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Budget propear statements and ex-
Planatory memoranda to enable them
to appreciate the working of the de-
partment and to understand the intri-
cacies of figures running into millions.
From these papers I have called out
some information and I present it to
the House.

Last year I had expressed my con-
cern at the dwindling annual surplus
and expressed my regret that the same
‘was progressively shrinking and that
in the current year it was falling to
Rs. 931 crores. but the Budget pre-
sented reveals that in the revised esti-
mates. it has further declined to the
insignificant figure of Rs. 3-18 crores.

For over a year our thoughts have
been engrossed in the First Five Year
Plan and its implementation. The tar-
get of expenditure on Railways fixed
for the Plan period 1951-56 was Rs. 400
crores. of which the Railways were to
find Rs. 320 crores from their own re-
sources, and the balance, namely,
Rs. 80 crores. was to be supplied by
the Government during the Plan
period, but we find that the pro-
portionate targets during the first two
years could not be reached and they
have fallen considerably. It is im-
possible, in my opinion, judging from
the past performance, that in the next
two years also, the total targets would
be reached.

In the reports presented by the Rail-
way Board and other documents which
Members of Parliament have received,
they have tried to show that great pro-
gress has been made in the administra-
tion of the department. From these
very papers I present the following
results.

In the matter of punctuality, we
have not in 1952-53 attained the posi-
tion we had‘in 1940-41.

The wagon-miles per wagon day re-
gistered a fall on the metre gauge
from 32°4 in 1951-52 to 31'4 in 1952-53
and the net ton-miles per wagon day
fell on the broad gauge from 463 in
1951-52 to 452 in 1952-53.

The average speed of goods train
fell in 1952-53 from what it°was in the
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preceding year both on the broad gauge
and the metre gauge.

The average train loads on the broad
gauge fell in 1952-53 to 469 from 487
in 1951-52.

The ratio of the unproductive shunt-
ing miles to the 100 train-miles of pas-
senger and goods increased on the
broad gauge in 1952-53 from what it
was in 1951-52,

There wag no appreciable decrease
in the number of claims during 1952-53
from that in 1951-52, and in the words
of the report of the Railway Board for
1952-53, “the crime position in regard
to thefts and pilferages on Railways
continued to cause anxiety.” The net
amount paid by Railways during the
year 1952-53 on account of goods lost
or damaged was Rs. 3,18,66,922 as
against Rs. 2,91,80,867 in 1951-52. The
number of claims disposed of in 1952-53
was 3,65.215 as against 3,82,638 dis-
posed of in 1951-52. The number of
suits filed in 1952-53 and those which
remained outstanding at the close of
the year 1952-53 was 24,296 and 14,598
respectively as against 27,952 filed in
1951-52 and 13,142 remaining outstand-
ing at the end of 1851-52.

The number of suits filled in courts
in 1952-53 and pending from the year
1951-52 was 24,208. Of these 14,598
were still pending at the end of the
year 1952-33. Of the rest 6,923 had to
be settled out of court by the Railways,
and 1.288 were decreed after contest
and only 2,168 dismissed. The claim
of the Railway Board of prompt dis-
posal and the elimination of infructu-
ous litigation is hardly borne out by
these figures, It is my personal ex-
perience that being indifferent and cal-
lous to the waste of public money
officers-in-charge of Railway litigation
have taken even the most frivolous and
technical pleas to the High Court with-
out the leust regard for moral or equit-
able consideration, )

The number of passengers detected
travelling without proper passes or
tickets during 1952-53 was 84,15,088
as compared with 79,00,918 in the pre-
vious year.
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[Shri M. L. Agrawal]

As compared with 1951-52 passenger
earnings on all Indian Railways de-
creased by 955 crores or 857 per cent.
of passengers carried and about 3,515
millions or 8'89 per cent. in passenger
miles. The earnings for goods carried
amounted to Rs. 14380 crores as
against Rs. 15395 crores in 1951-52,

The total ton-miles dropped by 37
millions in 1952-33 as compared with
that in 1951-52.

The percentage of loaded wagon
miles to the total wagon miles dropped
from 69-4 in 1951-52 to 69°1 in 1952-53
on the broad gauge and from 762 in
1951-52 to 761 in 1952-53 on the metre
gauge,

We are much behind our rehabili-
tation programme. We have not been
able to place as many locomotives,
coaches and wagons as we should have
and as we hoped we would be able
to put on the line.

Nothing has caused more anxlety to
the Members of the House and the
public generally than the unprecedent-
1y large number of train accidents and
the resulting disasters during the first
six weeks of the year 1954. To name
only a few, the Bhatinda, Raxaul and
Mirzapur catastrophes have shocked
the public mind with an intensity
second only to that felt at the recent
train accident at Jhimpir in Pakistan
and at the Kumbh tragedy at Prayag.
We have, however, no authentic figures
to review the situation with regard to
gll the casualties due o accidents in
the current year. Only for the period
from 2nd January 1954 to 12th
February 1954 have I got figures. There
were in these few weeks not less than
ten serious accidents in which sixty-six
persons were killed and seventy three
seriously injured. Damage to the
Railway property was Rs. 5,15,532 which
damage to private property is not
known. In view of the growing
frequency and the severity of these
accidents and the appalling nature of
loss to life and property, I wonder
how the Minister is justified in saying
that it should not cause any undue
apprehension or alarm, However, the
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Enquiry Committee that he has ap-
pointed is a step in the right direction
and perhaps its results may make
travelling on Indian Railways more
secure.

Mr. Deputy-Speaker: The hon. Mem-~
ber must make an effort to speak
extempore and only occasionally refer
to the notes.

Shri M. L. Agrawal: They were all
figures, Sir., From the point of view
of public safety the situation is conti-
nually deteriorating in the case of pas-
sengers, employees and strangers alike.
The fatalities rose to 54 or 005 per
million passengers in 1952-53 as against
38 or 003 per million passengers in
the pervious year. Similarly, casual-
ties rose to 339 or to 029 per million
passengers in the year 1952-53 as
against 290 or 0-24 per million pas-
sengers in the year 1951-52, In 1952-53,
accidents in railway workshops ac-
counted for the death of eight and
injuries to 20,477 railway servants or
an increase of two in the former and
of 2,517 in the latter as compared
with the previous year. The total
number of persons—passengers, rail-
way servants and others—killed and
injured during the year 1952-53 rose
to 4,757 and 29,789, respectively from
the corresponding figures of 4,214 and
29,650 in the previous year. I have
given these flgures not in any spirit
of carping criticism but I wanted to
show that there is no room for com-
Placency and the Railway department
should always be vigilant and try to
reform the administration as far as
possible.

The hon. Minister in his Budget
speech last year announced his inten-
tion to appoint a Committee of Mem-~
bers of Parliament, and if necessary a
few others, to investigate the prevail-
ing corruption in the department. It
was only after seven months after nis
announcement that the Committee was
appointed. The Committee have issued
a comprehensive questionnaire dealing
only with the corruption indulged in
by the staff in their dealings with the
users only. There are different kinds
of corruption and they are not always
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visible to the casual eyes. Corruption
among the railway employees is two-
fold: one in their dealings wilh tne
users and the other in their dealings
among themselves and with the Rail-
way administration. Perhaps the Com-
mittee is precluded by the narrow
terms of reference to enquire into this
sort of corruption also. If that is the
difficulty, the terms of reference shouid
be widened so as to include all sorts
of corruption in their enquiry. In
connection with the other kind of cor
ruption, I may point out that the com-
plaint is that regular sums of illegal
gratification and bribes are paid 1n
making transfers and postings of in-
ferior officers to other places by the
superior officers. Then there are com-
plaints that railway employees take
private work from their subordinates.
Then there are complaints about theft
of coal from loco sheds. Wherever
there are loco sheds, contractors. with
the connivance of the fitters in charge
steal coal. Such cases occur every now
and then. At one station, I was told
that the cinder contractor gave more
than Rs. 1,000 as bribe per month to
the railway employees and defrauded
the railway of thousands of rupees
every month. There is another com-
plaint that the Medical Officers at the
railway station do not- look to the suf-
ferings 'of the railway patients so much
as to their private clients. Then there
is the complaint that the railway offi-
cers do not deal fairly with the honest
employees. The honest employees are
given all sorts of trouble. The place is
made too hot for them, while those
persons who are in corrupt sorround-
ings and act up to those surroundinxs
are wel!l off. T have no time to multiply
these complaints, although I have got
a number of them. Most of them 1
have given to the Corruption Enquiry
Committee in answer to their
questionnaire.

In this connection. I would only
invite the attention of the House and
the Government to items 11, 12, 13, 186,
18, 20 and 22 of the fifth Report of
the Public Accounts Committee for
1952-53 relating to the Railway Adm?-
nistration. These items deal with many
things. I would only refer to two of
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the Committee’s comments. Ona has
been already referred to by the Lady
Member who preceded me. I shall not
refer to that one. The Committee has
observed:

“In two cases even claims relat-
ing to items in respect of which
the contractors had signed “No-
claim” certificates previously were
allowed to be referred to arbitra-
tion.”

The second item mentioned by the-
Committee is as follows:—

“The Audit Report shows that
out of 371 contracts amounting to
Rs. 2'09 crores, 300 works were
given out at negotiated rates and
without inviting open tenders.”

Then as regards catering, I want to-
say that vending contractors at railway
stations are making huge sums of profit
by entering into deals with sub-vendors
on payment of exhorbitant premia wno
make up for their loss by supplying.
stale, impure, adulterated and rotten
stuff and also by underweighing and
charging high rates to the passengers.
On the Northern Railway. the heirs of’
a deceased contractor automatically
step into his shoes. This evil should:
be stopped and contracts for catering
must be given only to the actual vendors
or to vending co-operatives. In that
way only, there can be any improve-
ment in this regard.

Mr. Deputy-Speaker: The hon. Mem-
ber should have his eyes only not on.
the paper but also on the clock.

Shri M. L. Agrawal: I will finish in
two minutes. It is heartening to hear
that the Railway Minister hag issued
instructions to extend the use of khadi
on the railways. But would he stop
at the use of bedsheets. table covers,
dusters, hand towels and durries only
or would he also enjoin upon the vast
army of employees under his control to
put on immaculate khadi and where
uniforms are provided by the Depart
ment see that only khadi uniforms are
given?

It s a matter of satisfaction that the
Budget presents an impressive pro-
gramme to provide better and more
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.amenities to the travelling public. I
want to plead for some urgent require-
ments to be provided in the Rohilkhand
section of the Northern and North-
Eastern Railways.

Mr. Deputy-Speaker: The railways
were 40,000 miles long, and now they
are 34,000 miles long. If the hon.
Member were to relate all the 34,000
grievances of the 34,000 miles of rail-
ways, there would not be any time
even if we were to sit for 34.000 days.
1 have already given him twenty
minutes and I am not prepared to give
him a second more.

Shri M. L. Agrawal: I shall conclude
in half a second.

Mr. Deputy-Speaker: No. I cannot
allow him to speak even for half a
second. Let his speech end without a
»nclusion.

I want now to make a suggestion to
hon. Members. There are a number of
hon. Members, but during all the
Budgets I have seen that some hon.
Members do not take part in the dis-
cussion to speak about general policies
but they want to refer to individual
grievances relating to their own
particular constituencies. They general-
ly finish within five minutes, I would
like to receive chits from all such hon.
Members who would conflne them-
selves to some local matter. I will de-
‘vote one full hour and allow some
twelve hon. Members of this kind to
speak. At the end of the five minutes,
at whatever stage the sentence may be,
whether it is a half sentence or a
quarter sentence, I shall ring the bell
and the hon. Members must resume
their seats. 8o, let hon. Members send
chits to me, and I will call them dur-
ing the next one hour.

Shri Radhelal Vyas (Ujjain): It would
‘be better if you allot time for parti-
cular items during the cut motion
stage,

Mr. Deputy-Speaker: That will also
come later.” But at present I shall call
hon. Members who send me chits.
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Shri Bansal (Jhajjar-Rewari): I
have great pleasure in rising to share
with this House the subdued optimism
of the hon. the Railway Minister in
the working efficiency and finances of
the Indian Railways. The criticism
which has been made on the floor of
the House yesterday and today, and
that which has appeared in the papers,

consider the railways to be a com-
mercial enterprise. They are a com-
mercial enterprise—the biggest com-

merical enterprise. At the same time,
the railways are the biggest public
utility of the country and therefore,
when we examine the performance of
the railways, we have to take into ac-
count that they are both a commercial
enterprise and a public utility.

I have been looking through the
figures of the performance of our rail-
ways during the past years, and I am
impressed with the progress that they
have made after partition. Whatever
figures you take—whether you take the
figures of passenger train miles, or
you take the figures of trains arriving
in time and punctually, or you take
the figures of freight train miles operat-
ed, or you take the engine miles per
day, or you take any other flgures—
you will find that our railways have
been consistently making progress dur-
ing the past few years. I can quote
any number of figures, but I do not
want to bore the House with them.

Shri Nambiar What
about accidents?

Shri Bansal: I will come to them.
Please hold yourself in patience.

(Mayuram):

Mr. Deputy-Speaker: An accident is
like an interruption.

Shri Bansal: I am worried only on
one account. In the previous year, the
hon. the Railway Minister gave the
figures of wagon turn-round, but in
this year’s speech and the papers which
have been,circulated, I do not find those
figures. May I suggest to him that, in
order to make the position clear, such
figures should also be collected, so that
if there is any apprehension in the

minds of the public that the effciency
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of the railways has gone down, it may
be removed.

A criticism has been made that the
gross traffic receipts have gone down
and the industrial activity of the coun-
try has on the other hand been increas-
ing. Looking at the flgures, I find that
the gross traffic receipts during the last
two years have not decreased; in fact,
they are slightly higher in 1953-54 than
they were in 1952-53. They were lower
about Rs. 20 crores less in 1952-53 as
against what they were in 1851-52, but
part of that difference is accounted for
by an accounting procedure, In 1851-52,
the figures included about Rs. 15 crores
as earnings of the railways on account
of transport of their own stores. Now,
this figure has not been included in
the subsequent figures and again, it
ant always be that the goods traffic

rnings will go on increasing. After
all, 1951-52 was a very good year in
many other respects too. Then we will
also have to take into consideration
that in the past year we did not have
so much of food import as we had in
1951-52, with the result that traing did
not have to carry so much wheat from
Bombay to other distributing centres.
In one of the economic journals which
has a wide circulation and good reputa-
tion, I find a reference is made that
:gross traffic receipts have come down
by Rs. 15 crores although industrial
production has gone up by ten per
cent. Now, if this ten per cent. relate
to the last three or four years, then I
have nothing to say. But, certainly,
industrial production did not increase
by ten per cent. in one year. The
index of industrial production in 1¢52
was 128'9 and in 1953 it was about 134.
"The percentage increase will, therefore,
be only slightly over five. Therefore,
‘I think that the eficilency and the earn-
ings of the railways have been quite
-satisfactory.

A mention was made yesterday that
the reserves of railways are dwindling.
I do not know from where the hon.
Member who made that statement
quoted the figures. I find from the
explanatory memorandum that regard-
ing the revenue reserve fund, the figure
has actually increased from Rs. 33-77
crores in 1950-51 to Rs. 36 crores {-
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1952-53, Rs. 37°18 crores in 1953-5¢ and
in the budget estimates for the coming
year it is Rs. 38:36 crores. Similarly,
the position of the Depreciation
Reserve Fund is also not too bad. At
least. it is not as bad as it was pointed
out, because I find that whereas in
1952-53 it stood at 116 crores, in the
estimates of the current year it is
Rs. 10786 crores and at the end of the
next year it will be Rs. 88'16 crores.
After all, these reserve funds are creat-
ed in order to rehabilitate the rail-
ways, and in as much as the railways
are being rehabilitated to the extent
possible, the utilisation of the reserves
from these various funds is a good
thing. I do not think that any Mem-
ber can complain that our reserve
funds—particularly the Depreciation
Reserve Fund—are being written
down to the detriment of the rail-
ways. Then, contributions to the
General Budget have also been more
or less at the same level. In fact, for
the coming yecar, the figures show an
increase of Rs. 2 crores,

My main criticism of the hon. Minis~
ter’'s Railway Budget is regarding the
developmental expenditure. In the
Plan, Rs. 400 crores were allocated to
be spent during the five years of the
Plan. Before I say something else on
the subject. I would like to know from
the hon. Railway Minister as to how
this small discrepancy in the figure
occurred. In the Progress Report of the
Five Year Plan of Indian Railways, on
page 5, from table (1), I find that the
expenses incurred on the railway plan
in 1951-82 is given as Ns. 72'61 crores,
in 1952-53 as Rs. 70'10 crores and for
the remaining three years as Rs. 148:29
crores. But, in the Budget speech of
the hon. Minister, these figures are
slightly different. It is stated that in
the current year, the expenses were of
the order of Rs. 74 or 78 crores. I
want to know how that discrepancy
arises.

4 p.M.

That apart, the main point to which
I want to invite the attention of the
House is that the Railways are the
biggest commercial assets of the cous-
try. The capital at charge is more
than Rs. 800 crorea. According to the
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present valuation, in my opinion, it
may be about Rs. 2000 crores. An
amount of Rs. 70 or-80 crores that is
now being spent will be hardly suffi-
cient for rehabilitating the Railways.
That is admitted even by the Five
Year Plan. 1 want to know how the
Government are going to develop our
Railways to cater to the increasing re-
quirements of the country during this
Plan period. Of course population is
increasing. It is quite obvious that
during this period production is increas-
ing; it is bound to increase even further,
New sources of raw materialg are be-
ing tapped. New industries are being
put up and new demands are being
created. How are we going to cater to
all these requirements if we are not
going to spend much larger sums on
further development of these Railways?

The hon. Minister said that there are
two limiting factors in regard to the
development plan of our Railways. One
is ‘the availability of materials and
the second 1s the availability of funds.
As regards the latter, now that the
Finance Minister is embarking on a
bo!d policy of financing,—some Mem-
bers call it deficit financing,—I should
imagine that it would have been possi-
ble to increase the size of the Railway
plan too. As regards the scarcity of
materials, I am not so sure that even
such stores as the Railways require
could not be produced in the country,
in larger quantities. I do know that
the wagon manufacturing capacity in
the country can be increased Qquite
substantially. Although the report
ot the Engineering Capacity Com-
mittee is not yet out, I do not think
that I will be letting out a secret if
I tell the House that they seem to
believe that about 50 per cent. of the
engineering capacity is lying idle. I
am sure that quite a lot of that capa-
city can be utilised for manufactur-
ing essential Railway stores. It
might be said that steel is not avail-
able. Only yesterday, a business-
man, who certainly knows what
is happening in the country, told me
that certain varieties of steel are be-
coming unsaleable in the country. I do
not know whether those wvarieties ot
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'steel could be utilised for wagon bu‘ild-’
ing a}nd other purposes. But. I think
that is a sphere which could be examin--
ed if only stores is one of the bottle--
necks in the way of development of
our Railways. If economic progress:
takeg place in arithmetical progression,
I believe the transport requirements in-
crease in geometrical proportion and
therefore we must take all possible
steps to see that transport, after three
or four years, does not become a pot-
tle-neck and put a stop to all our pro-
gress.

I saw in the papers today that the
h‘on. Transport Minister laid down »
list of priorities in the Council ot
States yesterday as regards the de-
velopment programme. According to-
that priority he said he would give
the first place to those places whe}e
heavy industries are being developed;
he would give the second place to-
areas which were rich in minerais and
which were, by coincidence: also back-
ward; and he would give only third
priority to backward areas like Rajas-
than. Vindhya Pradesh. Orissa etc. I
have no quarre] with this list of priori-
tes, but I want to ask him most humb.
ly whether he would like to leave the
backward areas backward for ever.

I come from an area which is very
backward, and one of the crying needs
of that area iy additional train mile-
age, The hon. Prime Minister was
good enough to make a reference to
that area recently in one of his
speeches. I am particularly inviting the
attention of the Transport Minister
to this fact because even in our Com-
munity Development Projects back-
ward areas have been neglected on the
ground that progress should first te
achieved in areas which are capable of
showing bigger and quicker results.
On that very ground Railways shoutd
not be kept away from these back-
ward areas. After all. we have to dis-
tribute the prosperity in the country as
equitably over areag as over human
beings. and you cannot go on neglect-
ing certain areas in every respect. The
first primary requirement of these areas
which are traditionally backward is a
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few miles of railways and roads here
and there, and if the hon. Transport
Mnigter will give an assurance to
the House to that effect, I am sure he
will see a wave of enthusiasm passing
‘through those areas. Particularly, I can
#ive an assurance on behalf of my
.area.

I do not want to refer to the loco-
‘motive and wagon- position that will
‘be there after the Plan period. In
:spite of the best efforts that the Rail-
ways are making for more locomotives
and for more wagons, I find that at
the end of the Plan period the num-
ber of overaged engines and wagons
-‘will be larger than it is at present. It
may be that the traction effort
of our locomotives will be slightly more
at the end of the Plan period. I under-
stand it will be about 35 per cent. more,
but this is really not sufficient and
‘this again underlines my plea to the
hon, Transport Minister for increasing
the size of the Plan not only to see that
renabilitation is carried out to the full-
«st extent possible, but that develop-
ment takeg place so as to cater for
the increasing requirements of the ec-
«onomy of the country.

In connection with these backward
regions, during the war a ling between
Panipat and Rohtak was dismantled.
‘The Minister had included the resto-
ration of this line, I think, in his last
budget speech., Somehow thig has not
been taken on hand—I think because
the claims of Chandigarh intervened. I
‘would earnestly request him to restore
‘this line and to connect it from Rho-
tak to Jhajjar and from Jhajjar to
Rewari which is the most backward
erea and which I have the honour tn
represent in this House.

Only two more pointg before I sit
down. We are all proud of our Chitta-
ranjan Locomotive Works. They are
‘producing very good engines. There
were some defects in the beginning.
They have been rectified. But I under-
-stand that The proportion of overhead
to cost is a very high one. It works
out to 1,300 per cent. It is quite under-
standable that when a concern is in
the initial stages the overheads are
bound to be high, but I suggest that
every effort should be made to dec-
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rease these overheads and bring down
the cost of our engines and boilers
coming out of this workshop.

Another point which I wanted to
refer to wag about air-conditioned coa-
ches. We are having on some lines air-
conditioned coaches. Whenever I have
travelled by these coaches [ have
found the greatest difficulty in getting
seats. But when I got a seat and
occupied a berth, actually I found that
a number of berths were vacant. Re-
cently I had occasion to travel in one
of these air-conditioned coaches along
with a high railway inspector; he was
ebsolutely surprised to see that four
berths were vacant, although earlicr
he had been told that there was no
berth available. On another occasicn.
the General Manager of one of the
light railways was travelling with me.
and he had also the same experience;
up to the previous evening, he had
heen told ffiat not a single berth was
available, but when we occupied our
seats, we found that there were five
berths vacant. I would suggest that this
thing should be looked into.

T would also like to know what the
eflect of the introduction of the air-
conditioned coaches is on the Budget
of the Government of India, because
now it seems that all our ‘A’ class offi-
cerg have to travel by air-conditioned
coaches. (Interruptions.)

Shri K. K. Desai (Halar): Why?

Shri Bansal: I think they should, but
if the House thinks that they should
not, at least to start with, you should
find out how much addition it has
caused to the Budget. If the amenities
in the second class are going to be of
the same order as in the first class,
I do net see why all of us should not
travel by the second class. But for the
time being, I would like to know whe-
ther the hon. Minisfer has worked cut
the extent to which Government have
been put to extra expenditure on ac-
count of the conversion of first class
coaches into air-conditioned coaches for
the sake of Government officials.

Lots of things have been said in this
House about corruption. I know there
may be corruption in the Railways as
there is corruption in other sectors of
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our life. But who is responsible - for
corruption?

Babu Ramnarayan Singh (Hazaribagh
West): Government.

Shri Bansal: It is not a one-sided
affair, and for members to come here
and say that only the railway officials
are responsible for corruption is not
quite a correct thing. I would there-
fore urge this House to take quite
a balanced view of things, and not to
tar all our officers and workmen
with the same brush. I know our
officers and workmen in the Rail-

- ways have been doing their best
If they have not been doing their best,
we must make every effort to get the
best out of them, without unnecessari-
ly pampering them. The hon, Minis-
ter of Railways has stated that in the
current year's budget as compared
with the previous years, about Rs. 50
crores more are being paid to work-
men by way of additional amenities,
arising out of the implementation of
the Gadgil Committee’s recommenda-
tions, and similar other amenities.
I am not one of those who grudge
further emoluments and amenities to
workers, but we must also see at the
same time that the workers give
their hest to the Railways. In order
that they may be encouraged to do
that, we must also give them a word
of cheer and encouragement from here.
It would not do if we always criticise
them in season and out of season,
without appreciating the good work
they are doing. I therefore, suggest
that we ought to show some appre-
ciation of the very splendid work

our railway officers and workmen
have'« been doing.

With these words, I once again ghare
with this House the sober optimism of
the hon. Minister, and congratulate him
on the working of the rallway system.

Shri G. D. Somani (Nagaur-Pali): Sir,
T would congratulate the hon. the
Railway Mfnister at the outset on his
having been able to present the
Railway Budget with status quo so far
as the fare and freight rate structure
is concerned. We had seen several dis-
qQuieting reports in the Press during
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the last few months that the Railway
Boprd was seriously examining the:
question of a further increase in the
freight structure, specially of coal,
and I am glad that these apprehen-
sions have not proved correct, at least
for the time being.

Having said so. I would also like to
refer to the remarkable statement that
the hon. Railway Minister made in
his speech that in the context of the
short-fall of Rs. 60 crores and also.
in the context of the increase in the
working expenses, he would examine:
the implications and practicability of
making some adjustments in the fare
and freight structure. But I am glad
that he has yesterday in the other
House said something about this state-
ment, which means that an examina-
tion of the whole structure will be
made and this statement does not
mean that the freight structure will be
revised upwards, but that the whole
structure will be revised upwards, and
dcwnwardg after a proper examination
of the whole matter. In this connec-
tion, Sir, I would like to suggest the:
appointment of an impartial and
outside committee of experts to go
into the whole question. I would re-
call that the present freight structure,
when it was introduced in 1948, had
creaied an upgrading of rates in seve-
ral directions. Ever since then, there
have been frequent occasions when
the freight has been increased for so
many reasons. 1 may specially refer
to doal, the freight on which was in-
creased by 30 per cent. and the 12}
per cent. rebate which used to be
enjoyed by a selected group of in-
dustries was also withdrawn.

Now, Sir, the hon. the Rajlway Min-
ister yesterday mentioned in the other
House that the fall in the railway sur-
plus was nét due to the law of dimin-
ishing returng but due to the increase
in the working expenses. But [ would
seek a clarification from him: in the
context of such a drastic increase in
coal freight, which constitutes almost
40 per cent of the total bulk goods
traffic, and in the context of the rising
production, both in our agricultural
and industrial gectors, how is it that
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the earnings from our goods traffic
are remaining more or less static? My
friend, Shri Bansal, just now referred
to a certain decrease in these goods
traffic earnings compared to the figures
of 1951-52. I would, Sir, specially like
to know as to how in spite of such an
enormous increase in our production,
both in the agricultural and industrial
sectors, and also in view of the up-
ward reviston of the freight structure
on so many commodities and specially
coal, the earnings from the goods
traffic have not gone up to the extent
and to the proportion that they should
have gone in the light of these factors.
I would, therefore, like to sound a note
of warning that this aspect of the
freight rate structure should be pro-
perly examined. . Some hint was
given by the hon. the Railway Minis-
ter last year that the statisticians and
experts of the Railway Board would
go into the whole structure. The
facts and the picture presented to us
do not show anything having been
done in that connection.

Sir, so far as the examination of fthe
present freight rate structure is con-
cerned, I would like to make a sub-
mission that you can raise your reve-
nue always by two ways. There is

the short-cut method of raigsing the-

freight rate structure without going
into the repercussion which it might
have on the economic development of
the country. That is purely from the
revenue point of view. That is all
right for a short period. But, there
is another more sound and broad way
of adjusting the freight structure to
the needs of our developmental eco-
nomic, so that, while it might entail
some sacrifice in the initial period,
yel, in the long run, it will stimulate
economic activity to an extent which
will more than compensate what

little sacrifice the railways might -

make in assisting the economic deve-
lopment of the country. I would,
therefore, when the whole case of
the freight structure is being exa-
mined, specially refer to what the Fed-
eration of Indian Chambers of Com-
merce and Industry, which is the
premier commercial organisation in the
country, had suggested. I would like
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to read a few sentences from the memo-
randum which they have submitted to
the hon. Railway Minister sometime
ago. They say—

.“The new rate structure has
been in operation for the last flve:
Years. It is time to adjust the im-
pact of the new structure to deve-
lopment of industries. It is suggest--
ed that a small and compact com-
mittee consisting of an independent
Chairman, one or twg representa-
tives of trade and industry and’
one or two officials of the railways
may be set up to study the
working of the new rate struc--
ture. The rate structure of a
country should not be gauged
from the revenue point only; it
should be the special charge of this
committee to examine the impact
of the new rate structure on the
development of trade and industry
and to suggest modifications so as
to make the structure of railway
rates serve the needs of a develop-
mental economy better."

Sir, when the whole matter, as the-
hon, Minister has said, is going to be-
examined, I would seriouly suggest that
it should not be like the previous
period in 1948. when the rate structure
was introduced after a departmental
enquiry. An opportunity should be
given to the outside experts and to
the representatives of trade and indust-
ry, who contribute so much to the re-
venueg of the railways, to have their
say In the findings of this enquiry so
that, whatever conclusions might be
arrived at from this examination. may
do full justice to the economic needs
of the country. T hope, therefore, that
when the whole matter is coming up
before the Railway Minister, he would
please look into the implicationg of
doing something which may do justice
from the point of view of our develop-
mental economy and not treat the whole
matter simply from the revenue needs
of the railways.

Having said this about the freight
rate structure, I would also like to
draw the attention of the hon. Minister
to the development, rehabilitation and
expansion of our railways. Our experi-
ence—from trade and industry—has.
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b.een that the bottle-necks and difficul-
ties still continue to obstruct the free
flow of goods from one part of the
-country to another. I do not want to go
into specific examples. But, I have no
«doubt that the Railway Board and the
hon. Minister are aware of the difficul-
ties and complaints which are brought
before them, from time to time, from
various parts of the country. At a time
when the country is embarking on a
‘bold *development programme, it is
highly essential that our railways
.should be rehabilitated and developed
at a pace which will be in full confor-
mity with the requirements of trade
and industry. My friend, Shri Bansal,
just now has drawn the attention of
the hon. Minister and 1 know suffi-
cient has also been said in the memo-
randum submitted by the Federation.
Although the Minister has said in his
speech that it is necessary to adopt a
bold policy of development and expan-
sion on the railways, still in the eyes
-of those who have been examining the
rehabilitation and development pro-
gramme of the railways it is not so
and the programme which the Railway
Ministry has in view, I am afraid, may
not be sufficient to cater to the grow-
ing needs of transport in our country.
‘The Federation has suggested that dur-
ing the remaining period, Rs. 100
.crores per year should be added to the
rehabilitation and expansion pro-
gramme of our railways. I think it
should be possible at a time when the
‘Finance Minister hag said something
about deficit financing, to explore the
-desirability of doing everything possi-
“ble not to adversely affect the develop-
ment programme of the country. I
think it is Time that the Railway Min-
istry should take it up with the Plan-
ning Commission and with the Finance
‘Minister and press their needs so that,
at the time when our reouirements are
-growing, we may not be lagging behind
-to find that our economic development
may not progress because of lack of
railway facilities.

I find. that so far as the development
programme is concerned, the Railways
have spent Rs. 131 crores in the two
years 1851 to 1953 and another Rs. 78
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crores is likely to be utilised this year,
This means that a balance of Rs. 190
crores are to be spent during two re-
maining years of the Five Year Plan.
As I said just now, I think that this
amount of Rs. 190 crores should be
raised to a level—after scientific en-
Quiry—which wiil take note of the
growing needg of our economy. At the
same time, I would also like to sug-
gest that fhe Railway Board and the
administrative machinery they have
got should take great care cf the grow-
ing expenses of rehabilitation and de-
velopment. Nothing is more important
than the fact that every pie that we
spend should be properly utilised and
it is the special responsibflity of the
Railway Board to ensure that the huge
development programme which the
Railways have in hand should be exe-
cuted properly, efficiently and economi-
cally.

Talking from the development point
of view, I would also like to make
a suggestion about the bottle-necks,
that we have in regard to tranship-
ments at four or flve places in the
country. I think it is possible to have
some sort of machanisation at these
transhipment bottle-necks so that more
wagons can be handled. In this connec-
tion also, certain suggestions have been
made in the Federation memorandum.
It may be some system of tilting of wa-
gons for unloading or putting up some
sort of conveyor system or cranes for
the loading of wagons. This is not a
very costly programme and should be
given a top priority so that the bottle-
necks at the various places may be re-
moved at a very early date and more
wagons may be handled by Railways
by doing away with these tranship-
ment bottle-necks now impeding the
disposal of goods through the various
centres of the country.

1 would also like to say something
about the backward areas. I do not
want to repeat what Shri Bansal just
now said about proper priority being
given for the development of back-
ward areas. Coming as I do from Rajas-
than, I would like to draw the atten-
tion of the hon. Railway Minister that
Rajasthan is a key province and that
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it has got a long border with Pakistan.
Nobody wants or advocates war, but in
the contexf{ of the present situation.
itis certainly a problem of strategic
importance even from the defence
point of view that the whole of Rajas-
than should have proper communica-
tions. We have got a long horder with
Pakistan, and with such poor communi-
cation of roads and railways, Rajas-
than is not safely placed, and it is not
in the interests of the country even
from the security point of view to leave
Rajasthan in this manner. I would like,
therefore, to impress upon the Minister
of Railways that Rajasthan is very
very backward and poor in communi-
cations and its further development is
impeded simply because of the lack of
communicaions throughout the vast
area of this land. It js the special res-
ponsibility of the Minister of Railways
to give attention to the development
of communications in this area. [ am
distressed to find that even the
schemes which were under the con-
templation of the former small rail-
way system that were working in this
area have been put into cold storage.
Of course, nobody expects that things
will be done overnight or by magic,
but there must be a sort of a syste-
matic survey of the entire field of
poor communications in Rajasthan
so that, when resources are avail-
able, priority will be given to such
areas which, from the defence and
strategic points of view as well as from
the point of view of preferential treat-
ment for backward regions, are entitl-
ed to receive proper attention. I do not
want to say much more, but I hope
that the pointg that I have put for-
ward will receive due consideration.

wo TR g fag (amgrare—
gferor) : IqTSmw WEEW, AT AT
arr #r fore ® 7@l an, 3feT vt
o grot wE A faar, Ia& fod
# A1T B gHaR | E |

st xaw  (woore-feardy) s
! gg ¥ "oy e are & AT A

?
ml‘lo ow gun fag : aeft Fom §
749 PS.D.
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ot dww  wewr fore ¥ oW
qawq ?

To T fag @ a7 9 awe
Wy Wl gea 3 ufenr fear, W
1 O age qsg w1 awe s §
ﬁ(!@ﬁ%‘&?ﬁ-ﬁmmhrg.
T T I & am Wk v ag aver
e gafeqa fear | g awe o< & e
!&ﬂw&&mna'rglqzarwq
ﬁﬁ*réwiwéfﬁqﬁ,gﬁ
@ wHarfeat § fraedy fryomr § e
9T ¥ ofear & for fralt sgaeny
o faamr ¥ a0 TE § AR
e Wy a8 v @Y w1 Afesy w7
PR T ? oo A gRewion ¥
TR 9T &= § fr 0% qfr g
®1 419 §F A0 Il ¥ AT mav g

31 @ & wrg e & AT &
Wt F &% guTa AT Agar § 1 =0y
A &t it & qrw fire @ &, Sfer
wTE F A ol T v ol § 1 f e
% fogre ¥ @ Y aga [rea § s
I« wy glrar f wraedr | dfer s
war & fodt WYL Ay Ry adY sefeqe
favar war € f& wrd *T T F WE waT
grft am At | & wegar fr wre Yy g F
N agy & A 9w '

a9 & 9T R I & o a@
a® @ w1 gfgar 3 A syaear ¢
ag it 3faa g fr frafaal Az
zat &l w1 o s QYoo M ¥ waTar
gv 4 gfawr & wf &, dfexr &
wrzn g f oY gfred 3 & 34 oif
1 W g A o o A 7 A qgrer
< #Y ATAT § YT T FTHX T AT
¢, ot aTe oA W AR AT,
qtaaiw ® afxai 7 ave v A
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[=re xm gw fag ]
QY & T 0T AT, I7 HY A Fearad
fewe fasar anfgg |

sy off ¥qe i 7 w7 fF Q-
#fere Fdw @@y wdr § e
foT A I o ma< A & o fom
% fr a@ 7 @i & 34 $7 § amardr
81 7l wRma 7 agw wsdy qwg ¥ Ag
¥ fvar § fr o ¥org ¥ WY A
FTART AGF ENAT, HATT EAT § ¥IS
¥ %o ¥ | ¥fn gz gy ot A Ay
& fr a8 o9 § fradr og w@d &,
IT F PR e fad fewz g Fra
Ay & 1 ¥ g7 M gy I%Q 7790
# fr XX framr ¥as 393 § fese
o w2 faadt fs wari ad awq &
xedi ° &1 (Interruptions)—

WX g & ag Y w37 & 5 @q
2242 H tRo 7§ I qor T AN
150 I FT ST @x IFIT @@ fKam
xdr atg ¥ wfr mfe 1 wv3T e
agrar qm | wex Afed 5 =G ¥
Q31 w2 g7 A §, 2qe fag
¥ ARG I T A F IR ¥ o
FMT TF-UF W I AAS AdY § av
I F qATT ATH-A(Y F& 9T ASAT
wrfgd X g waTs AT FHAT § | gA
Fgs s av oy § faoe /7 & e
7o F@ § TUA AT FAT
H, W orar 3 oo A7 & FYC g g
fe fra3 41 ¥ smfaal Y glawr &
fait 3qd & fese o1 5T g faady
fir q& awmg § g & 1 73 7@ fv
& aiq &Y &7 98 § IR fewz o7
T fad UF AT | 39 IIF ¥ AR
1 a1 aga & aFNE v § WX T
aTa %6 WA & 419 9T F7 § |
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LRI R PRCE Rt t 3
WA & TTY F Y $AT 030§
aft Y o gdead g€ §, FaT I
w818 faar Jmg ay gk AT A @
w1 &e38 3T AW A Wi A Ay
% a4t & | 3feq gy edead ¥ 3y qF
AT TG FT FT AHE 1 F FAY
AERT S T FIAT A T T F w@AFL
0 fear § v g Wi o1 &k a
TN | XS A7 Ay gdeArd Qifr & v
¥ fod oF wxd o §, & smaw war
g v a8 o7 am & owdq w0 fr
arfEe ag gazTrd #4% g & 1 v
wHarieal & M§ sty § ar Iv
1 Jfax e A fraal, w7 &
ereer & fod Sfaw sqaeqr & ar
agl, a1 N gfrard gqd afrye &
faest § & 37 #Y fradt § srqar a1
AT Y IT & AT FT T FI7 A
A Ay sqr7 A =wfgd | Aoy wgRa 7
I & fod aga @ N A g, Red ad
# I T N FAT 97 IT & o
wed aqd A @ fFd ) e wre
¥ q¢ A FAE A5 1 &3 gafod
& FI7 97 3 § 1 g W aga wawv §
f& @ sqarfeal & ¥ afz fea) 1 2o
o g, WRFFTATE, AV g & @
W AT H €T H glaar X v gy
ragaa i asd § dferaradry
T ara #1 ft sqr7 @ fF #1§ 4r
3T FT AT FFE AT qra7 A Fray
AE TH A FT F900F 41 g ¥
guEAd Q1Y § A &3 wrzfra w
ST Y S & 1 € qF Al I Fqvaw
frreeft @3 Y wrsasar § arfe
gAT A ¥ W 7 e findy o e
2 A XA T w7 A AN Freara §
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fr gam 3= 5 off gue eaTe &9, ate
TEAET S A A gT adr R A
T FTA §, IT A @ F, N wAA
Tt €, 78 T 9% T A A gy am
o w70 5 3 gzad qm
T W 7 R o
FT WY FAAITCA € T wr
wrwen § e 37 o dfrarfid wr frw
A ¥ fogry frar wrar @ 1 & ol
@ woft oY qo ot A @ aT, I
¥ fadfg sioft & onit & fod o
7 fr:
“afrer §F @l sofr ¥
g Aoft § AT IR ATy
afsrical # s & fod 97
gl it # eowl AR
WA Y JqT WS
& AT gy arfee  fier
ST, feT a4 ¥ X
sfww x gremr 1’
‘TR FeATRy 4T T N Ay
A0 ww & T AT & war qg oA
*r§ sifarr § fr #1¢ amadt qeadea
22 BT 1 AR R T oA A
9 F 9 Aot F =13 ¥ F5a 3@ @AY
&7 yrar g wifws frar s )
g 4 7T ¥ Afew 7 grr | 77 aTa XD
g W Ag; AT i Fgt aF 9w qoA
FT IT A A 1T TS @ § ) e
E ITl 4 ars an geadEdy
2oy @A g Ay e S 78R
& o0 ¥as y o & f 91dT o w
qE ¥ afz ag aga T I A
7T § Wy fagn & A ager arer
& 99 %1 78 gar § fr ¥g w@q fanl
qF FEqTT AT J@r §, g WqTeT
ag a7 § % 3T ¥ seardr AFY
&1 9 AN § qH F fFF 9 AT
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¥ afis g wrar omdar  * wrE
£ fF ga o frart firar ara oie frd
feal aw o aredt w17 W< g §
39 1 7@ FaH & a7 Wk Ig N
Wfrafedt & avfirer wx fomr ama 4

W ¥ arz § wfasy & wrdww
T W FT T AT E | YR T
T wT AT A & fr WA wgew
A @ ey ek R ¥
X q, TATQ & qT ATST F, 9T q7
N ogt aF §F avm g ¥ 3 &
T e IGA EF qEew F fada
& W€ arax 7 2R o7 Frzam fear &
3R €q gre o sqvar A )
N or A FEF g ars N sqry
faqr aryr wvfid, atr mradry S
wgrea A it w3 agt & ere Fear ar
fir 9t {< a1 Y0 §7 9Z> & qrfpeary
@ g 37 & A ¥ #r€ Iefie
aff § | T A AR A AT ofvy
o W@ & fr QA W A7 sravvaw
| erfraTydw {1 AT R X7 A Iy
T} ¥ # wra, iy Tifeeny W)
g & fra d ) g7 o W
sy AT iR 5 g7 9w ¥w | sy
aF 9% § TT | AT L Wy
qg> ¥ g Atz & e 37 Wy wfeewy
FET ag 740 ATd AT Ay 4§ I
Fyaee ¥ a1 frdy s arg & qrfven
¥ A9 FJoy svqear g1 7§ § IW
i goorr 9 Fra g frarg o< 3 o
A X g Tsa ATy YR qE
Faq @1 uA a3 8 5 andw &
ax ¥ frrx SRATST FR A
FATTAT 9 T AT AG AT TT /A
Hrdf TC 5T T T qFAST F IAAW-
&= g7 wy 39ar Alfsd ) g7 & are
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[xve T g farg)
& v wrgen § f ag o ady aredr
am § fir X AT} afefres sqQ
waw fiear € SR 38 & g @ A
w1 Y Fw@ g

oF aga T fowvw g § e
wrrmfEat TR A aga 2T & aF @Y
Tft @t § | 7 Aifvd fr gfamr
JrE A OF T agt ¥ Fewd &
fod o a1 ag -7, e faw aw
TR F A o o g
W ot oA AT A qEa § 1 WA
N Nfat o= foar @t § 37 & e
foct AR Aaw AN g &
goar AfeweTd e W oAt §
e arw O aE ¥ N Sw A
g &Y 2 Ww ¥ fog qF} fFa
g I & Ay W aga wgl ¥ e
adr e fr 7 &0 Y & e Dfear
g wRN amR A yewm g

@IS AR A Y FEA
NIRTT § | §OW BT & AR F I
worf e € 1 2 w3 ag W w7 w1
& 5 T o ) |onr aifgd
ot | 73 o € f w S )
oA & fed qear ¥ a1 FT9T ¥ fowe
@ fear sman e & @9 9T IR
& fou gz 2w ¥ f fore T
e snat | Y GEw WXW 2uE 6y
T HT IW G STE TG A HA HY
T HraTEwaT 9 | ¥ & qgt 9T 98>
& ol & wf o, I coo, 200
o%E T A ff I F W agew w4y
g .

v wwr afcagw S (st qwo
afto wEWY) : gETETATE ¥ EW
%fe‘ﬁ"\oo mﬁﬁmﬁﬂ'{‘lm
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wg¥ & fir fewe = far wrar @, a7
oy WY AT &

o T Run fay : wEEw 3
CIETE & R aw ot off, e
gt & fove & fasar av

@ g@o wro @mrewt ;Wi fowe
fi gu am ¥ woefy o 7

o v qww fag : wrr Hfwd
fe & gzt ¥ gorgra & fot W@
fewe & o<, PR FEi A F 1w
BT WHE A g w1 goTITaTE ¥
T & &@F e At ST sk gard
fewe Y uaadee w3 fomr ona, & 37
fewe w1 gRedeaT 78 Qar @

g fowra ot | & wrver g fr o
T et forwer Y | 7% F avg aeg
¥t sfomea ff, 37 7 ¥ o @@ N
oA @ A o A rfe A
et rgaT, ¥fer sk fedt 2
WT WET AT 7347 7 < Ferwior fomqr
AT A 7g IET JWAT AR v Iq ¥
oW sfereat agd § av wedr
£ | W & @97 ¥ a9 ¥ 9 avr
ag fewat aTgd @ Al Y agi AT
AEY ¢ 37 A Y wfsTreat a3 T |
A 5 & a7 Iy =3 grav Fe 99 w2
w1 famtor & 7 frar war gar A S
Y sy gt R gt wd 38 W@ o
& e & 3 w1 Qi

w & sfaferr & R qg wgar
wgn g o Yo v oAy wmar & gz we Coar
aw | W@ A fow ape F & o
QT A Hraw v 9 W@ & Iar
AT R ATE H Y FY 4 vy wefgw
FAY TEET A ATAY qwe AT 7 Tf{AMT
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m i ﬁ; £ aﬁ mm m @q’ * Shri Nambiar: We are all waiting.
AXE ¥ SaTaT TN 73X | Ay o IR Mr, Deputy-Speaker: Hon. Members
rae ﬁ!’fa@ﬁ‘ﬁ g !ﬁW%’ have to wait till 7 o'clock!

N Shri K. K. Desai: Sir, I have been
oY I !'Fﬂ', 3q T i’f naE LRALL following the debate in the House very
¥ ATeT WY wr frar srrar wf@ ) forg closely. Some Members of the House
aE FAp— f = qEvIAT ¥ ¥y ara toock exception to either congratulating

|/ @ § S a<g ¥ s wifaal
FEAAT AT arg A S o)

TF a1 #Y AR F e sqra fewraw
AT § | IHY FTET AY 77g ¥ A &6
rar § AR TE A aeqra ¥ oA F o=
AFIATNENTAFTATIAAL N EH
= wf wERE ¥ q1g FOAA AR
g fr forfeat wtr 7, 9 s argrar
fa¥ 7 &, oy &= s1H F7 T9g A Qo
a7 ¥z 9T fire 1 | 7 g uF S o
7 W 39 ¥ 17 & qr frwad & Tga
A AR &) T IR Ay N A §
frT @ fre o & IargTor 2T FrgAr
F 1 98 T FATEY T T7ATT g L9
F A d | g 1T F 9T 9 AT
¥ 1Y &F AT AT a9g § Frk A I
& foad qv ot s aw wiw arfy €
FETIAT FLHR Y qF & A& F1 T
w1 A ¥ Ol S T g W
s QT arfgd e what
T@TES AT¥ AY IT 9T Ay ¥ ¥ Frar
T AT SWI AT agrqAr gg AT oy |
I8 AR a8 ag  avTg§ 1§ g
Y AASGAITAT A G, I
afg &% 957 a1 mifeqi F & ¥ wi<E
® o7 T wAEdT ®Y o7 A g
BT &Y |

Mr. Deputy-Speaker: Shri Khandu-
dhai Desai.

An Hon. Member: Not from here?

Mr. Deputy-Speaker; Two on this
gide, one on that.

the Railway Minister or paying some
tribute to him. Well, I would neither
congratulate him or the Ministry or
the administration, nor pay any tribute.
But they do deserve appreciation from
the House for the good performance
they have shown not only during the
last year but during a number of years
since independence. I will quote facts
and flgures to establish whether the
Railway Ministen deserves apprecia-
tion or not.

Knomari Annie
about accidents?

Shri K. K. Desal: Accidents are acci-
dents and they do happen in life, how-
ever much you or I may take precau-
tions.

Mascarene: What

Mr. Deputy-Speaker: Accidents hap-
pen like Interruptions during a speech.

Shri K. K. Desai: I had no inten-
tion to dilate on the financial or econo-
mic structure of our railways but for
the encouragement given by the hon.
Lady Member. My hon, {friend Shri
Bansa)] has replied to certain objections
and points raised by her-—of course,
when she was not here. But I will
throw some further light on the figures
that have been supplied to us by the
Railway Ministry.

1 think we have got before us com-
plete statistics and figures from the
year 1947 onwards, and those figures
and statistics require to be read and
interpreted properly before we pass
any judgment on the performance of
the Railway Administration gince we
have attained independence. Some of
us who were in this House in 1947-48
had to complain bitterly about the
financia) structure of our railways. We
did say that if the Government did not
Jook to this problem. our railways
would cease to exist as rallways,
because their financial structvre had
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[Shri K. K. Desai]

completely deteriorated. Rehabilitation
had to be done to a large extent; the
rallingstock which had deteriorated
completely had to be renewed and the
tracks which had more or less gone
out of work for some time also had
to be renewed. In 1947-48 some of us
trought to the notice of the then Rail-
way Minister, Dr. John Matthai, these
facts and asked him what he proposed
to do. After our suggestions were made
in the House, he became the Finance
Minister and the hon. Shri Gopala-
swami Ayyangar became the Railway
Minister. Thereafter, a Convention
Committee was established and that
Committee has given a report which
has been implemented by Government,
80 that now the flnancial structure of
our railways has been put on a sound
basis.

Let us see what was the position in
1947-48. The figures, in my opinion,
are very clear. At that time, including
all the reserves we had about Rs. 116.36

. crores, whereas at the end of March
1955, we will be having about Rs. 150.69
crores. But that is not the full story.
During these flve or six years, we
have spent some Rs. 264 crores for
the renewal of the rolling-stock and
for the rehabilitation and renewal of
the railway track, and this amount
has been spent from our own resources,
that is, from the resources of the rail-
way earnings during this period. Even
after spending these 264 crores, final
balance that we have is about Rs. 150
crores.

There is one other item that escapes
the attention of the critic generally.
Whereas we were spending for repairs
and maintenance round about Rs. 50
crores then, today we are spending
Rs. 68 crores. That also comes out of
the revenue. So, taking everything
into consideration I come to the con-
clugion that the financial structure of
our railways has considerably improv-
ed and we are on the way to a very
sound position. Some critics have plac-
ed before the House the fact that the
contributions from the railways to the
General Revenues has gone down. Let
us see what the figures say! Before
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the war, or even after the war. for a
year or two, the contribution by the
railways to the l?epreciation Fund was
in the neighbourhood of twelve to thir-
teen crores of rupees. Now, every year
without exception, we are taking
thirty croreg or more. That comes out
of the surplus and to that extent the
surplus is bound to go down. But, that
depreciation amount of Rs. 30 crores is.
going towards the renewal of our rol-
ling-stock, additions and also put in
some capital expenditure. Apart frome
that, as per the Conventions Commit-
tee’s recommendations, the railways are:
paying Rs. 34 crores by way of inter-
est or dividend to the capital at
charge. Now whatever amount as divi--
dent, is made available to the General.
Revenues, as you will find from the
figures—I do not want to go into the
details—and it goes on increasing. That
means that for every pit that Govern-
ment invests in Railways, is contribu-
tion and gets its fixed return in the
form of dividend. Next year it is going

to be Rs. 35 crores or a little more-
than that. So. from all the facts and
figures which I have placed before
you, the House will be convinced that:
today we are very much better off than:
what we ever were. That means that
we can make progress in the future
with ease and confidence. Therefore, I
would like to join issue with the Min-
ister. Where an industrial or commerci-
al undertaking is in such a sound posi-

tion, it can certainly be in a positiom
to take risks. I should therefore sug-

gest that the hon. Minister must accede
to all the demands that have been

made in this House for the expansion
of the railways. The old. criterion of
constructing a line if it can pay, should

be forgotten now. We are developing
this country and any railway line that

may be projected in a backward area
or in an area which is not industrially

developed will be, in my opinion, a

very sound investment. Immediately

the railway gets into that area, it will

economically and socially develop and

for the future it will also give good

earnings to the Railway Administra-

tion. These are the points which T

would like to place before the Houst¢
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with regurd to the financial structure
of our railways.

Now, Sir, I will comé to the question
which has been agitating the mindg of
various people, either way. When the
first class accommodation was gbolish-
ed there was a hue and cry. I am
very glad that this country has now
got itself accustomed to the abolition of
first class. The other day, in the other
House, the hon. Minister stated that
he believes in two classes, thereby
suggesting that the accommodation and
amenities in the so-called third class
should be improved. What I under-
stand from him is that the third class
travel should approximate to the inter
class travel and the upper class travel
should approximate to second class
travel. If that is the intention, I would
congratulaté him. In the course of the
discussion today, Shri Bansal suggested
something about air-conditioning. May
I tell the House what air-conditioning
means? I am one of those who believe
that air-conditioning is not necessary.
Air-conditioned coaches may be neces-
sary far attracting rich people from
rich countries fo travel. But, they must
pay for it at a higher rate. Let us see
the economical aspect of third class and
air-conditioned coaches. A third class
coach with about 72 or 80 seats may
cost about Rs. 105,000 or Rs., 110,000
whereas an air-conditioned coach would
cost, at the present price, about
Rs. 260,000. That is, it costs about 2}
times ag much. If both these coaches
are full, we will earn more or less the
same amount provided the air-condi-
tioned coach is full: that is, Rs. 2-4-0
or 2-5-0 per mile for a third class coach
and for an air-conditioned coach with
fourteen berths. But, we have spent 2}
timeg the amount for that particular
coach. If I do not make a misake, in
the air-conditioned coaches, the occu-
pation ratio is hardly 60 per rent, if
not less, while in the case of the thira
class coach, the occupation will not
only be 100 per cent, but even moure.

Shri Nambiar: Two hundred per
cent.

Shri K. K. Desai: On the whole the
capital investment will earn only one
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half in the case of air-conditioned coa-
ches. To that extent it is subsidised
by the third class passengers. 1f some-
body wants to have air-conditioning, he
must pay the full fares.

Sari C. D. Pande (Naini Tal Distt.
cum Almora Distt.—South West cum
Bareilly Distt.—North): Why do Mem-
bers want air-conditioning in this
House?

Shri K. K. Desal: This is a commer-
cial concern. It must take the full fares
if anybody wants to travel in air-con-
ditioned coaches.

It has been stated by the hon. Min-
ister that we would be procuring about
16,000 wagons, 10,000 wagons from in-
digenous production and 6,000 from
external sources. I think they will not
be able to cope up with the demand.
and they will always say there is bottle-
neck here or there because of shortage
of wagons. Some people of experience
have made a suggestion to me and I will
pass on that suggestion to the hon, Min-
ister. They say that in all countries
loading and unloading of wagons is
done for 16 to 18 hours a day whereas
our loading and unloading closes at
five o’clock. I do not know the working
of the system; but for what it is worth,
I am placing this suggestion before the
Railway Ministry to explore whether
loading and unloading in bigger
stations like Howrah, Kanpur, Bombay,
Madras. Ahmedabad, etc.,, may not be
undertaken for longer hours as a trial
so that we may be able to release
more wagons for carrying our goods
traffic.

The hon. Minister has said that for
the year 1954-85 our goods earnings
will be more or less the same amount.
It it gnod that he has made a rather
conscrvative estimate. Some people say
that these earnings would not come uo
to that level. but will go down. But, I
feel that in view of the economic activi~
ties that are going on, in view of the
fruits of the developmental work that
is going on—we are only in the initial
stages in the first two or three years
of the plan, goods earnings will go up
to a certain extent. It may not be possi-
ble to say the same thing about passen-
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ger earnings, but I believe we have
got a brighter future as far as goods
earnings are concerned than what the
hon. Minister has stated.

There have been also criticisms
about the regrouping of Railways. The
hon. Minister has very clearly stated
that it is too early to judge the results
©of regrouping, but whatever figures he
has supplied to us prove that at least
the operational working has not deteri-
orated. If it "has not got any advantage,
it has at least not deteriorated. We
must wait for a year or two before we
can pass a final judgment on regroup-
ing. But there js one advantage which
at least I see and that is that instead
of the Railway Board and the Railway
Ministry dealing with 15 administra-
tions they have now got to deal with
only six administrations. By this, in my
opinion, the supervision of the Railway
Board and the Railway Ministry has
been lessened considerably and to that
extent efficiency is bound to increase
Whether that can be chown by facts
and flgures or not. Regrouping came
into existence two years back in some
Railways, and only last year in some
Railways, but the operation and the
results have not deteriorated, have not
in any way shown bad results.

Last year I had occasion to place
before the hon. Minister the sugges-
tion that the capacity of our work-
shops is not being utilised fully. He
has announced in his speech that he
is setting up a Committee of officials
10 look into the capacity of workshops.
May I suggest to him that it will be
far better if he associates some non-
officials with that Committee so that
they can bring to bear unon the ques-
tion a little fresher and deteched out-
look?

Much has been said about corruption.
There is corruption. Nobody denies
that. Some hon. Members stated that
though there was accommodation in a
particular coach it is refused, and it
would be given if a couple of rupees
is paid. A Committee has been appoint-
ed and we shall await its findings.
Acharya Kripalani is the Chairm.an of

2 MARCH 1954

Railway Budget 1102

the Committee. He will certainly look
into these questions. But the terms of
reference ot the Committee, in my opi-
nion, are somewhat limited. 1 would
suggest to the hon. Minister to widen
the terms of reference. Apart from the
extent of corruplicn between Railway
officials and the public, the Committee
should also enquire into corruption
inter se among the Railway officials, or
the corruption which some of the Rail-
way officials may be indulging in
in relation to purchasing of shares or
giving contracts for the supply of Rail-
way goods. I think it would be much
better. Let the Committee find out if
the allegations of corruptions are true
or untrue and to what extent so that
we may not waste so much of our
time in the House discussing these
charges indefinitely without any re-
sults. Let the Committee presided over
by Acharya Kripalani look into all
these questions so that we may get a
clear picture of the situation.

Shri Dhulekar (Jhansi Distt.—South):
What is your idea? Is there no ccrrup-
tion?

Shri K. K, Desal: I never said that
there is no corruption. I said that there
is corruption. I am surprised at the
question. I say it is there. Let us find
out to what extent and how it should
be remedied.

Mr. Deputy-Speaker: The hcen. Mem-
Ler will kindly address the Chair.

Shri K. K, Desai: There is one other
matter to which I would like to refer.
1t ig with rezard to the industrial re-
lations that ecxist between a million of
the railwaymen and the Administra-
tion. Last time the hon. Minister ex-
pressed the hope that the amalgama-
tion of the {wo Federations would take
place. It has taken place and the situ
ation has improved considerably. I may
have got a lot of grievances regarding
some affairs, but now that the negot'-
ating machinery has been instituted a
year or two back, this is not the forum
for ventilating those grievances. It is
for the negotiating committee to R~
into the grievanceg and get them sel-
tled. It has also now been decided that
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«©n any difference of opinion that may
arise between the Railwaymen's Fed-
-eration and the Administration an ad
hoc tribunal can be appointed. One
such ad hoc tribunal is now sitting to
look into this question.

Before I close, I would l'’ke to men-
‘tion one thing. The hon. Minister has
in his speech paid a tribute to my late
lamented colleague Shri Hariharnath
.Shastri. May I say that the morale of
the personnel of the Railways has con-
siderably improved, and Shri Harihar-
nath Shastri made considerable contri-
bution towards this end.

Shri Nambiar: I have to submit that
I have no thanks {o offer to the hon.
Minister nf Railways for the third Rail-
way Budget he has prescnted to this
House, for four reasons. The frst

reason ig that the railway finances are |

.at a stalemate, they have not improv-
ed. and the figureg in regard to the
earnings show that, The second is that
the rehabilitation programme which he
had promised is not being kept up.
and even at the end of the Five Year
Plan, there will be no material change
in the position of the rolling stock. I
can quote the figures supplied by him
in this connection. The third point is
about amenities so far provided to the
passengers, it i clear that the ameni-
ties are not at all improving, and the
suffer'ng of the passengers still conti-
nues. Fourthly, the railway staff are
getting more and more discontented.
Taking all these things into consider-
ation. if we look at the Budget and the
wav in which the hon. Minister of
Railways has presented the samé. we
shall find that there is nothing to con-
gratulate him for or to be complacent
-about.

Coming to the earnings of the Rai'~
ways. the figures for the earnings at the
end of 1953 were Rs. 272 crores, while
the earnings at the end of 1954 are
Rs. 270 crores, and at the end of 1955.
the hon. Minister has promised an
earning of Rs. 273 crores. This is what
is happening in the Plan period. If
during the Plan period there are to be
industrial activities to the extent we
require. the earnings ghould have been
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more. Of course, the hon. Minister takes
credit for the fact that he has halted
the dwindling of the earnings. To that
extent, if he feels pleasure for having
done so, he can take credit. Otherwise,
there is nothing else to his credit.

The figures supplied show that even
at the end of the Plan. there will be
about 1.985 engines unfit for use as
against 2,554 we had originally. If this
is all the improvement that the hon.
Minister has been able to show after
spending nearly Rs. 400 crores under
the Five Year Plan. I would say that
this is no improvement &t all. The same
is the position with regard to coaches
also. The hon. Minister has stated this
if only all the orders are met. But that
is a big ‘if', as we know, under the pre-
sent circumstances. The same ig true
of wagons also. Last year, the hon.
Minister promised that at the end of
the Plan. there will be no wagon run-
ning which would be over-aged. But
now he says that that may not be the
position, and there may still be some
wagons unfit for use, fo the tune of
nearly 20.000 at the erd of the Five
Year Plan. This is the position, even
if all the other things proceed swtis-
factorily.

So far as our production capacity in
respect of Rolling stock is concerned.
the TELCO produces in a year about
50 engines-—of course, not all the parts.
The Chittaranjan produces sbout 120
engines in a year—not all the parts.
but only about 70 per cent. of parts.—
1 think the flgure has now increased tu
80 per cent. It is just like a man's body
without a head. where only a small per-
centage is missing. but it is the head
that is not there. It is the same case
here also. The Hindustan Aircraft Limi-
ted produce on an average about 100
coaches in a year. So far as the Integ-
ral Coach Factory is concerned. we
take so much pride about it. but it is
still under construction. In the Rail-
way Centenary Exhibition, a model waz
exhibited, and after seeing that, onc
would have gone with the impression
that production had started in the Ir-
tegral Coach Factory. I know there are
certain pillars coming up in Perambur
which he calls as the Integra! Coarh
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Building Factory which will start pro-
duction in 1955-56. Very good: let us
wait for 1956. .

Then, coming to passenger ameni-
ties, I need not add anything and take
up my time because every hon. Mem-
ber has referred to that. The position
of the third class passenger and even
the position of the inter class passen-
ger is the same and I would request
him that either he must reduce the
fares and give us some relief or he
must give the people some relief by
way of amenities of travel, If he does
not do either, then there will be a
terrific calamity for him, because he
takes g lot of money from the people
and does not give convenience of travel.
And then he claims credit for the per-
formance fRat he has made! I do not
understand the logic of this. It is only
understandable to him and to persons
of that policy and position. I would
submit to him that he should explain
the position clearly.

Coming to the staff, Sir, I have
many things to say. He says that the
position of the staff has improved by
the increase of Rs. 33 crores to their
emoluments during the last five years.
He said it was Rs. 50 crores in a very
cunning manner, I should say, if I may
be permitted to do so....

Mr. Deputy-Speaker: The hon. Mem-
ber is not permitted.

Shri Nambiar: Then I will modify
and say ‘in a very clever way'. He
mentioned Rs. 50 croreg and then, of
course, he says Rs. 10 crores go towards
taking over the State railways. Then he
says Rs. 7 crores go for fuel. This
figure of Rs. 50 crores has also been
misquoted by Mr. Bansal as having
gone to the staff. Thig is the clever-
ness with which it is done. During the
course of the last five years, the Cen-
tral Pay Commission’s recommenda-
tiong were not fully implemented. Not
only that; the Adjudicator’s award was
not implemented, and all that was due
to the railwaymen was not
done in practice. That Is the posi-
tion, Sir. In that situation, he gives
these figures and then says that

2 MARCH 1954

Railway Budget 1ITO6

all these have been given to the:
railwaymen and there is no reason
why they should grudge. But the reali-.
ty ig otherwise. His own figures show:
that out of the railwaymen, 52.4 per-
cent. that is Class IV staff, had ot a.
pay between Rs. 30 and Rs. 50 (basic)..
Again, according to his figures, 34.5 per
cent of the staff got a pay ranging;
from Rs. 55'to Rs. 150 atter 21 years of
service. This is the condition. If this
is the condition in the railway indust-
ry, which is considered to be one of
the premier industries and which ig an
‘industry of which the Central Govern-
ment is the owner—and it hag got a
million workers—then what the lot of
workers in the other sections in this.
country is can be understood. There-.
fore, there ig- no reason to say that:
the railwaymen are paid amply or
reasonably. I say they are paid below
the living level of the railwaymen's:
standards. I can quote instances. It is:
not because a Communist party man
has said so. The INTUC. a Federation:
to which there wag a reference made-
just now, itSelf passed resolutions say-
ing that the CPC scales ought to be
revised, an inquiry should be conduct--
ed and a Committee should go into the
whole situation and gee that Class IV
and Class III staff are properly paid. It
has not come from a Communist body.
It has come from the very ranks of
the Congressmen who top the INTUC
today. What does it show? The railway-
men today......

Shri K. K. Desai: The question has:
gone to the Tribunal, whatever their:
grievances may be.

Shri Nambiar: No, Sir. It is far far-
away from the resolutions. The INTUC"
decided that there must be an enquiry
into the pay structure of the railway
men and they are not satisfied with the
C. P. C. recommendations. I know the
Union in the Eastern railway—the Cen-.
tral Committee—has passed a resolu-
tion to this effect. That is the position
I have occasions to know the hearts.
of railwaymen. They have passed resolu-
tions and sent to the Railway Ministry
memoranda. They have come to him
hundreds and thousands, demanding
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& thorough review of the whole strue-
ture. On this occasion,”I must acdd that
the lowest paid railwaymen must get
something better. The pay of the un-
skilled labourer, which is Rs. 30, must
be increased; the class III men. clerks
or technicians must get something more
than Rs. 55. To that extent at least,
there must be a revision. The Railway
Board and the Railway Ministry should
consider thig seriously and not give
it a passing reference. This is a very
serious situation which is developing
in the Railways.

Mr. Deputy-Speaker: What is the
sum total, the basic salary and allow-
ance which the lowest paid employee
gets in the Railways?

Shri Nambiar: The gang cooly, the
lowest paid employee gets Rs. 70. Rs. 30
pay plus Rs. 40 dearness allowance.
Thig has been split into three cate-
gories. He has got a pay of Rs. 30,
Rs. 20 treated as pay—that is Mr.
Gadgil's presentation—and there is
that category which is considered to
be dearness allowance. There are so
many reasons why these three are
not put together—I will come to that
later on. Now, what I submit is that
the Railway Ministry and the Govern-
ment must consider seriously the
question of raising the salaries of the
lowest paid employees.

My second request is with regard to
the implementation of the recommen-
dations of the C. P. C. They are so
badly implemented that there are
about 1000 anomalies. Every imple-
mentation creates an anomaly and all
that is done at the cost of the staff.
‘I'hat is the very reason why the matter
has been referred to a tribunal. The
pay must be increased by applying the
correct policy. The skilled men must
get skilled pay, but they are getting
semi-skilled pay and are asked to do
gkilled labour. The semi-skilled men
are given fhe pay of unskilled men
but are asked to do semi-skilled work.
If properly examined, I can say that
almost all the workerg would natural-
ly come under the semi-skilled cate-
gory because there will be none left
in the unskllled category after he has
worked in the railways for three months
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because by then he becomes semi-skill-

ed. In joining the fish-plates making

the curves and points and crossings the -
work of the gangman is such that he

can never be called an unskilled work- -
er; it is absolutely wrong to say so.

My complaint is that the implementa-

tion of the C. P. C. is not properly-
done. Of coures, the Tribunal has been

set up; God alone knows what will-
happen. Tribunaly come and go but.
the poor railwayman continues to be in .
the same level. 1 am speaking out of’
my experience and I am not theori-

sing.

I have also to submit some more -
grievances of railwaymen; the ques-
tion of victimisation hag been hanging:
fire for the Tast three years, Ever since
this Parliament started, this contro-
versy has Been going on. There were -
360 railwaymen victimised under the -
Safeguarding of National Security -
Rules, which are obnoxious. The lead- -
ers of the Opposition requested the hon.
Railway Minister to te-consider this:
question and o reinstate them. He said
he has reviewed and out of these 360 '
cases he has reinstated 30 men. I once -
again make a personal appeal to him :
through the form of this Parliament
and through you, Sir, that he must
have a sympathetic heart to re-consider -
the question. I am not interested in-
them for any political reason. He al--
ways thinks that it is so; he thinks:
every one of them is associated with .
the Communists or the Revolutionary -
Socialists or something llke that or
the Forward Block, and also now the -
P. S. P. after the Travancore-Cochin
elections. But, I submit he should re-
consider the question with a sympa-
thetic heart. Of course he claims to*
have a sympathetic heart—and I am
also prepared to admit that he is sym- -
pathetic. I would once again appeal
to him to apply hig mind with patience -
and sympathy. I also submit that the-
trade union policy, the policy towards. -
labour should also be re-considered. I
am glad that Mr. Khandubhai Desai
says that the Federation is working -
well: but I may say that the Federa-
tion ig not working properly.

Shri K, K. Desaf: It {s a matter of
opinion.
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Shri Nambiar: It is a matter of fact;
if it is a matter of opinion I would
.have agreed with you, but it is a
matter of fact.

There are about 20.000 trade union-
ists in the Southern Railway who are
.refused either affiiliation or recogni-
“tion. I know, Sir, and you also know
thet our policy of treating these trade
union men on the railway is not the
. correct policy.

I submit that this policy must be
~changed.

Mr. Deputy-Speaker: While I am sit-
ting here., hon. Members may take it
“that my mind is blank,

Shri Nambiar: If he says that his
" Federation and its affiliated unions are
the recognised unions and nothing else,
then he must prove to us that the affi-
liated unions have got the maximum
-support of the workers. Unless and
.until he proves it, he cannot claim
.that. What 1s proved is otherwise now.
I have brought to his notice that there
was a co-operative credit society elec-
tion in the Southern Hailway in which
these unions contested, and the union
~to which he has granted recognition
got 300 votes while the other union
got 1,500 votes—these are realities and
facts. Shri Khandubhai Desai knows
“these. but if he wants flgures, 1 can
.give him. You cannot dictate a policy
-to labour: labour was never dictated
to in the history of the labour move-
‘ment in the world. not only in India,
and Jet him understand the position.
“Ten lakhs of Indian railwaymen are
‘not going to be dictated by a policy,
which is the policy of the Railway
‘Minister or of the Railway Board. The
railwaymen will come forward and
stand to ‘the Rast to see that their
‘interests are safeguarded. Therefore,
"he has to change his policy with regard
‘to this matter. I made personal re-
quests and I negotiated with him, but
he thought it was not proper to accept
them on the ground that it should be
a federatior. of his liking. That can-
not happen in this country and so, he
will have {o reconsider that point.

Coming to the question of the recent
;increase in the house rents, I say that
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this was an obnoxioug increase in the
case of the Southern Railway. The
rents of the houses have suddenly
jumped from Rs. 2 to Rs. 7, and from
Rs. 3 to Rs. 9, but he gives ug stories
and rules and regulations to the effect
that the minimum should be 10  per
cent of pay. Whatever be the reason,
there was an increase and that is there
even now, He has brought in a change
now to say that thig increase will take
place in four instalments of six months
each. which means that after the end
of two years, there will be the in-
crease in full. which is a very serious
cut in the wages of railwaymen. I have
to request him to find out a formula
how this can be avoided. With regard
to houses constructed in future, let
him decide as he thinks fit. but when
the railwaymen have occupied the
house and have been paying only
Rs. 2 for over ten years. how can ne
increase it to Rs. 7? On the other hand.
the houseg have become bad and no
proper repairs are carried out. With-
out any improvement, how can you
expect to charge Rs. 5 in addition?
This is a very good case for reconsi-
deration and I do hopoe that the Rail-
way Minister will deal with it with
sympathy.

I have to say a few more words
about the scaleg of the Central Pay
Commission and I will give you @&
few more instances of anomaly. The
stationmaster’s pay starts at Rs. 64
and goes up to Rs. 150, and 86 per
cent of the stationmasters are put In
the lowest category. The stationmaster
is supposed to extract work from a
driver who is drawing Rs. 200 ag pay.
or from a guard who draws a mini-
mum of Rs. 80. The general clerk and
the goods clerk may be getting a pay
of about Rs. 90. and the stationmaster,
with a pay of Rs. 64. is expected to ex-
tract work from them as he is their
master. This is an anomaly and so
we have requested the Railway Minis-
ter to increase at least the lowest
strata of the grade of the stationmaster,
which, he says, cannot be done. There
are hundreds of such anomalieg which
1 can bring to your notice. The Rail-
way Minister has to revise the scales
of pay of such categories of staff who
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are hard hit by the implementation of
the Central Pay Commission.

With regard to the retrenchment of
the temporary staff the latest figure
supplied is 1,17,448 out of a total of
9.25,000. Still it is stated that they are
trying to absorb the temporary staff
as quickly as possible. But the absorp-
tion ig going on at a very slow pace.
We feel that it should be done at a
higher pace. That is all that [ have
to say in regard to that.

Sir, an innovation has been introduc-
ed recently on the railways of appoint-
ing security officers. I have not the
least objection to the appointment of
these security officers if it iy made with
a view to safeguarding the interests of
the railways and protecting railway
property. But these security officers of
the rank of Deputy Inspector-General
of Police appointed on each of the Rail-
ways are not meant to protect rail-
way property, but to watch on the
labour and trade unions. I can give
several instances of this. Quite recently
in Kharagpur the Vice-President of a
recognised union was served with a
notice under the National Safeguarding
Security Rules on the plea that he
is a communist. A Vice-President of a
recognised Union to be a communist?
Communism would be far far away
from that union, farther even beyond
Moscow! And then this man suddenly

crops up in Kharagpur,

Mr. Deputy-Speaker: Does the hon.
Member agree that if he becomes a
communist he must be dismissed? "

Shri Nambiar: Oh, yes, if he is a
communist. He has dismissed all
“communists” already. There is no
question of communism hereafter on
ithe Indian Railways; that has ended
already. It may be in Travancore-Co-
chin, but not on the Indian Railways.

I may tell you, Sir, of another in-
stance in Pakala. You may be interest-
ed to know about it because it is close
to your place. P. W. sub-inspector
Anantaraman was suspended under the
National Security Rules on the ground

2 MARCH 1954

Railway Budget 1113:
of being a suspectéd communist. Only
three months back the Railway Minis-
ter assured this House that the Nation-
al Safeguarding Security Rules are not
being resorted to. In spite of that:
these two cases have happened. There
was a third case at Kalka, which I
brought to his notice and which he
was pleased to rectify immediately. He
may similarly rectify these two cases:
too.

But the fact is that these National
Safeguarding Security Rules are being
still applied against railwaymen, These -
rules are a by-product of the appoint-

‘ment of these police officers. Their job-

is to see who is a communist, who is
Red and who is black. Therefore, they
are trying to find out the Red commu-
nists. | may say that communism is not
only in red colour, but in atl colours.
Let the hon. Minister understand it
now. This sort of thing must end.

There was recently a case of corrup-
tion in Golden Rock on the Southern
Railway. A worker is alleged to have -
given a hundred-rupee note to an offi-
cer. The officer took it home at five
o'clock in the evening, slept with that .
money; the next morning he comes and
says: “There was an attempt of bri--
bing me; therefore, I am paying back
that money.” The result was that the
worker was suspended and the officer -
continues merrily. In fact the officer
slept the whole night with that hund-
red rupees; he did not call the police -
man, or report the mafter immediately.
This is the sort of corruption that is
going on within the Railways itself.

With regard to corruption practised "
by contracfors there is no end at all,
Corruption enters in regard to every
contract that is being entered into. If
the Railway Minister would send any
of his trusted men, I shall personally
show him. So far as 1 am concerned.
I am a communist and he will not be-
lieve me. Let him send somebody who -
is in his confidence. I will take him-
with me. | do not want a second class
pass; I do not want to be in the Cor-
ruption Enquiry Committee; I do not
want to be in the Railway Users Cons
mittee. They can give these positions:
to others—we do not worry. I am pre-
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-pared to go spending my own money
. and help him to find out ' corruption
.among officers. But he must be bhold
.enough to take action. I recently
tbrought to hig notice the case of an
+officer. I know the life of the railway-
~men; I know the life of the officers; I
“have got a diary about many officers
-0f the Southern Railway; therefore, T
-~gubmit at the end that these are all
not simple matters which I am putting
before him just to picture as if the Rail-
‘way is bad. It is not in that sense that
.1 am putting; I am putting these things
-with honesty and I say these are facts.
I am not throwing mud at him—1I have
-got all respect for him and in certain
‘respects I can say he is better than
~many other Ministers—I can say that
‘I only treated him in that way. It is a
-fact and I have dealt with many Rail-
-way Ministers. I have taught Railwav
Ministers good lessons and I may be
in the liking or disliking of many Min-
‘igters. He must vlay his role properly;
-and if he takes such an attitude, a sy-
~mpathetic attitude fo labour. he can
rest assured that labour will be taking
his lead and ] can give him that much
-assurance. I hope that the various
poihtg I have raised he will certainlv
.consider sympathetically and dispas-
-sionately.

Shri Venkataraman (Tanjore): Sir,
after the certificate which my hon.
friend, Mr. Nambiar, has given, I do
not think there is any need for any-
body on this side of the House to
.speak and I feel sincerely that the Ad-
ministration and the Ministry can very
well congratulate themselves on having
won the admiration of a party which
-admires nobody except itself.

1 shall deal with the few points
which Mr. Nambiar has just raised at
“the beginning of the debate itself
before ] take up the other points which
7 wanted to. I did not originally jn-
tend to deal with staff matters in this
-general debate because there are sever-
al ways of making representations on
.staff matters and a railway debate is
-not really the forum for presenting all
+the staft grievances, Trade unions exist
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in this country for the purpose of re-
presenting the grievances of the work-
ers to the authorities concerned and
there are many levels of negotiation—
the district level, the zonal level and
then we have the level at the Rail-
way Board and if no settlement is
achieved at that level, there is always
recourse to the Tribunal so that to
merely take out stray and isolated
cases of grievances and than present
them in this forum for the purpose of.
ventilating the grievances is hardly
fair to the tax-payer and to ourselves.

[PANLYT THAKUR DAS BHARGAVA in the
Chair]

Mr. Nambhiar said that the Railway
Minister’s policy with regard to the
non-recognition of 20,000 workers or
somebody whom he says he represents
was fraught with dire consequences
and he almost threatened the Rail-
way Minister. May I ask Mr. Nambiar
whether it is or it is not, or whether
it has or has not been, the policy of
the All India Trade Union Congress to
agitate day in and day out that there
should be only one Trade Union in
tnis country? If that is the policy of
the All India Trade Union Congress,
T venture to ask: why does he place
before wnis House a plea for the recog-
nition of a smaller union when already
the ideal of having a single Trade
Union at the zonal level is in the pro-
cess of achievement? We are well
aware that the two great Federations
have come togéether and formed a
National Executive. At the unit level,
the Railway Board is now insisting on
merging of several unit unions into
one Union. For that purpose, the Rail-
way Bouard is, in my opinion, even ‘tak-
ing drastic action on scme of the units.
which had not merged themselves and |
bringing about a unity by refusing to
recognise them. Units which have not
been recognised enjoy no right to make
representations and are now being de-
nied the right to make these represen-
tations because the Railway Board and
the Railway Ministry insist on a single
Union in each unit and in each zone.

Shri Nambiar: The Railway Board is
forcing unity among railwaymen!
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Shri Venkataraman: Undoubtedly, it
has to. Otherwise, if we ourselves will
fight like kilkenny cats here as well
-as outside and let down the cause of
-labour, somebody has to do so. and
‘the Railway Board hag taken up the
responsibility. If Mr. Nambiar and his
union of twenty-thousand, as he pre-
tends, were to go against the entire
policy of the two great Federations
‘which have come together, is that small
‘unit to stop the progress of railway-
‘men’s unity in this country? Should
‘we allow a discordant, a dissident unit
in a small section of the S. I. Railway
to stop the progress of amalgamation
:and of unifying the workers' organisa-
‘tions in this country?

Shri Nambiar: Leave it to the work-
-ers to decide.

Shri Venkataraman: Mr. Nambiar re-
presents one small section in one zonal
union. Today the Southern Zone con-
sists not only of the South Indian Ralil-
way but of the Madras and Southern
‘Mahratta Railway, the Mysore Railway
and the South Indian Railway, Mr.
Nambiar cannot pretend to member-
:ship of the M. & S. M. and Mysore
Railways. His membership is confin-
ed to a small unit of the ex-
South Indian Railway, and he now
wants that this small block should
‘block the progress of unity in the whole
scountry and also prevent a further uni-
fication of railwaymen in this country.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): Ignore him.

Sbri Venkataraman: I hope Members
‘who speak later, Members of his own
party as well as those of the Congress,
will very much dissociate themselves
from the sentiments that Mr. Nambiar
Thas been expressing before the House.

The next point that I wish to deal
-with i the question of the pay scales
and matters connected therewith, It is
no doubt true that the Central Pay
Commission did create a number of
:anomalies. But that is recognised by
the Railway Board itself. The Railway
Board did appoint a joint committee
«consisting of representatives of both
the Federations, Mr. Guruswami repre-
sented one Federation and the late

2 MARCH 1954

Railway Budget 1116

Shri Harihar Nath Shastri represented
the other Federation, Those people sat
together, with an independent chair-
man and members representing the
Railway Board, and they tried to recti-
fy as many anomalies as possible. And
may I gay here that many of the points
that Mr. Nambiar has raised before the
House now were not taken before the
C. P. C.? (Interruption). Il repeat, the
case of the station masters was. com-
pletely let down by the Trade Union.
It was not taken up, while the case
of the guards was taken up. The case
of guards who were placed on a start-
ing salary of sixty rupees was re-
presented, but the case of station-
masters was let down by the Union
at that time. The All-India Railway-
men's Federation was the Federation
representing them. I am not saving in
criticism ...

Shri Nambiar: All of us were in jail
then.

Shri Venkataraman: We become wise
after the event and then we want to
rectify the whole world. And that is the
great role which Mr. Nambjar has taken.
We cannot help if his own leaders had
let down labour at some stage. He has
to pay the penalty for it.

I am proceeding to say that this is
not a matter which should have been
raised in this House; it should have
gone to the Railway Board by way of
necgotiation,

Sir, I do not want to spend more
time on this because Mr. Nambiar
went on giving individual instances.
One swallow does not make a summer.
If some Anantanarayanan was dis-
charged I can cite hundreds of Ramna-
rayanang not discharged. And this is
hardly the way to argue a case. Mr.
Nambiar has not been a lawyer and he
thinks that merely citing one instance
proves the whole of hig statement.
(Interruption). Mr. Chairman, I will
have it with Mr. Nambiar outside!

Shri D. C. Sharma (Hoshiarpur):
Better have the duel here, so that we
may also watch it.

Shri Venkataraman: The most im-
portant thing that is coming up In the
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next few years is the question of the
revision of the Convention. The Con-
‘vention, which ig to expire at the end of
19585, has been in existence for several
years and should be said to have work-
ed very well, We also know the Con-
vention of 1924, according to which 1
per cent. was charged on the capital-
at-charge as dividend payable to the
general revenues, and then on the
surplus oné-fifth wag directed to be
paid as further contribution. We con-
solidated all these things and made
it into a 4 per cent. dividend on the
capital-at-charge, and it has worked
satisfactorily, Merely because the pre-
vious Convention records that at the
end of five yearg the Convention should
be reviewed, I would urge that both the
Railway Ministry and the members
who are going to be in the Convention
Committee should not think it incum-
bent on them to change this system.
The system has worked well and it
provides for rehabilitation and also for
contributions to the Development Fund
and the Revenue Reserve Fund. There-
fore, it should be continued as much
as possible,

Then, we had another system of exa-
mining all the estimates relating to
the railways before they were placed
bedore the House. The examination
was done by the Railway Standing
Finance Committee. I would urge
upon this House to revive it, and in
this connection I would appeal to the
hon. Deputy Minister of Railways to
bring to bear his own experience on
that question, because he was him-
self a member of the Railway Stand-
ing Finance Committee. We all know
that before any budget estimate for
the railways was brought, it was con-
sidered by the Railway Standing
Finance Committee. The Committee
scrutinised the estimates, called for
information from the Railway Board
and its officers. and did a lot of other
things. But today what we get is a
lot of printed papers which is thrown
at us some five or six days before the
Budget is presented. Frankly, I have
If the Railway Standing Finance
papers that have been given to us.
not been able to read through all the
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Committee had been in existence, it
would have scrutinised the estimates,.
and would have added notes on cer-
tain recommendations in respect of
each one of these things.

Even apart from the estimates,.
after the House hag passed the Rail-
way Budget, when expenditure has
to be incurred a certain amount of”
scrutiny appears to be necessary. The
scrutiny takes place when the Board

or its officers bring forward proposals:

for expenditure over, say, Rs. 5 lakhs.
The Railway Standing Finance Com-
mitte would then consider whether
that expenditure is necessary and
whether it should be allowed to the-
extent asked for. Therefore, there is:
a check at both ends: one before the
estimate is prepared and placed -
before the House and another after
it is passed by the House and before
the money is spent. I think it would
be salutary to revive the Railway
Standing Finance Committee, and I
would appeal to this House to do so.

The next subject that I would like-
to deal with is regrouping. It is true-
that the Railway Minister has said’
that we cannot postulate whether it
has been a success or a failure, but I
am quite sure that administratively
the Rallway Administration should
have felt the strain of having only
six zones, In my view, more tham
six zones would be necessary. At
least, there should be eight or nine
zones. In transport, the greater the
decentralisation, the better the effici-
ency. It ig not like any other indust-
rial underfaking. In transport where
one has to attend to the needs of the
passengers, to the needs of the traffic
and the movement of goods, I would
appeal to the hon. Minister to con-
gider this decentralisation before
things become final, because once
they crystallike themselves and be-
come fossilized into six zones. anVv
change is crystalized, I would like
the change itself would become diffi-
cult. Thefefore, even before the
change is crystallized, I would like
this House and the hon. Minister to
consider this suggestion,
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With regard to stores purchase, my
hon. friend Shri Vittal Rao sald the
other day that the amount has in-
increased from- Rs.-7 crores in 1948
to Rs. 28 crores in 1853. I thought
that was ‘a matter for appreciation
because we cannot improve the traffic
or the turn-over of goods Wwithout
sufficient engines and wagons. We
are not producing them. Mr, -Vittal
Rao himself admitted that we are not
producing enough in this country.
‘The only way left is to import. Out
of the Bs. 28 .crores for imports,
Rs. 20 crores worth of rolling-stock
are to be imported entirely for the
purpose of improving the traffic and
carriage of goods. Therefore, I do not
think that there is any point In that
criticism.

‘The next question is on behalf of
labour which my hon. friend Mr.
Nambiar did not care to look into. In
the year 1951-52 there were six deaths
due to accidentg in .our workshops
and in 1952-33 there were eight
delaths.. The number. injurred in
1951-52 was 17,960 and 20,477 in
1952-53. There has been an increase
of 9,500 amiong the injured in the

course of one year. This is a matter.

which calls for certain scrutiny. The
Factories Act provides various' safe-
ty .measures to be taken to prevent a
worker from sustaining any injury. I
do fiot think that the Factories Act
is being enforced properly in our rail-
‘way  workshops. Because it is a State
enterprise, ‘I suppose the administra-
tion is a little. too .lenient :towards
the management of the railway
‘wdrkshops. Sir, it is much better to
stop. at the end of an {dea than in
the middle of a thing.

syt afordn a2w (& C—2feer)
FeivdT Hgd, T g A AT wgHi
&\ g% A1 T AN A AT A F
Fgr ¢ i o¥ & R ki w1 I3
A wgrd, a7 37 w1 A4 gAY F w0
@& 1 4w wA g 5 9q Y g=
gd ot Fas sddfr di Qi & arg,
anfe gr W I7 @i w7 Ararh &
JTANT F T | ’

749 P.S.D.
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uF ard A 4g W a90d §
wia ¥ FAJIT A% TO A9 TR
et 7T A & 57 Quo wre I et
¥ TG FIA 1S BN K] FYIT [EFE
feg sraq 1 4 wg gor Tgft g o
fot & 4% g AT g Lo M F
A S EFAE, IR ATETH arw ¥
g, TTg A AT 94 TET B Fam
TEa Z A fore & o 4o MF X
TR FT A3 & argq =) §, ag swr
TR AT afaay AF 7 QT F BT
AT ST AV I FY TH T DA A
faasT, oo a7 feFe Fr AW H
T 7 o9 HY e «&) fzar g,
3fe= stiq Y A7 w7 &7 HE U
fisifea fs o nda & ot far
T TE § T AW &7 76T 4, I
%‘Fﬂmamwrmmfa*n .

qaa'?rtrgmqr ag W §. ﬁrami»'
WA ¥ A, A a8 9% awwE §
74T @Y AW F wEa §, ¥ gw A qF
mamtriwmwwmﬁaﬁ €
gmarzwf"q T2 E, u(ﬂam't%
& H19 % f¥we darfeoaa ar ey
gwg & grer 2 g, fovr wY fp g Q@
acg ¥ A AT 96, 31 K 7O gk
¥ AT 4% s AV I4 FY B A
w1 WY TR AL | WA qE A
adt w3 dar af & | Ffww ag
qTA | A1T & 1 A TFATIAT IR 657
€ TE 36§ | 7 AT TF ATHE FATA
£ ) OF 1< q HYAGATE F wq A
WA F Ay ' T¢I
Y agi Afew w & st oy Y aY ag
g7 AT @Y F7 FAA0N ALl 97 A
qA H1 FF w4 & T qor 6 w4y
am & ar a9 fr e e &
fory dore wmga o1 ArH g, g A
IR AT 1§ g BT 9T Aoy o fw



1121 Railway Budget

[y afordw 02s)
A GT TIE gUL AR 4F T 4 AR
Wy FAATA N FTH A6 G | AY
TatTe 9T faws it max ¥ WY
fred qa &Y 4 g9 N9 frs awdl §,
a7y 77 gETE A 7g § FF ST 37 A
mﬁﬁ-ﬁiamfﬂ%wwam
aizerE § fodt dfqe 37 ® famr
wa fa gu warg #3 @ 99§ 9@
wir fn qdeme & dfaere #) feaer
qFAE AT & | AT 9T T F AL
JY A w0 A1 F A FEA €
fr g0 1T WY TF FIG KT AS A
AT R AT AT AR A2 & | g ASA
# aY g 7€ @AY A fer W ow
o fem & fdw d Sear
g (Hawkers) & ®@ww
wwx § | A€ 7 & w A@w §, ok
%= ¥ wT Imar §, ff freeA e ¥ #:T
smar € AT AT IT ¥ wo¥ ey,
39 ¥ g9 Afed 3R 37 & 1w Qww
fort TR QA § A I & gq WY
Ny & ¥ T o frear gEEe
Barar g 1 & T e § IUIT §
uw @Y fafret ¥ fawrge st ofY
g i o = woft g 7 o wyw 0
oA €, AT AV AF T AT TIYT HAT
X & greeh W fawcde d9 w3 AT
T ¥ AL ¥ I A @ fire orit ¢ )
afrm w7 ag 9% € o g T
qT A A IF T QA 9§
ey A R AT 39 & q@w @A
e ag gare fod oF a3 @1 O AR
w1 STwew g s | F et § fe
g UF T & 7 g fF s adS I Ay
7t g% F7 g%y Sfew A FT FOA
%6 €= 7 F7 T Frwrear aufgd )
g A T § 5 =aa @ frard
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W dd gy § AR fan fese g ¥
97 A1 & | 7 ¥ & wHATAT ¥ FT
wIT € &Y 31 w1 IA frAr A g
FT AT 7 gAY & A A IT FY FpA
g frgw 37 ¥ wa ot e 3
# amar 1 s dfqore g X gwoar
A=A FB FEAT § AV IT AT ITIR W
Fimagy e NI [|A
Hawdh #t W arAE A § A
T FY AY AFYA Gar § | A TT H
W ®f e fasear anfgd o

9% ¥3(q & AT A 419 ®F § AT
#1 gforw frqr € 1 Sfea 98 a@Y
1 AY oA w1 e ghawm Ad &
WIIR AT TA T RS @& 1
FIX WA & AFECAE FIE T (T
%3 A 37 7 717 7 grve 5 I@ F aat
AT HTAT qTTER | HTT AT T HL
auaT g% AT I § afear A= fexar
@ ¥ F Tq FT AT IT 6 A AT
A fadmmr A A7 g f
feral & wod 7 wtxg a<w ¥, Qo TH
& 3T R0 7w & =gk Y R W
I | TS A w37 ST ¥ THQ
oY oY aré ¥ a1 fF g@ A At 6L
a aft € 1 3w e wrf ey A&
& 1 9TST (T g e A FEA § AV AL FEX
£ fe a0 %41 TR gurdr A€ gAar
adl | # ag gAY ATk A A w74,
I X ATAT A{AT § | FA T MR
FgX § i ug gk fod agv qfewe §,
AT €16 A £8 AT QX & o g
¥ woq Al & Ay qgefr @ g,
ar gy qfeFs @ ot 1 A WA
HFAT T AN HYFT AT & fod o
w1 faafY apwa & it & FT TS
FAUT 9@ § & a7 faqr @aw fad
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FC T w3 A T fawr § FT g
& F¥ | WY A ¥ avg § fa
qyy fad gu wam &9 ar A Sy
FTA Y QTE I@ &7 {7 9|7 FAATN
&1 vy § fF T Y wgrar A
;T ® q@ETT g § v 0F
et Wty § Nfs Gfmifas o=y &
WX AT ATST I9T AFIL WY, NET
NaRTERNFSAFFAIAN TN &I
HTS 7T A | MYEY § FoFA FTHA
AT wER I § | IF FT XY g Fifwa-
H'T AT TFAT § | U A AT B
AR @7 At FY g« frar w7 A
2% AW F AT A ¥ & & AP
freed £ 1 s 3w A §e wAwE
fed o &Y oY A 1R weE fAwed
&1 T A " @y Ay § | Y A
¥ Ty & AW § AT AT AT WA
e WY T qIw 7 A g IT AW
¥ w77 A | T g AT Y §
A wE T FE d7 W AF W § AR
Q9T faw o oA § @ ag AW
waa @ swar § 1 faey adHT A (2
i #Y, 3R WA B FHeS §
Y& AGAGTAE For( 14T, qE ALK
1< FTEQ B GGAT | @A f7w Fq
g @ 7§ dfcdfas o 7 @ @
¥ ¥d faw s o @ o Aok,
afww s 4 fegifaw ofror it oY aTw
€ T ) AT HwEY F g Ay Ay Ay
WX FATAEAE e gw femag &
AZZ ¥ A AT THA | AET AT
a1 xa Ny w1 fvg avg { v fAwrer
T3 o AT qHE § A€ Avar | A
aifed 3T AT ¥ THET NN | §®
VI AT AT B IHAT AT AR

g 9 wga & f& oy 81w W<
NN EN T A A § 1 &
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& et fn A T 1w AT Y
7€ 1 4 37 &Y 38 e |iterT A
F7AT | Fgr 9T € ag 3R A e
@l & FE qE AR G QAT
wifgd | w@ &1 a1 WY § aegdy w@w
wrar & | qF ¢ v goer of
F Y FAEY T 7Y T AT ST w0
T A @ 9T AR w oA
G I § | AT § qE KT FT 0
TreRT Frrdt

arY & 9T Y 37 Twar
ITE & gy TF AraQ I o v
a9t | szt & oA F ag wW w1 @
T | A At § s 9a N T W
ST w7 &7 wifgd 1 wwi fafire omger
& T 9 art oA § I WY wgr @
At w1 wifew g & e qw 3 A
FantdAgEO Nes @
YA AAT A% THAT ¥ 8 | ¥F AR
F At w7 ) e Qe

T A N TR T § I R
T FO FTH Y W & | §6 w9 &
T H A7 Y 7gr € T8 %1 74 11 Ao

‘&1 F A aqear fw T averge

BT 97 X4 AT q4 LRI | qorcreY Acd
T ane A sy qqi gy wlr § 1 o
& qr & A fw Al g aff o
W 9T FTH waNg ¢ xafed srex
& ¥ afl A wifgd @@ ¥
arag & | g AfIAT Srenet v # 4
w AT &1 A9 77 w7 AT formw A
ST T FuTET STH Y IA 6T HT |
AT FTEAT ®Y uwEedw, e ary
AAA B T FLAT N I IX AT &
A 7@ A I« froig w3 A gq W)
T@r4r sy e farw wTow & g frdg
tear wac Form & =t &1 AT Y
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g fawdi 9¢ qawz g1 wawr £ 1 Q)
grar & f g7 795 § @ig qx Y
T a7 § x477 Tgar g1, dfeT 7Y
ar gy #gar g & fow & T 1 &9
DNITFRF IR T3 F o7 wrg
78 & 1 Tar 78 A Tifgd i faet
T H FTRT @97 g1 17 I ¥ a1H
TEN LAY AT T HT FTAT F1 3G FY
oty %% )

U AT RA AR FENNE S AT W
Tadt ¥ Y@y w7 ww foar w@c d @
Y K1 T aqS 77 fEqr AT §
&P XY § 9T AT AeET ¥ sUrEr
we & faqr sEr € a7 39 ;1 QR
7 & 1% TA7 STAT & AY T A
T F T E
6 pm

ax T sfrerd gw w7 g wgd
£ fr ag 37 & gar oY v T &
AT FY [AT #Y qrA Y § R qoAAY
AT &Y & | AT AT EW qBA & AV FEgY
# & gz I § e fve sarer o
g0 a1 59 w1 W ver @A wifgd
T 7FY wgaT 91fed f gw ) sfew
¥ € 1| W9F afuwd w sfuwe 7
&, 3faw 3%T = w4 F1 a7 afar
2 @ A A A afew g
AT AT FT S AT AT A S
%Y dar amw faeer wfegd @ sno der
5 A @t wer o= w7 § Sfew
| 29 ¥ AL | & a9 Y Fqe fw
T TEHT T 4o TE FT FF {AT
forar ar Hfer 59 1 AR A fowm
qr Y &9 & faed & &7 7w &1
N @ ag ¥ v A g wfed |
A 3T § dwar g &, W A
HYTETA & q1% 3 § oY afverar Fearrfy
wifid
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AT T 9T =9 § 9@ ST, qE¥
w5 a1 § | 3fFT 9@ & ww faw F
Wadr e @A 1 or ae § 7
mE ¥ Fg 5 q@T 9 FQ @ =T
FA 9T aey o wolr W AW
& fod #gr @Y amar mar frogw Ay
foa foa w3 g 74, sw sy fofed
fr fav & 0@ & @ Tt =Y SeET
qTT F A 9@ @ AT IE FE T99 TG
g | 99 gH I T O W @S 8
a1 %21 AT £ frogw w Swe e
9T FITT AIMEH, FAR T F €I
) &%frF 78 &1 AF §, W &
9T A1 F 9T A¥frw AE g qwY
Ffer g W @WA 9T HT WY
g 9% I I qN ¥ T 9F ¥y
demr wifed fr ag woar § ar A&
AN g & g o Fam wfgd fw
98 & gy T« ar far & 7 oo
€1 g W e wfeq fr oo & v
aoft sreeft & ar AE

TF AT AT W HT FEAT AGAT
g fF 2a7 & Fo¢ aga a1 NET war-
o} #Y adar w7 & AR TR L5,
sguETaTE AR Afearg &xal &1 @ 99
sw & fF 1T S A ST A
& 1 19 &7 gAY & AT ST A E
dfrr ag oF wwar @y 1 feml
Y ME § g @ § AT gwe fY
gar & 1 faT ag 2w = frw qww
qEeEY €, 9Ag & AT AR A A9 T
T a9 & gAY EqT 9 GG & HT
RTHTH & T AT AT A T E
aY od JTET 9T AT ¥ XB T £B
TR T Aigq forw ¥ T S
TH T ¥ SWl 1 7 F9W |
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wfex § 99 oF a9 78 FaAr §
feat Widfomi & fimd B0 &
57 & wg 9w ¥ 0F e AE
g | AT 7g ot waT & e v R
orgt e & ferat & fod fesd 90 &
T8 97 @91 At 97 feeat § w7 9w
g Rk ®1F T & $AIT W oW
qF Fo T T AE A g Ry €
dT 38 Fgd € ¥ gw 1 a1 0w Q LA
& 9 €, 8w &1 71 e A
& 1 &Y ¥ ga 9l & fou ao
T &1 3% q@ ¥ AT &, o6y
A I { et &)

Shri Nijalingappa (Chitaldrug): I
congratulate the hon. Minister of
Railways on his very practical, con-
siderably realistic and very responsive
Budget. I would like to read two of
his statements, one made last year,
and the other made this year, and see
how far they have becn satisfled.
Last year, he was pleased tu state:

“The Plan gives the highest
priority to agricultural develop-
ment with a view to making India
self sufficient in food as quickly
as possible. The railways being
the most important means of trans-
port, have to resoond to the needs
of development in hoth agriculture
and industry.”

This year, he has said:

“Although we are doing our best
to improve and extend raf]l transe
port facilities in the country,.. I
am aware that much more needs
to be dune. Considering the vast
areas in our country which are
awaiting economic exploitation
through the introduction of satis- -
factory transport facilities, I feel
it is necessary tv adopt a bold
policy of development and. expan-
sion of the railways.”

Considered from these two state-
ments, I feel that much is not being
done for the backward areas. I was
very happy to read in the papers the
Railway Minister's statement that
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backward areasg would certainly re-
ceive due cuns.deration. But 1 wish
they receive more consideration. Be-
fore coming to the particular areas, I
would like to draw tha attention of
the Railway Minister apnd the House
to this. If one lvokg at the railway
map of India. it appears as though the
west roast is practically empty of any
railways. ‘

Shri Velayudhan (Quilon _ cum
Mavelikkara—Reserved—Sch. - Castes):
Karnatak.

Shri Nijalingappa: For you too—
Kera!a,

Regarding the metre gauge from
Delhi to Trivandrum, of course,
last year the Railway Minister was
pleased to say that there must b, a
connection. There are two missing
links. One of course is being taken
up, between Khandwa and Hingoli.
I do not know why he is silent about
the other link, I mean to say, trom
Chamarajanagar, to Satyamangalam
and, I think, on to Coimbatore or
somewhere there. If that coulq be
done, I think from Delhi to the
southern most tip of India there would
be a meter gauge line connecting the
two metre gauge sections. When Mr.
Gupalaswami Ayyangar made his
budget speech three years ago, I very
well remember that this line—
Chamarajanagar-Satyamangalam line
was mentioned as one of those that
wouid be taken up, I do not know
why that is not being taken up. If
that i3 completed, there would be a
metre gauge line connecting both
northern and southern India by a
metre gauge link.

Now, Sir, regarding the rest of the
cost, I would like to make a sugges-
tion. The west coast road is now
being consiructed as g national high-
way, from Cape Commorin to Bombay,
and some bridges are also being put
up. The Railway Misicter said yes-
terday that he would consider the
desirability o¢ having a line between
Bombay and Cape Commorin. I think
it must be a broad gauge line in view
of the fact that from Cochin to Man-
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galore there is already g broad gauge
line. So if this could be a broad gauge
line, that area will be lesser served.
I would also suggest, now that birdges
are being built, whether it wolud not
be desirable for the roads and rail-
ways to co-ordinate their effortg and
build these bridges both for the rail-
ways and for roads. I think ‘thijs
would vbviate the necessity of build-
ing up fresh bridges or spending
more on that account. Therefore, I
very much urge that this suggestion
of mine may receive their considera-
tion. This would serve a very back-
warq area.

I am glad that the Railway Minis-
ter vesterday mentioned about Mala-
nad. It is an grea in which I am
particularly interested. I have made
several references to it in this House,
and I am glad that the Railway Minis-
ter has agreed to attend a conference
convened by the Malanad people.
That is an area which is really very
important from many points of view.
It supplies ug qQuitg a large part of our
betel-nut, it supplies us our rubber,
it supplies quite a g0ood quantity of
timber, it supplies cardamom, it sup-
plies tea and, mvure than all, it sup-
plies the delicious coffee. That is the
only area that supplies coffee. If vou
look at the map, it is an area which
is most poorly serwed. I spoke about
coffee. I may also say that some geo-
logist have surveyed this area. There
are two centres where there are the
biggest concentrations of mineral de-
‘posits. The first is somewhere in
Bihar, Orissa and Madhya Pradesh,
and the second biggest—though smaller
—concentration of mineral ore is taw
Malanad and area adjacent to a depth
of 100 miles. The whole of this area
is full of minerals and if there is a
mineral survey made, I am sure, my
hon. friend, the Railway = Minister
must agree that this area must be
taken up. 1 am speaking of an area,
which 1 particularly know between
Goa and Cochin, and which is called
Malanad. There are really ' ports
which are of the best. There is Kar-
war, which is supposed to be one of
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the three world’'s best ports, accord-
ing to Sir A. Scott. I am sure
it would be desirable, in national in-
terests, to improve that purt,—I say,
‘improve’ because it is already a natu-
ral port—as a nava)] base. And, the
next is Mangalore. Of course, it =
already a small commercia] port and
it must be improved. There is
another purt, Malpe. I am sorry that
tons of fish are caught every year
and thrown back into the sea for
want of transport facilities. It is said
that the west coast fish is possibly
the most delicious fish—I have no
idea but my friends may agree—and

it is thrown back into the sea for want
of transport.

An Hon. Member: West coast fish
is dangerous.

Shri Nijalingappa: I wish these sug-
gestiong vf mine wil) receive due con-
sideration. If there is a judiclous
construction of railways in this area,
it will help much to improve the area
which is still neglected. There are
lakhs and lakhs of acres of agricul-
tural lanq which can be brought
under cultivation and paddy produc-
ed. Not even 15 per cent. of this
area, which is immediately cultivable
is used and, to that end, I would
suggest the taking up of certain routes,
I am sorry I have not much time. 1
am simply going to catalogue the lines.
I am glad that the Hassan-Mangalore
line is now to be surveyed, though
belated. In this connection, I would
mention that Chickmagalur, the most
important Malanad centre in a coffee
growing area has been neglected. We
have made a gstrong representation
that Kadur and Chickmagalaur should
be joined to the Hassan-Mangalore
railway. I am sure, it wil] receive
the very sympathetic consideration of
the Ministry, in view of the fact that
Mysore Government have collected
about Rs. 25 lakhg by way of railway
cess during the last 30 years. It was
sanctioned by the Mysore Govern-
ment, but nothing has been done so
far.' I should thihk that the Railway
Minister must maky those people feel
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that there is some advantage in the
change that ig now effected. I am
very particular because thig ling will
open up some of the Malanad areas.
With the same purpose, I am going to
mention another important line con-
necting Karwar to Hubli. This line
has been. very. strongly. recommended—
I am tuld—by the Bombay Govern-
ment. There ig another line between
one. dead end Dandheli .and the other
Talaguppa;. it is a very impqrtant. line
which wil} give an alternate metre
gauge route for South India and also
gerve this area. These are some of
the important lineg that should be
taken up immediately. .1 .come from
a backward area, backward in the
stRse not of - rescurces and.richness
but because. of their .neglect.. Adja-
cent to this area, there-s a vast hin-
teriend which should also- support-the
perts- ang--the railways. Having that
in view, I. would like to mention the
taking up of the Chittaldrug-Rayadrug
lire..: It ~belongs .to--my -own. district
and - now -that -.the [ungabhadra
scheme |is  flnished and . serves :: &
very dry:-arka-and deficit area this
line-should: be taken up. Similarly, I
would - like to mentton the line bet-
waeen Kuttur ang' Bhadravati. : That
is.an itaportant line- which will serve
the'portg-and the backward- areas. I
am’ giving al}: this because, as.I:said,
I must give some constructive sugges-
tions. --Having . said this much I wish
that thege lines-.should-be. ﬂurvaved as
eanly as possible. - .

J wouldt llke to: mentwn one Or two
poings.- I am also told .that there. are
a.«mber -of smalj Jinks .which~should
be re-considered for taking up in. this
caonnection. I would like to mention
two or .three:Urks; - One-is the Nipani-
Bagalkot line .and .the Gadag-
Gajendragad-Wadi - line. Another
point,:.which I would like’' to- mention.
There is a complaint from the Mysore
Iron and. Steel Works that they have
got about 15,000 sets of sleepers
manufactured and which have accu-
mulated. They are mot being taken
up by the rallways and they are ‘fsel-
Ing that so much .op capital is locked
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up. I wish this matter will raceive
the consideration of the railway autho-
ritles and they will seq that thesa
sleepers which ‘are necessary for the
South Indian railways are taker up
from them, o

Lastly, I would like to méntion
that there ig a.lot ¢f complaint atter
the integration of the Mysore Railway
with the rest of the Railways. Some
of the staff, especially.in the, higher
grades have not been: kindly. treated.
One of the..conditiong of the integra-
tion was that their statug .and ..pay
would not be adversely affected, but
a large. number .of staff, though .they
have not suffered materially in their
pay, .have suffered in their status.
That. ig rathem not degirable and I am
sure this. matter wil} receive .imme-
diate consideration.of thg:.authorities.
I have a lot more to say, but thene is
no time. Once again I stresg that the
lineg - I have suggested will receive
the. very serious consideration of- the
Minister of Railways.

e 1

Shri Sumndlnr M {(Dhenkan-
al-West Cuttack) Befpre I come to
the pomts in the Bydget that I wish
to gpeak on, I wish to say a few
things about the remarks made .by
certain speakers preceding me in re-
gard to the Railway Courruption En-
quiry ‘Committee. = Some---‘unfavour-
able remarks have been made which
I think, stultify the dignity of the
House, I can speak for myself,
and others as well, that we, members
of. that Committee, were not. solicit-
ing to be on it. We came to. know
about it one fine morning when  our
names were published jn “the papers.
The Minister never congulted us.
Consequently, the question that one
Party ig included and another Party
is not included is beside the point.
The Committee has not,yet functioned
and has not produced any result so
far. When the result is produced,, it
will be before the House.. In that
connection, . I support the suggestion
of my hon. griend, Shri Khandubhal
Desal, We had felt—in saying t.hh 1

believe I am. not ttmzrmlns the
etiquette, of a committeo—;_lbn the
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scope of enquiry into corruption was
very much limited, I trust the Minjs-
ter will consider it and widen the
scope of the enquiry so that in future
there will be no section of the Rail-
ways that can be said to have escap-
ed the scrutiny of ‘this Committee.

Now, I ccme to the main point on
the Railway Budget. I have in pre-
vious years said many things about
amenities and so forth, but thuse
points were dwelt on by hon. Mem-
bers already. As I am in a mood of
consiruction today, I wamt to gu to
thé constructive side of-‘it. Regarding
the development of new lines and the
rehabilitation of the old lines that
were dismantled during the war, I
find there is no plan, because certain
lings that were completely surveyed
seven or eight years ago are entirely
forgotten now, and it is only political
pressure from certain quarters that
once in a while brings in a new line
that is built or bringg .in electrifica-

tion uf the environs of the cities of.

Bombay, Calcutta and Madras—I do
not know how far I am right about
Madras

Dr, Krishnaswami (Kancheepuram).
Quite right.

Shri Sarangadhar Das: Cities and
thefr environs are to be electrified.
For whom? It is for the urban
population. Does it bring any more
revenue than the lines are doing gt
present? No. It is, therefore, an un-
productive venture.

Sir, I wish to remind the Minister
about his last year’s plan of construct-
ing the Gua-Monoharpur line in Bihar
on the border of Orissa to facilitate
the quick transport of iron ore and
other raw materialg for the steel plant,
particularly. But the work has not
been started yet. Then again, this
whole area where the new stee; plant
is propused to be located, that ig to
say the districts of Sundargarh includ-
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ing Banaj State; Mayurbhanj and
Kendjhar are full of mineral rescurces,
also timber. And if the Mmistry of
Railways are still thinklng in terms
of the Five Year Plan to do something
to increase the wealth of the country,
then the first priority should be given
to developing these areas where we
have vast mineral resources which
should be exploiteq in the first ins-
tance,

I do not plead for- any backward
area. That is a wrong term to . he
used. A backward area may be a
place where there is no railway and
if a railway is put in there may not
be much traffic.. ..Here are areas
which will bring in revenue right
away because oregs and other mate-
rials like limestone are in ‘demand by
the steel mils: now working, and in
about three or four years, by the new
plant which is likely to go into pro-
duction. I am not speaking from the
point of view of my own State—I come
from Orissa. I think it is a national
concern, it is a national interest that
shoulq be lvoked into. From that
point of view I jwould suggest the
taking up of a new line of about thirty
miles from a place called Taldihi to
Rourkela. This line will bring the
Banai ores which will save nineteen
million ton miles transport for the
half a million ton steel plant. Rour-
kela to Talchar is a line that was
surveyed eight years ago but nothing
has been done. That also pefomes
necessary with the steel plant because
that will bring all the coal for steam
Taising, gas, etc. Then there 1Is
another line, Sambalpur to Titlagarh
which was also surveyed, it seems,
seven or eight years ago. This line is
important for supplying steel to the
shipyard in Vishakapatnam and also
reaching the port Vishakapatnam from
your Rourkela plant. ~ Other steel
from other plants may go, when there
is surplus in the country, to South-East
Asia ang the Far East. Along with the
building of railway lines, I wish to
press for the quick progress in the
preliminary invesligations into the
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port Paradwip. That is also a very
neces:ary place for exporting and for
coastal traffic for all these materials.
When this is accomplished, there would
be a railway line from Cuttack to
Paraawip also.

I should also speak of another
place which has been neglected by
. tne Railway Ministry in their develop-
ment work and that is Vindhya Pra.
desh. This is an area of exten-
sive coal fleld; and vast mineral de-
posits such as bauxite, coruqdum
fireclay, mica, iron, diamonds, limes.
tone, yellow and red earth and also
vast virgin forests which will give
timber and bamboo for paper pulp.
This area consisting of former small
States, Rewa, Ratlam, etc. was neg-
lected up to 1947 because the them
rulergs of these States were afraid that
their feuda] regime would go with
the introduction of railway and the
people coming from outside and freely
moving with the people in those
States, but I do not see the reason
why it should be so after that feudal
regime is gone. Everyone of my
friends on the vther side, whenever
the merger of States is talked about,
is fub of praise and very proud that
this Government has got rid of the
rulers. What have you done? The
rulers are gone but their privy purses
are there. But. that is a different
matter. But what they ha, neglected
tris Government alsv has neglected
for the last eight years. They have
not done anything for this area and
ag I have said, there are so many
mineral resources and many more
may be found; with g proper survey
aven coking coal may be found ir
Rewa which has not been surveyed.
1t is so vast. Under these circums-
tances, it is absolutely lopsided plan-
ning that the Railway Minister has
gone after electrification of railways
and also the little money -that s
availsble has been spent in building
covered platforms in each ang every
station. I am not against covered
platforms; I want them; I want also
development of lines that will produce
wealth; that will bring more revenue
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to the Riilways ang brosperity to the
nation., Consequently, between these
two or three or half a dozen items
that 1 have mentioned for develop-
ment, the Ministry, if it does its work
properly and it it does belicve in its
Government'’s Five Year Plan for in-
creasing the standard of living of the
people will have to give first priority
o the lines that will tap the hidden
resources of the country in those areas,
I believe a railway line from Mirza-
pur in UP. through Rewa, Satna
Panna, Chattarpur, Nowgong, Ratte
and a branch to Lalitpu- would open
up all these mineral resources for
development. Several lakhs of acres

- of arable waste lard could be brought

under the plough, and - foodgrains.
therefrom would add considerably to
the lorder of the nation, Then there
‘are the rich virgin forests which
would yield timber, and the bamboos
'vould yield paper pulp.

I have dwelt on the immediate
necessity of building a few hundred
miles of railway lines in these two
States only. But I would mention the
third also, namely Madhya Pradesh.
It must be remembered that Orissa
ani Madhya Pradesh are Part A
States, There had been development
to some extent previously. But since
stven years ago the Princely States

have been merged, and in them there:

had been no developmer::, no mining
operations, no extraction of timber to
any larger extent. All those re-
sourtes have <ome to the nation from
those areas which used to be indepen-
dent, having no connection with India.
Consequently it is very necessary now
to tap all those resources. I am glad
—I Rive credit to the Minister, al-
though I do not know wuther h. will
do 1—he said in the other House that
he ig thinkinz wf these things, I am
glad that sense has dawned on him,
Instead of tapping these resources and
bringing in more wealth, I'would say
it is absolutely foolish to go affer
supplying the needs of urban popula--
tions.

Sir...(Laughter). My friedns are
laughing when I say urban population.

.
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I belong to the urban population my-
s¢lf. 1 have heard about air-condi-
tioned coaches and all that. Whom
are they for?  Are they for the

¢+ willager? Are they for producing
wealth out of the mines? Not that I
do not like air-conditioned coaches
or better facilities. But at the same
time if I had the time to go into that,
1 would say that everything ' is done
‘for the upper classes but not !or the
lower classes. '

There are two or three!more points
ané I will finish... . + . '

"Mr. Chairman I am very sorry. I
‘have rung the beli thrice. There are
some Membera who  are anxious fo
speak T would thereforé request the
hon. Mémber to ﬂmsh thhm one or
two’ misuﬁas ‘

sh;tflal \y s T n nh aA" :Ii;: all‘)vtgys
finish in time. On this 6ccasion 1 have

1aken a httle more tlme.

amx K, Basu (Dhmond Harbour):
As even .the raillways dv... .. . .«

Dr. Ram’ Subha: SIn;h Now the
raxlways are mnnmg in tune.: .

e

Shri Sarangadkar - Das: Therg 'are
two - things about-Orissa whieh I must
mention:- Ong'is that the mine-owners
who ‘are -extracting: ‘mangamese’ and
chromite-- are ' not getting« enbugh
wagons. - That-is:-a' point that shéould
be looked into, * Then there- is another
complaint ‘that Wwith'’ suc¢h*-a lotig
mileage of the Eastern Railway - in
Origga:‘there  is' not even a Divlsional
Headquarbersin Orissa. '

Sardar A. 8§, Sﬂnl (ﬂslasnun)
Regxonal Head Quarter is ln Buaspur

Sb;l Saraundhn- Du._‘ﬁome com-
plaint was voiced ''last year in this
House, shd I understand that instead
of taking the Divisional Headqyarters
to Orissa ‘it is being pllced at Waltair,
af the end of the Eastern Railway.

Then, Sir, after I have criticised ‘the
Ministry, I must give the devil his
due. ... Yo
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An Hon, Member; The
used is unparliamentary.

language

Shri Sarangadhar Das: It is not
unparliamentary. 1 happened tv.be in
Allahabad for the Kumbh Me¢la and
I could see what the railway arrange-
ments were. I was Qquite satlsﬂed
with the railway arrangements and
wha(tever has happened there, the
tragedy” étc., is not Que to any fault
on the part of the rallways and ‘the
blame must bg placed elsewhere. At
the ‘same time that good recorq was
marred bégauseé op one line, at Jhusi
on”the narrow 'gauge line people were
percHing on ool tops. Bg ‘was  told
that in that 1dcality people are in tha
hablt of travelling on roof tops. This
is'a thing that should be stopped (In-
é‘P‘mmw‘ﬁ)"' e

T say, 'thig kmd og-“laugheer should
b’ stopped - becawse 'you ‘need all the
discipling thiit can be ubserved ‘in a
coudtrty. Yesterday's: speech ‘of the
Ptime ‘Minister ‘and"'what“h#s happen-
ed ‘Trecently ‘‘between  Pakistan -and
Unitey ‘States; should -awaken all of
US *to the"necesslty of descxplme

t ‘agrée with thatwhom ‘friend ‘who
said that-tMe third class vassengers or
passengers _of-any ‘ether class, .shvuld
mot be” ovér-crowded {rito-the compart-
ments and -only- that number should
be ‘taken -in, which could be accom-
modated. Outsidedhis."l"have‘ noth-
iu*’norexw- »44 OV Kl

Shrinntl Maydeo :aaocm. Bau&vh)
Sir, at.the outset I. 1ust..congratulate
the -Railway .. Minister for the very
wall: balanged.. Budget. which he.. khas
presénteq 4o« the : Hause and - or- the
varioug. achievements: which -atand .to
the enedit of -the's- Railway:. Adminu-
tratmn u.iunnp the. lm year;- «. .

I mak before.. ziom, - Sir, as a. h.y
parson. who deeg.nut.claim any.:special
knowledge .of..either, the,. +Railway,
Budget . or .the: Rallwax. Administration,
but I know from experience, ag a cons-
tant travelling passenger, what . im-
pravements tha,..Admlnistrtt&nwiu
D‘W"d&. ’MA.‘M":‘.M“"
PYRpeN et PO B - )
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and what ig stil} necessary to be done.
It 15 a story of achievements and
failures. I am not one of those who
would either applaud the Government
for whatever it does, or criticise it
mercilessly anqd indiscriminately on
its failure, as a matter of nurmal
course. Both these attitudes are not
helpful because in the first case a
feeling of complacency will naturally
arise and in the latter case a feeling
of frustration will be oreated in the
minds of the large masses of our
pevple. While I listened to the Rail-
way Minister's speech my mind was
travelling far recalling all my personal
experiences in the course of my travel
on the railway. Why should I, or
anyone else, deny that the trains are
generally running more accurately to
time than in the former days, or that
the third class passengerg are getting
more facilities, if not amenities, these
days than Dbefore, or even that the
Railway officers have been more cour-
teous to the passengers than before?
I think that if we look at the working
of the Railways without prejudice, we
shall find many things which should
satisfy us, and fur which we
shall not grudge giving compliment to
the Government. But, then, in a
constructive way, we must also bring
to the notice of the Government many
disparities which unfortunately exist
within the amenities affordeq to the
different classeg of passengers,

According to the figures given by the
Government, about 112,07,00,000 third
class passengers, 181 lakh inter class
passengers, 43 lakh second class
passengers and 138 lakh first class
passengers travelled on the railways
during the last year. The figures of
the first class passengers appear larger
than the figures vf the second class
passengers; the number for first class
includes the first class passengers on
the suburban Railways in Bombay.
You will kindly note that there arc
only two classes on these suburban
Railways, third class and first class.
Many middle class people also prefer
to travel by the first class to aveid
the terrific over-crowding which pre-
vails on these Rallways. I would re-
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quest the hon. Railways Minister to
give separate figures for these subur-
ban first class passengers, so that we
could form an accurate ratio between
the higher class and the lower class
passengers. What I find from my
personal experience is that the third
class passengsrs, who are the real
patrons and supporters of the Rail-
ways, as the figure.112 crores as com-
pared with 43 lakhs shows,: are still
being denied the most basic amenities.
For instance, look at the. accommoda-
tion. One of the hon. Members.of this
House said in 1951 that, whereas-only
bne seat was available for four pas-
sengers in the thirg class, .in.the first
class, for 245 seats one passenger: was
available. That was :the " disparity -in
1951, . Now, we are abolishing the first
clags. So, the. proportion. might be
less, but I contend, not.very much less
b_ecauoe, what I find.4s this.: We ‘are
abolishing the first olass; but -we- are
introducing air-conditioned . coaches
and also increasing the accommoda-
tion in the second class. What we
must remember. ,is.,.that (we ..are
abolishing the first class in.the in.
terests of the third class passengers
whp . must;.be .provided. with greater
accommodation. .. Looking at. the.con-
tinued over-crowding.in the Railways
we find that the accommodation pro-
blem in the third. class is as aoute as
ever. I shall like to.have.a definite
assurance from the: Railway. Minister
that more and more third alass bogies
will be introduced.in the. -rallways .in
the place of. the first class bogies.

In this connection, I have to bring to
your notice a doubt which:is- gene-
rally entertained in the minds of the
public. We are told that new coaches
are being built. and that S50me coaches
are being imported from. foreign coun-
tries. But, while these new coaches
are being introduced, there are: a
nymber of coaches which become ‘un-
serviceable and have to be scrapped.
What will be the number of coaches
which will become ungerviceable over
these few years? If we get this num-
ber of unserviceable coaches and algo
the number og new coaches introduoced,
then only we can find out whether
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larger accommodation is being made
available to third class pacssengers or
not,

There is another matter to which I
would like to refer, It is regarding
the preparation of the tim: tables.
What I find is that many of the time-
tables on the through lines are pre-
pared without taking into considera-
tion the convenience of the passengers
travelling on thg branch lines, so that
in many cases passengers have to wait
at different places for hours together
if the through trains are delayed only
by a few minutes. I might give the
fnstance of a branch line in my State,
that hetween Chalisgaon and Dhulia.
Here the traing move only twice a day
and if a through passenger train is
late by a few minutes, the passengers
have to wait at Chalisgaon practically
the whule day and even the whole
night. In some cases there is a differ-
ence of several hours between the
timings of through trains and connect-
ing branch lines, To quote an actual
instance, the Delhi Express reaches
Lucknow at about 7 A.M. and one has
to wait for seven long hourg before
one Rets connecting trains for Katihal.
This shows to what great inconveni-
ence the passengers are put because
there is no proper co-ordination in
the Railway time-tables. The time-
tables of the newly acquired Barsi
Light Railway also needs suitable re-
arrangement. 1 hope the Railway
Minister will give g kind thought to
these observations and try to improve
the situation to the satisfaction of the
passengers on the branch lines.

I must also say a few words about
the tea and food stalls at the railway
stations. It appears from the oum-
plaints reaching us that the vending
contracts are not given directly to the
vendors and the middiemen through
whom the contracty are given are
making large sums of profit at the cust
of the vendors to whom they sublet
these contracts. From the facts and
figures supplied by the Jullundur
Vendors' Union it is evident that
better things at cheaper rates would
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be available to passengers if the
middlemanship of ve¢nding contracts
prevalent on the Indian railways is
done away with and contracts given
directly to vendors or vendcrs’ co-
operatives, a start in which has al-
ready been made in the Northern Rail-
way at Khurja and Gaziabad Stations.

These are a few observations I wish-
ed to make and I hope the hon. Rail-
way Minister will give a kind thcught
to them,

Dr. Krishnaswami: I think it is for-
tunate that the debate on the Railway
Budget was concluded in ‘the other
House and my hon. frieng the Railway
Minister was able to answer varicus
questions and doubts that were raised
by hon. Members in another place.
We in this place stari with the advan-
tage of considering his reply and mak-
ing vur criticisms more constructive
than they would have otherwise been
had the debate commenced earlier
here.

My hon. friend the Railway Minis-
ter has been noteq for his patience,
courtesy, and tact in dealing with hon.
Members. While I agree that he has

‘attempted to consider all the sugges-

tions that we on thig side have put
forward, there is one suggestion to
which he has not given sufficient
attention and to which I invite his
attention once more. It may be 1n
his vpinion a question, but it is one
which Tooms large in the context of
the South, and which has led to consi-
derable agitation and turmoil. I
refer to the rechristening of Dalmia-
puram station.- I hope it will be
possible for my hon. friend to satisfy
large sections of the South who are
aggrieved—genuinely aggrieved over
the apathy displayed by the Govern-
ment. *

Now Sir, I do not wish to be an
alarmist, nor is it my purpose to pre-
dict a gloomy future for our railways.
But I desire tv point out that we are
facing a very serious situation, and
it be hoves all of us, irrespective of
the parties to which we belong, to
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recossider our policy and to devise
ways. and means of making the biggest
national undertaking in India a com-
mercially and socially useful under-
taking

I propose to ask flve questions.
What are the financia] prospects of
our railways? Where ang how do we
invest our funds? How far has re-
grouping helped ovur railways to
satisfy the demands of consumers?
Has this reform promoted the efficien-
¢y of our transport system and led
to further economy? Hag not the
time arrived to give a new direction,
twist and strength to the Railway
Board, by resorting to the old type
or a variant uf the old, and making
ft mor> flexible and adaptable to
meet and solve the great and increas-
ing needs of our country?

An Hon. Member: No.
tions).

(Interrup-

Dr. Krishnaswaml: Before the hun.
Member has heard what I have gnt
to say, he says, no. That shows......

An Hon. Member: He means, ques-
tion.

Shri Nambiar: He is answering in
anticipation.

Dr. Krishnaswami: We have invest-
ed in our Railways a little over Rs.
850 crores. It is normally assumed
by accountants that 40 years is the
normal life of olant and equipment ip
our Railways. We have therefore

allotted according to accounting pro- .

cedure an amvunt equivalent to 24
per cent. on capital each year for
purposes of depreciation, and remewal
of equipment. But this allowance is
grossly inadequate and is not related

to the costs that we have to incur.

today. The hon. Minister of Railways
knows, that we have inherited a

large but shattered railway system—:

a railway system which was consi-

derably worp out and the rehabhilita-.

tion of which shvuld have been a
mattar of top priority. IIon Mem-
bers who have doubts on this point
can take a look at the Explanatory
Memorandum furnished to us by the
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Financial Commissioner of Railways
On page 36 of that report. are given
flgures relating to tha Depreciation
Reserve Fund. and it will be found
that right down from 1937 .or there-
abouts, to 1048-49. the net withdrawals
from the Fund have been purely nomi-
nal, while the accretionsg to the Fund
have been increasing y2ar by year.
What does this show? Tuday we
have inherited along with th, vast
network of railways, a formidable
back-log of .depreciation. We hava
to understand in addition that we
will have to provide an amount for
making good current depreciation. It
is tallacious on the part of hon. Mem-
bers to assume that historical costs
are the only costg that are to be taken
into account. What is necessary is to
find out the exact amount that would
have to be spent today and now for
ren:wal of equipment.

Taking a very simple view—I do not
go into the details of the question—it
wijll be realised that pur investment
in railways which consists of railways,
tracks. locomontives and gtores would
ba asses;sed in terms of current prices
at about Rs, 2,200 crores. I therefore
feel that if the presemt rate of depre-
ciation continues we would have ma:e
good the back-log of depreciation only
by the year 1960, The situation ig not
rosy as my hon. friend Shri Khandu-
bhai Desai painted. It is much wmore
serivus than hon., Members ara
willing to admit, and in my judgment
the time has arrived whan we ought
to think seriously of the future -of
this, our biggest nationalised indus-
try. How are we going to make good
not only the back-log of depreciation
but also current depreciation? What
has occurred in our railways is sume
thing similar to what occurs in
nature. Sometimes; just aws erosion
of land takes place so too there ha:
been erosion of capital in vur rail
ways.

If we assume that the value of the
railways is about Rs. 2,200 croras
and we make an allowance of 23 per
cent, on the value of capital it wil]
be realised that both for .the purpose
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of making good the back-log of depre-
ciation and also for making gnod
current depreciation, we will have to
provide about Rs. 115 crores each
year. There is no use of relying on
the figures of the TFlanning Commis-
gion; there is no use of suggesting that
what the Planning Commission has
provideq for depreciation funds is
generous and that our railways would
be happily circumstanced after the
funds allotted by that body are spent.
1 would like my friends who have the
welfare of our railways at heart to con-
sider what would happen if we do not
made a more liberal provision for this
purpose. If we do not, then the trans-
port system, which is already shat-
tered, may at any moment collapse.
People speak of the inadequacy of
finance, people speak of the inade-
quacy of resources that are available
for making our railways efficient. I
do not think that these factors need
intimidate us. I only want my hon.
friends to realise that if we are
seriously minded, we can certainly
provide the amount that I have sug-
gested—the minimum amount for re-
habilitating our railways. I know that
there is a tendency in certain cireles,
certain high circles connected with the
Government, to assume that our rail-
ways are the Cinderella of our deve-
lopment plan. I am one of those who
has always opposed this approach. 1
feel that railways ought to be given
larger amounts of funds, and larger
amounts should be devoted to them
from the funds of our Five Year Plan
so that we may not merely rehabili-
tate the equipment, but also expand
our railways appreciably. Let it be
understood that once we expand our
communications, not only would we
have opened up the hinterlands of
our country to greater economic acti-
vity, we would also have provided in-
creasing amount of employment to
large numbers of our people. Mr.
Somani spoke of Rajasthan suffering
from inadequate transport facilities.
He also pointed out that Rajasthan
was on the border and that fram the
strategic point of view there ought to
be an improvement of our communica-
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tions in that region. I, Sir, hold a
slightly different view. I think from
the point of having a greater amount
of employment in that region—and un-
employment has been on the increase
in that region proportionately to other
regions—there ought to be devised
ways and means of employing people,
and one of the best ways of provid-
ing increased employment is to aug-
ment ouy transport facilities. of
course. railway are not the only form
o¢ transport. But since they are
basic to the development of all other
industries, I should like the hon. Rail-
way Minister and hig other colleagues
in the Government of India to devote
attention to this aspert of the matter
and to consider the problem of back-
ward areas and backward regions
from a more sympathetic angle,

Having examined this aspect I
now proceed to examine the
thorny problem of regrouping. I
wish to make my attitude on this
subject clear. I am attempting to
examine it from a scientific angle.
On the subject of regrouping, there
has been a great exercise in passion
and emotion. I do not for a moment
under-estimate the great sentiment
that therc is behind tuis question of
regrouping. In fact, Mr. Chairman,
to quote the vhrage of the Prime
Minister, ‘people seem to be emo-
tionally awsre of the problem’ with-
out being Intellectually conscious of
the merits or demerits of this great
questions. My hon. friends from West
Bengal, for instance, feel almost to
a man strongly on this matter.

Shri K. K. Basu: But not unscienti-
fic.

Dr Krishnaswami: I have not said
that you are unscientific, nor have I
charged those who feel emotivnal
with béing unscientific. But I would
only add this that there is a possibility
of some people being unscientific while
they are emotional and there is equally
a possibility of others being unscientific
without being emotional. I should
like to point out that those of us who
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have attempted to understand the
viewpoint of people hailing from West
Bengal should realise that thig is an
attitude which we have to take into
account and which we have to deal
with sympathetically West Bengal
is today in the position of Australia
Just as the greatness; and glory of
Austria depends on Vienna, so too
my {riends from West Begal feel that
Calcutta’s importance should not be
allowed to diminish, becauge that is
tha only thing that remaing with them.
It is not an attitude which can be dis-
counted. But I do not say that that
is the sole consideration which we
ought to take into account, in discus-
sing the question of regrouping and
finding out-what its merits and de-
merits are,

7 P.M.

I must noint out fhat in the consi-
deration of this question, the memo-
randum that has been submitted by
the Rallway Administration, does not
give us any assistance. On page 5, it
hag been puinted out, “regrouping of
two or three railway systems into a
single administrative unit leads to
certain economies, both administra-
tive and operational. The question
is, how far these expected economies
have actually materialised, as a result
of the regrouping of railways in In-
dia. At the outset, it should be stated
that the exact valuation of the advan-
tages ancruing from regrouping is
difficult owing to the difficulties of
arrivipg_at comparable figures of the
post and ante-integration perivd. Cer-
tain new factors, namely, the reces-
sion in_international trade, reduction
in the ‘transport of foodgrains, revi-
sion of pay scales and the implemen-
tation uf the adjudicator's award
have introduced new factors in the
revenue and operationa)] cost position
making a_comparison unrealistic.”

Now, this line of reasoning ig pure
casuistry. After all, when we wish
to judge the merits of a scheme of
regrouping, we have to find out how
it works now and compare it with
the working of railways, in that past.
If there are variable factors, we have
to make allowance for these factors

-~
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and thea institute a comparison. I
ask a straight question. What is the:
centra)l idea  behind regrouping?
People have got themselves so
much mixed up in this con-
troversy that they have forgotten
the original purpose of regrouping.
The main purpose was to have sizable
units, which, administratively, could"
be managed very efficiently and with-
out being subject to excessive centra-
lisation. Now, if regrouping 1is to:
be assessed, we must assess the:
figures of expenditure and revenue
of the different zones and use-
them for a definite purpose. We must
use them as criteria for fixing priori-
ties for the development of railway
lineg in our country and for fixing :
freight charges in different parts of
our cvuntry. The hon. Railway Minis-
ter has invited us to make suggestions.
ragarding the fixing of freight charges:
and, it would be highly proper that
these figures relating to regrouping
zones should be utilised for finding
out how we can fix the maxima and
minima of freight charges. Hera, let
me point out that there is a serious.
flaw that has entered into the accounts.
that have been submitteq to us by
ths Railway Administration, We
know that the North-Eastern Railway
for instance 1ig necessarily heavily
burdened with strategic lines; a per-
usal of the accounts gives us the:
painful impression of its being more:-
ilT tThan it is. One would have expect--
ed the Administration, which is inte-
rested in finding out the correct com-
mercial positions, to separate the strate-
gic lines from the commercial lines.
The strategic lines are there being*
utilised for defence purposes. We:
ought to have separated the revenue:
and disbursement’'s on the strategic
lines from the commercial lineg and’
then we would have had a clearer
idea of the profitability of the Nurth-
Eastern Railway. As it is. when one
reads these figures, one gets a painful
impresgion that the position of this.
regrouped railway is much waorse
than what it i{s. Now, let me take

Several Hon. Members: It is five
minutes past seven. Sir.
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Mr. Chairman: Let him flnish; it is
very interesting. The party :meeting
can ba postponed for 10 or 15 minutes.

Shri K. K. Basu: It is more import-
ant than the party meeting.

Shri Nambiar: Lnt us sit some more
time, Sir.

Dr. Krishnaswami: When we em-
barked on regrouping, we aflirmed that
it was the business of each regrouped
raflway to pay its way.. That wag the
essentia] purpose of Sir Gopalaswamx
Ayyangar’s scheme and I am inviting
the attention of thig House to. it be-
cause ] want hon. Members to find
out how each regrouped system has
worked. When we say that each zone
must pay itg way, what do we mean?
We imply that each .regrpuped zone
must contribute its share to the
dividend, .its share .to the working
charges and ‘depreciation and some-
thing more for purposes of future
mvestment Lo

Hon. Members know very well that
the ‘savings of any corporate enter-
prise is’ utlllsed for further invest-

ment, and this Ig 'the source of new’

investment. I doubt very much—I am
not saying a -harsh thing—whether the
regrouped unitg are working efficient-
ly at all. Statistics have been supplied
to us. I will take only one or two
as instanceg to prove my point. ‘On
page 23, the statistics, dealing with
the  Southern Railway, give the
locomotive performance on the metre
gauge for the year 1951-52 as 81 and
for the year 1952-53 as 82, ang the
figures fon engine miles ‘per engine
day In use in remect of passengers are
143 i 1951-52 ‘and 146 195253,
Turning to vage 25, one ﬂnd; \hat "the
‘Western Railway’s locomotive per-
formance for the meétie Fauge is only
68 in 1951-52 and 67 in 1952-58. Why
is there this disparity? Here 15 a
method of comparing ‘the- retative effi-
ciencies of the two Railways. I am
not now going into a detailed exami-
nation of thesa statistics, but I am
indicating the ways in which we can
-pussibly compare the working of
diferent regrouped Railways. How
-are decisions regarding investment in
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new lines taken’ No one knows what
criteria are taken into account by the
Railway Administration. The hon.
Minister yesterday in another place
attempted fto throw light wn how
decisions pertaining to new invest-
ment are determinad.: He suggested
certain criteria, but I hope he will
forgive me when I suggest that, while
thesa criteria are; important, they.only
give a brief indication of how deci-
sions may be.determincd. We, who are
shareholders in this rallway enter-
prise, would like to have more light
thrown on how these investment. deci-
sions are being. taken. Are they
taken from a purely economic point
of view? No light is thrown on this
subject. How are the ‘developmental
needs of the backward areas, notably
of the South, decided? Here let me
point out that I am thankful to the.
Minister of Railways for having stum-
bléd into accepting the policy of link-
ing Hassan with Mangalore. It is a
scheme which is long overdue and was
spoused by the individual Railway
admlmstratlpns of the past.” How are
these decisiong detcrmined? Are they
determined on political .grounds, say,
on the strength of’ “bowerful’ States
anid. more mnowerfu] politicians? I
think it would be must unfortunata if
this should continue and make havoc
of our railways. It was Dr. Johnson
who said that “A coW' is a very good
animal in a fleld, but we turn hor out
of a garden” and Boswell adds “Lord
Elibank used to repeat that thls was
an illustration uncommonlv Fn Ido
not think it is inapt to remind mv
hon, friend ‘the Railway Minister of
this remark. So far as these decisions
are coxicernéd polmcaj factors ought
to ‘be kept at a minimum and we
should have dectsiom taken on econo-
mic and welfare grounds, the latter
being 1mportant in the context of the
times .we live in. Let us, however,
realise that conditions differ from
zong to zone. It is a mistake to
assume as some members of the Rail-
way Board do, that a unifornr Reilway
policy of investment -and rates and
freights is a national policy and that
it is- productive of the greatest good
to our economy.
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I hold an entirely different view
and in this view I am fortified by
the wisdom of the United Kingdom
where a decision has been taken
only last year to annual regrouping.
In the early stages of 1947-48, ag you
will remember, the English Railways
were regrouped. A great agitation
took place in the House of Commons.
There wus an acrimonious debate in
the course of which Sir David Max-
well Fyfe made interesting observa-
tions pertaining to this very idea of
decentralisation of transport. The
remarks are very brief and I shall not

tire the House by quoting them In
extenso.

“I belleve that local application,
which can only be done by rela-
tively small units, has four great
advantages. By it, we get an un-
derstanding of the particular needs
of the customer which no national-
ised undertaking can have. We
get a comprehension of the urgency
and importance of proper timing

i of the arrivals of vehicles. We
get the stressing of the importance
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of the absence 0f unnecessary
bandling, which :des easential to
large classes L1 ds, and finally
we get a quick and certain deli-
very which no one hag ever been
able to show that nationalised in-

dustry can give. That is one
side of it.”

Eventually as I said earlier after an
acrimonious discussion the Bill to
annul regrouping was passéd by Par-
liament, Sections 16 and 17 of ths
British Transport Act clarifies this
position and I make a present of this
information to my hon. friend.

I have gut some other points.

Me, Chairmaa: The hon. Member
has already taken twenty-two minutes
The House stands adjourneg till two

o'clock on Thursday, the 4th March,
1954,

The House then adjourned till Two

of the Clock on Thursday, the 4th
March, 1084,

-
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